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toc file uritten statement, In this setting,
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Prayer has been made by Mr. M.
Chanda, learned counsel faor the
applicant Fpr adjournment of the case
to obtain necéésary inst ructions from
the applicant, Prayer is alloued.
List on 13.9.2082 For hearing.
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My A.K. Chaudhuri, Addl,,C.G.S.C.

I Whether Reporters of locdl pdpers may be allcowed "5 see
the judgment ?

» 10 be referred to the Reporter or not ?

?

Judgment del ivered by Ho'ble Vice-Chairman

CENTRAL AUMINISTRATIVE TRIBUNAL

GUWAHATT BENCH

/ REK No. .14, . | of 2002

DATE OF DECISION 2?.’.“.‘:@32&@3..

B R

Shri Tulsiram Sharma and 62 others
o o ° °© o ° . o ° ° - ° ° o o ° o ° ® QAPPLICANT(S) *

Mz M. Chanda and Mr G.N..Chakraborty

© ® o e s ¢ o 52 o o &'e & « o & e.. . ADVOCATE FOR THE
- APPLICANT(S).

- VERSUS -

The Union of India and others

Tt e sinecie e e s o4 . ., .  RESPONDENT(S).

T U N B e

© o o o o ¢« . . ADVOCATE FOE THW
RESPONDENT (S),

o Ao ¢ o

MR JUSTICE D.N. CHOWDHURY, VICE CHAIRMAN

MR S.K. HAJRA, ADMINISTRATIVE MEMBER

» Whether their Lordships wish to see the fair Copftof?ﬁhé;4';“j;'
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI - BENCH

Original Appliction No.l1l4 of 2002
Date of decision: This the 30th day of May 2003

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr S.K. Hajra, Administrative Member

@
Shri Tulsiram Sharma and 62 others ......Applicants

The applicants are working as Draftsman
Grade II under the Director, Survey of
India, North Eastern Circle, Shillong
under Ministry of Science & Technology.
Government of India, New Delhi.

By Advocates Mr M. Chanda and
Mr G.N. Chakraborty.

- versus -

1. The Union of India, through the
Secretary,
Ministry of Science & Technology.,
New Delhi.

2. The Surveyor General,
Survey of India,
'Block A, Nathibarkala Estate,
Dehradun.

3. The Director,
Survey of India,
North Eastern Circle,
Shillong. . .+«..Respondents

By Advocate Mr A.K. Chaudhuri, Addl. C.G.S.C.

CHOWDHURY.-J.-(V.C.)

This application under Section 19 of the
Administrative Tribunals Act; 1985 has arisen and is
directed against the order passed by the respondent No.2
communicated fo the Additional Surveyor General, Eastern
Zone, Kolkata vide Memo No.E-2-12553/1196-B-T.R. Sharma
dated 1.8.2001 rejeéting the prayer for extension of

the benefit of the pay scale of Rs.550-750 (Pre-revised),



corresponding revised scale of Rs.1600-2600 (as per IVth
Pay Commission) and further revised scale of Rs.5506-9000
as per Vth Central Pay Commission in terms Para 2(c) of
the 0.M. dated 19.10.1994. The applicants also praYed for
a direction on the respondents for extending the
aforementioned benefit as per Para 2(c) of the O.M. dated
19.10.1994 with respective date of eligibility attained
by the individual applicants in terms of the directions

contained in the O.M. dated 19.10.1994.

2. The applicants are 63 (sixtythree) in number who
had: filed this application. Considering the fact that
ﬁhe applicants have common interest in the matter and
hav}ng regard to the nature of relief prayed for leave
'is; accordingly granted to espouse their cause by a
single application.
3. “All the applicants are serving as Draftsman Grade
II unde the Director, Survey of. India, N.E. Circle,
Shillong in the revised scale of pay of Rs.5000-9000. The
core issue relates to revision of pay scale of Draftsman
Grades I, II and III in all Government of India Offices
on the basis of the Award of the Board of Arbitration in
the case of Central Public Works Department (CPWD for
short). The Government of India accérdingly issued O.M.
dated 19.10.1994 which is reproduced below:
| “Subject: Revision of pay scales of Draughtsmen
Grade I,II and III in all Government of
India Offices on the basis of the Award

of Board of Arbitration in the case of
Central Public Works Department.

The undersigned is directed to refer to this
Department's O.M. No.F(59)-E.III/82 dated 13.3.84
on the subject mentioned above and to say that a
Committee of the National Council (JCM) was set up
to consider the request of the Staff side that the
following scales of pay allcwed to the
Draughtsmen Grade I, II and III working in CPWD on
the basis of the Award of Board of Arbitration may
be extended to Draughtsmen Grade I, II & III

irrespective.....%.
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irrespective of their recruitment gualification,
in all Government of India Offices.

Original - Revised-:scaleuin
Scale(Rs) on the basis of
the Award
Draughtsmen Grade I 425-700 550-750
Draughtsmen Grade II 330-560 425-700
Draughtsmen Grade III 260-430 330-560

2. The President is now pleased to decide that
the Draughtsmen Grade I,II and III in Offices/"
Departments of the Government of India other than
in CPWD may also be placed in the- scales of pay
mentioned above subject to the following

(a) Minimum period of service for placement from
the post carrying scale of Rs.975-1540 to
Rs.1200-2040 (pre-revised scale Rs.260-430 to
Rs.330-560). ‘

(b) Minimum period of service for placement from
the post carrying scale of Rs.1200-2040 to
Rs.1400-2300 prerevised Rs.330-560 to Rs.425-
700).

(¢) Minimum period of service for placement from
the post carrying scale of Rs.1400-2300 to
Rs.1600-2600 (Pre-revised Rs.425-700 to
Rs.550-750).

3. Once the Draughtsmen are placed 1in the
reqular scales, further promotion would be made
against available vacancies in higher grade and in
accordance with the normal eligibility criteria
laid down in the recruitment rules.

4. The benefit of this revision of scale of pay
scale be given with effect from 13.5.82 notionally
and actually from 1.11.83." ‘

4. The applicants first moved the authority for
giving effect to the aforementioned O.M.. Failing to get
appropriate remedy from the department, the applicants
moved this Tribunal by way of O.A.No.l35 of 1995. The

Pribunal by order dated 20.7.1995 disposed of the same

with a direction to the respondents to consider and
decide whether the benefit of the revised pay scale could
be extended to the applicants{ By order dated 31.1.1996

the claim of the applicants was rejected and therefore;,

the applicants moved this Tribunal again by way of

0.A.No.52 of 1996. The said O.A. was finally disposed of
M
by.eeeeaee
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by this Tribunal. The Tribunal by Judgment dated
17.7.1997 held that the O0.M. dated 19.10.1994 was
squarely applicable to the applicants. The order dated
31.1.1996 passed by the authority accordingly was set
aside. The respondents were directed to place the
applicants in the scale of pay of Rs.425-700 (pre-
revised) in the manner stipulated in the O0.M. dated
19.10.1994 and to allow the applicants to draw the scale
with effect from the date applicable in the case of each
applicant respectively. The respondents thereafter moved
the High Court by way of an application under Article 226
and the High Court by Judgment and Order datéd 31.7.1999
in Civil Rule No.4733 of 1997 rejected the Writ Petition.
The respondents theréafter also moved the Supreme Court
by an SLP. The Supreme Court declined to interfere and
the SLP accordingly was rejected. The Judgment and Order
of the Tribunal dated 17.7.1997 was finally ordered to be
implémented by the respondents vide communication dated
27.3.2001. The applicants thereafter made representations
before the authority praying for grant of higher scale of
pay of Rs.550-750 corresponding to revised scale of
Rs.1600-2600 and the further corresponding scale of
Rs.5500-9000 as per the Vth Central Pay Commission
recommendations in terms of the O.M. dated 19.10.1994
with all consequential benefits. By the impugned order
dated 1.8.2001 the claim was rejected by communication
sent from the Surveyor General's Office, Survey of India:
Dehradun addressed to the Additional Surveyor General,
Eastern Zone, Kolkata. The fall text of the order dated
1.8.2001 reads as follows:

"It is ta inform you on th subject in regards

to Ministry of Finance 0.M.No.13(1). IC/91 dated
19.10.94 para 2 (c) that the Draughtsmen Gde I

post........
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post mentioned therein is not existing in this
Department.

2. In the Department D/Man Gde II are promoted
to D/Man Dir.I through DPC. The posts of D/Man,
Div.I are fixed post and promotion are given
through DPC and against available vacancies.

In this regard your attention is invited to
paragraph 3 of Ministry of Finance O.N. dted
19.10.94."

Hence this application assailing the legitimacy of the

action of the respondents.

5. The respondents submitted their written statement

denying and disputing the claim of the applicants.

6. Thé demand of the applicants centred round their
claim to the effect that they had completed four years of
service as Grade II Draftsman and therefore, they were
all eligible by virtue of further four years of service
put in by them and therefore, they were to be elevated to
the next higher grade of Draftsman in the pre-revised
scale of Rs.550-750 which after the revision of the pay
scales by the Vth Central Pay Commission was equivalent
to Rs.5500-9000. According to the applicants on the
strength of the order dated 19.10.1994 the imcumbents of
the post of Draftsman of the Organisation were entitled
for the weightage on account of the service rendered for
placement in different sqales of pay. In short, the
applicants claimed that the authority sought to device a
scheme for parity of pay to the Draftsman with the CPWD.
The applicants contended that by the aforementioned O0.M.,
the Government of India, taking into consideration the
Award of the Board of Arbitration in favour of the
Draftsman Grade I, II and III working in the CPWD took a
conscious decision to the effect that the Draftsman Grade

I, II and III in the Offices/Departments of the

Government.eceeeceecseee
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Government of India other than in CPWD was to be placed
in the revised scale of pay on the basis of the Award
subject to minimum period of service as mentioned in
Clauses (a) (b) and (c¢) in para 2 of the 0.M. dated

19.10.1994.

7. The respondents seriously contested the claim and
contended that the Draftsman who found his place in the
hierarchy and when a reqular scale was provided, the same
could be revised/upgraded only Aby way of promotion

subject to DPC and availability of vacancy.

8. The answer to the controversy is discernible on
bare perusal of paras 2 and 3 of the O.M. dated
19.10.1994 which was reproduced earlier. The issue is n
longer res integra in view of the decision rendered by
the Supreme Court in Union of 1India and others Vs.
Debashis Kar and others, reported in 1995 Supp (3f ScC
528. The O0.M. dated 19.10.1994 itself indicated that
irrespective of the recruitment qualification in all
Government of India Offices the authority decided that
the Draftsman Grade I, II and III in Office under the
Government of India other than CPWD were to be placed
under the revised pay scale subject to the minimum period
of service as mentioned in clauses (a) (b) and (c) of
para 2 of the O.M. The benefit of the revision was given
retrospectively with effect from the same date as was
given by the O.M. dated 13.3.1984 1i,e. notionally from
13.5.1982 and actually from 1.11.1983. The Draftsman who
fulfilled the requirement relating to the period of
service mentioned in the 0.M. on the rlevant date would
be entitled to the revised pay scale of Draftsman in CPWD

irrespective of their recrutiment gqualification.
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9. Mr A.K. Chaudhuri, learned Addl. C.G.S.C..,
strenuously urged that providing higher scale meant for
higher grade could be given only after promotion. Higher
scale cannot be given automatically by virtue of number
of vyears of service. The 1learned Addl. C.G.S.C.
particularly stressed on para ‘3 of the O.M. dated
19.10.1994 and emphasisedron the expression, "Oncé rthe
Draughtsmen are placed in the regular scales, further
promotions would be made against available vacancies in
higher grade and in accordance with the normal

eligibility criteria laid down in the recruitment rules".

10. A perusal of paras 2 and 3 of the 0.M. dated
19.10.1994 makes the position clear. The 0.M.
communicated the decision of the President of India to
revise the pay scale of Draftsman Grade I, II and III in
all Government of India Offices on the basis of Award of
the Board of Arbitration int he pay scale of CPWD. By
that the minimum service for placement for carrying the
post was defined. The order was for placement in the
scales, that means to put in the proper position. The
scale only mentioned the succession or progression of the
rates of pay. Para 3 of the O0.M. resolves the doubt,
whereby it indicateé the decision of the authority in

placement of the Draftsman. It was made clear that once

the Draftsman were placed in the regular scale, i.e. the

scale cited in the communication, further promotions
would be made against available vacancies in higher grade
in accordance with the normal eligibility criterig. The
expression '‘regular' is an adjective which means "evenly"
or "uniformly arranged" recurring at fixed times like

regular incumbents etc. The aforementioned O.M. only

indicated..«ceeecse.
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indicated that pay scales conform to some accepted norm.
Minimum period of service for placement were defined fo;
Draftsman in Grade I, II and III. In Debashis Kar's casé
(Supra), similar argument was advanced on behalf of the
Union of India which was turned down. Paras 2 and 3 of
the O0.M., read conjointly leaves no scope to refuse the
benefit of para 2 (c) of the O.M. dated 19.10.1994 'to

the applicants.

11. For all ﬁhe reasons cited above and_the in the
facts and circumstances of the case, the impugned order
datea 1.8.2001 is liable to be set aside and the same is
accordingly set aside. The respondents are directed to
grant the revised higher pay scale of Rs.550f750 (pre-
revised) corresponding to Rs.1600-2600 (revised as per
IVth Central Pay Commission) and the further covrespond-

ing scale of pay of Rs.5500-9000 as per the Vth Central

s

Pay Commission recommendations, with all consequential

benefits with effect from the date applicable in the case

of each applicant.

12, The application is thus allowed. There shall,

however, be no order as to costs.

f
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( D. N. CHOWDHURY )

ADMINISTRATIVE MEMBER VICE-CHAIRMAN

5;::—————79 L<L__~.fJ—A;}/~\\J
( S.’K. HAJRA )
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

( An application under Section 19 of the

Administrative Tribunals act, 1985 )

O.2. No. /2001
BETWEEN
1. Shri Tulsiram Sharma
2 Smte. Jaya Adhikari
3. shri gsatyajit Kumar Dey
4. Shri Pradip Kumar Neogi
§. 7 Smti. Nandita pas
6e - Shri Krishna Bahadur Gurung
Te Smti. Pandora Sohklet
8. Smtie. MeriesANareen Laloo
9. - Shri arun Kumar Baidya
10. Smti. Shanti Kumari Ghimire
11, Smti. Lamzuali
12, Smti. Rekha Mech
13. ~ shri Dilip Kumar Deka
14, shri Sudip Dutta Choudhury
15. Shri Dondor singh Lartang
16. Shri Prabash Paul
1i7. Smti. Erboline Majaw
is. Smti. Spirian Kharangi

l9. - Bmti. Everymai Warjri

contd. ..p/2
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20.

21,

22.
23.
24,
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41,
42.
43,
44,

45.

(2)

Smti.
Smti.
shri
Suti.
Smti
Smtie
Smti.
Smti.
Smti.
Smti.
Smti.
Smti
shri
shri
Shri
Shri
shri
Shri
Shri
shri
shri
Shri
Shri
Smtie

Smti.

Evelynnora Ryngksai
Ritikoina Majaw
Mustague Ahmed Swer -
Bertila Khyllep
Arunima Dutta
Sofiana Kharkongcr
Manjula Bhattachar jee
Hildaline Mawkhiew
Tapashi Misra
Anubha Roy Choudhury
Caroline Lamo
Fedalis Jyrwa
Sitesh Chandra Roy
Syed Azizar R..hman
Biswadatta Das
Maftinson Mylliem Umlong
abdul Mannan
Thrasternel Lyngdoh
Lok Bahadur Pradhan
Durgesh Purkayastha
BEmphiwel Lartang
Brington Dohkrut
Sunil Chandra Sabdakar
Golzona Mary Soheten

Regina Ceali Nongbri

Smti. Devorah Majaw

COntdo . .p/3
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46.
47.

48.

49,

50.
51.
52.
53.
54.
35.
56.
57.
58.
59.
60.
61.
62.
63.

1,

7

(3)

smti. Shanta cGhosh
Kme A. Tombi Singha

snt. Ebina Lyngdoh Nongbri
smt. Hassibon Lyngdoh

smt. Ritalin Mukhim

smt. Rufina Kharbuki

Smt. Maria Auxilia Kharbuki
Smte Nestinola Kharbteng .
smt. Sara daplyng Nongbsap :
Smte Dipti Kar

Kme Kanta Nongkynrih
snt. Merdalyng Diengdoh
Smt. Margarita Sanian
Smt. Rita Tarafdar

gnte. Junu Sarmah

Smt. Aruna Gupta

shri Tapan Kumar Mondal

._‘ (
o C 3 . .
I 5 T S N

shri Tara Prasad Kharel

- 211 the applicants are working as
Draftsman Gre. II under the Director,
survey of India,North Eastern Circle,
shillong under Ministry of Science &
Technology, Govt. of India,

New Delhi.

ees+ Applicants
- AND - |

Union of India, through the secretary,
Ministry of Science & Technology,

New Delhie

contdo . 0p/4
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2. The Surveyor General,
Survey of India,
Block A, Nathibarkale Estate,

DEHRADUN

3. The Director,
Survey of India,
North Eastern Circle

shillong.

eees Respondents

DETAILS OF THE APPLICATION

1. Particulars of order against which this applica-

tion is made

This application is made against the
impugned letter dated lst August 2001 issued by the
Surveyor General of India, Dehradun, rejecting the

prayer of the applicants for extension of benefit of

pay scale of Rs. 550-750/- ( Pr

— ——— -

revised scale of Rs. 1600-2660 ( As per IVth Pay

e-revised), corresponding

-

Commission) and further revised scale of Rs. 550039500/-
r - - - e T .

-

as per Vth Central Pay Commission in terms of Para 2(c)
of the O.M. No. 13(1) = IC/91 dated 19.10.94 issued by

Y

the Government of India, Ministry of Finance,Department
of Expenditure, New Delhi dated 19.10.94 and further
praying for a direction upon the respondents for

extension of the benefit of pay scale of Rs. 550-750/~

contde . .p/S
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( Revised 1600-2660 as per IVth Central Pay
Commission and Rs. 5500-9000/- as per Vth Central
Pay Commission) in terms of Para 2 (c) of the Office
Memorandum dated 19.10.94 yith respective date of
eligibility attained by the individual applicants in
terms of direction contained in Office Memorandum

dated 19.1094. ) .

2. " Jurisdiction of the Tribunal

The applicants declare that the subject
matter of this application is well within the juris-

diction of this Hon'ble Tribunal.

3. Limitation

The applicants declare that this application
is filed within the limitation prescribed under

Section 21 of the Administrative Tribunals Act, 1985,

4, Facts of the Case

4.1, That all the applicants are citizens of

India and as such they are entitled to all the rights,

protection and privileges as guaranteed by the

"~ Constitution of India. All the applicants are

presently sexving as Draftsmen Grade-II under the

Director, Survey of India, N.E. Circle, Shillong in

- - - hhﬁ"‘"*’tﬂ—*"\
the revised pay scale of Rs. 5000-8000/-.

et

contd...p/6
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4.2. That the applicants pray that since the
subject matter and reliefs sought for are common in
this application therefore permissiong be granted to

move this application jointly by 63 applicants.

4,3. That the applicants initially entered into
the service under the Respondent Nos. 2 and 3 as Topo
Trainees Type B {( in short T.T.T.B) Draftsmen. The
requisite gqualification for the post of T Te.T.B.
Draftsman was initially Matriculation with mathematics,
which is now amended and after amendment the educational
qualification is now requiredzﬁre-University with
mathematics. In the Department of Survey of India

T. T« TeBs Draftsman required, two years training, out

of two years one year training is imparted in the

Circle Office/Regional Office and another one year is

required to be imparted in the Training Institute at

Hyderabad. The pay scale of the T.T.T.B. Draftsman age tiese

Rse 260~430 per month. After completion of TeT.T.B
Training the applicants are reguired to appear for
classificatdon test and after passing the said test
they are treated as Draftsman Gr. IV and used to place

in the scale of pay of Rs. 260-430 ( Revised 975-1540)

- and thereafter on completion of 3 years service in

- Draftsman Gr. IV applicants again appeared theoritical

and practical tests conducted by the Department for

upgradation to Draftsman Gr.III and thereafter on

contde...p/7
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completion of 2 years of service as Draftsman GreIIT
the applicants are again reguired to appear in the
theoritical test and supervisory level test conducted
by the department for upgradation to the post of
Draftsman Gr.II. Be it stated that Gr.III Draftsman
and crade II Draftsman in the Survey of India by IIIrd
Pay Commissidﬁi&érged together and placed in the

scale of Rs. 330-560. However , thereafter the
'Government granted the pay scale of Grade III Draftsman
Rs. 330-480 and Grade II Draftsman were placed in

the pay scale of Rs. 425-600 ( revised pay scale of

Rse 1350~2200).

444. Thatvthe applicants beg to state that in
the survey of India after recommendation of the IInd
Pay Commission the present applicants were in the pay
scale of Rs. 205-280 prior to 1.141973 and they were
placed in the scale of Rs. 330-560 based on the
recommendation of the III Central Pay Commission. Be
it stated that the IIIrd Central Pay Commission merged
Catégory IIT & II draftsman in the same pay scale of

Rse 330-560. However, Government granted the pay scale
of Rse 330-480 for Grade III Draftsman and the pay scale
of Rs. 425-600 for the Grade II Draftsman although the
IIIrd Central Pay Commission recommended in para 81(iii)
of Chapter 14 of its report relating to replacement of
scale of Rse. 330-560 to Rs. 425~700. However the survey
of India granted the aforesaid pay scale of Rs. 330-480

and 425-600 to the category III and II Draftsman in the

contd...p/8
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i survey of India respectively. The scale of k. 425-600

granted to the Draftsman Gr.II were placed in the
correéponding revised scale of Rse. 1350-2200 by the

! IVth Central Pay Commissione

4.5. That the applicants beg to state that in the

survey of India Draftsman in the initial grade are

‘ known as T.é.T.B. praftsman i.e. call dinitial Grade
i having the scale of R,260-430 and after completion
of 5 years of service in the pay scale of Rse 260-430
( including two years of training) the Draftsman are
I used to be upgraded in the cadre of Gr.III Draftsman

in the scale of Rs. 330-480 and treated them as Draftsman

L Gr.III. Thereafter mfExX again on completion of 2 years
|

of service in the cadre of Gr.III Draftsman they are
used to be upgraded to the post of Draftsman Gr.II in

H the pay scale of k. 425-600 revisdd pay scale of

Rse 1350-2200 and thereafter next promotion in the

k cadre of Division I Draftsman used to be considered
on the basis of All India combined seniority list of

f Draftsman Gr.II. Therefore there is hardly any chance
i for all the gr. II Draftsman in the department of
survey of India for further prgmotion. As a result the

* scope of promotion/upgradation is &ery limited for the

Draftsman working in the Survey of India under the

ﬂ Ministry of Science and Technologye

4,6. That the applicants beg to state that the

Government of India agreed to revise the scale of pay of

contde s «p/9
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the Draftsman Gr.I,II and III of the Central Public
Works Department following an award of Board of

Arbitration as follows

ORIGINAL SCALE REVISED SCALE
Draftsman Rse 425+700 Rse 550-~750
Ggrade I
Draftsman Rse 330=560 Rse 425-700
Grade II
Draftsman Rse 260-430 Bs. 330=560
Grade ITI

This benefit of revision of pay scale was given
notionally with effect from 13.5.82 and actual benefit
being allowed with effect from 1,11.83. The staff side
in the National council of Joint Consultative Machinery
requested for pay parity and similar benefit which was
granted to the cPWD Draftsman for extension of the same
to the Draftsman of other Central offices, and on

the basis of that reguest Govt. set up a committee of
National Cougcil ( Joint Consultative Machinery) to
" consider the request of the staff side and finally
agreed and recommend to extend the similar benefit

of revised pay scale to the Draftsman Gr.I,II, and IIT
under all Govt. of India Offices vide Office Memorandum
No. Fe5(59) -ﬁ. I1I/82 dated 13.3.84 issued by the
Ministry of Finance, Govte.of India, Department of
Expenditure and granted the benefit notionally with

effect from 13.5.82 and actually benefit was allowed

with effect from 1.11.830
Contd....p/lo
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However, this benefit was extended only to
the Draftsman in other Central Govt. offices provided
their recruitment qualification were simiar to those
prescribed in the case of Draftsman in CePe¥.D. The benefit
of Office Memorandum dated 13.3.84 was not extended to

the present applicants.

A copy of the Office Memorandum dated

13.3.84 is annexed as Annexure - 1l.

4.7. That after the issuance of the Office Memorandum
dated 13.3.84 Draftsman working in many Central GoVte.
offices were excluded from the benefit of the Office
Memorandum dated 13.3.84. Therefore staff side of the
National Council ( Joint Consultative Machinery) further
requested the Government of India to extend the benefit
of revised pay scale which was initially granted through
office Memorandum dated 13.3.84 in the other Central

Govt. Offices irrespective of their recruitment gualifi-

cation and also demanded to extend the benefit with

retrospective effect notionally from 13.5.82 and actually

£rom 10_110830

The Govt. of India vide Office Memorandum
No. 13(1) -Ic/91 dated 19.10.94 issued by the Government
of India, Ministry of Finance, Deptt. of Expenditure
whereby Govt. of India extended the benefit of revised
pay scale which was initially granted through Office
Memorandum edated 13.3.84 to all the Draftsman Grade I,
II and III and in all Govt. of India offices irrespective

of their recruitment qualification. The relevant

contQeee op/ll
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portion of the Office Memorandum dated 19,10.94 is
reproduced below 3
" 2, The President is now pleased to decide
that the Draughtsman, Grade I, II and III in
Offices/Departmenss of the Government of India
other than in CPWD may also be placed in the

scales of pay mentioned above subject to the

following :

‘a. Minimum period of service for 7 years

placement from the post carrxying
scale of 975-1540 to Rs. 1200-3040

(pre-revised Rs. 260-430 to 330-560)

b. Minimum period of service for 5 years
placement from the post carrying
scale of Rs. 1200-2040 to Rs.1400-
2300 ( pre-revised k. 330-560 to

Rse 425=700).

c. Minimum period of service for 4 years
placement from the post carrying
scale of Rse 1400-2300 to Rs,1600=~
2660 (pre-revised Rsy 425~700 to
Bs. 550-750).

3. Once the Draughtsman are placed in the
regular scales, further promotions could
be made against available vacancies in
higher grade and in accordance with the
normal eligibility criteria laid down. in

the recruitment rules.
COﬁtd...p/lZ
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4., The benefit of this revision of scales of

pay would be given with effect from 13.5.1982

notionally and actually from 1.11.1983.

The above scheme and revision of pay scale laid down in

para 2 of the Office Memorandum dated 19.10.94 formulated

to place the working praftsman of other Central Govt.

offices other than the Draftsman working in CePeweDe

with the intention to replace them in abetter pay scale

with better service condition like the Draftsman of CePeWe.

D. Therefore condition of particular working period is

also laid down in paragraph 2 of the sald O.M. to replace

the Draftsman in higher pay scale on expiry of prescribed

working period such as 7 years, 5 years and 4 years

respectively in the respective grade. After publication

of this &.M. dated 19.10.94 the Govt. of India, Ministry

of Science & Technology, Deptt. of Science and Technology

vide their letter No. 1-12/93 Cdn dated 11.11,94 issued
the same letter dated 19-10-94 addressing the sSurveyor
General of India Mathibarkala gstate, Dehradun wherein

it was stated that the O«.M. dated 19.10.94 was forwarded
for revision of pay scales of Draftsman of Grade I,II,
and ITII in all Govt. of India Offices on the basis of the
award of the Board of Arbitration in the scale of CePs
WeD. for information, guidance and necessary action.

But Surprisingly the Surveyor General of India did

not take any action as regar implementation of

O.M. dated 19.10.94. As such the present applicants

Contd. . op/13
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were sought to be deprived of their legitimate claim
for pay parity with the Draftsman working in other
Central Govt. Offices. The non-implementation of the
O.M. dated 19.10.94 resulted indiscrimination and

the action of the respondents was violative of Article

14 and 16 of the Constitution of India.

A copy of the O.M. dated 19.10.94 and
letter dated 11.11.94 are annexed herewith

and marked as annexures - 2 & 3 respectively.

4.8. That the Draftsman working in the survey of
India are entrusted with very high standard of drawing
works, and compilation of‘Maps and Cartography scribing
and they are reyuired to carry out topographical drawing
on various skills covering the whole countrye. The
topographical maps, topographical thematic maps,guide .
maps, tourist maps, state maps, three dimensional
plastic relief maps and other project maps are generallf;
prepared by the Draftsman of Survey of India. These

maps are important and useful for defence and all

other Ministries, State Govt. as well as for educationél
purposes_and for map users/readers in general. All ”
the above maps are prepared by the fair drawing or
cargographic scribing techniques. The fair mapping in
both the methods used are mainly carried out by the
Draftsman in the Deptt. after completion of the field

work. The fair mapping is allotted to the Circle drawingm

contde. 0p/14
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drawing to final proof stage of any map, the main job

of preparing original for printing and publishing is

carried out by the Draftsman of Survey of India. The

map under

various s

1.
2.
3.
4.

5.

6.

8.

9.

10.

11.

preparation is to undergo the following

tages in the hands of the Draftsmane

Projection
Plotting of Control Points

Compilation ( where necessary)

Mosaicing

Drawing/Cartographic scribing/plastic
relief mappinge.

Drafting of technical correspondence with
the local Governments, the Deputy Director

General of Mibitary Survey (GeSeGeSe ),
Ministry of Defence and Ministry of External

Affairs and Other indentors.

pPraparation of History Sheets and Publication
Instructionse.

Examination of Preliminary proofs and
preparation of ancillary originals etc.
( i.e. Grid, Colour separation Guides, Shade

originals etc.etc. ).

Examination/preparation of Final P.0.PS;
ascertaining the correctness of the External/
International Boundaries and the Coast line
with the available records and Circulars etce

Preparation of Area Statements, and submission

of area figures of Indian States/Union
Territories for each Census of India.

serutiny of all such maps containing External/,

Ineternational Boundaries and coast line
published by the private agencies.

12. Besides the above a Draughtsman has to

13.

prepare the Publications used in the Department
including all cherts, Indexes, Hand Books etcC.

of technical knowledge also of printing &
publishing of all kinds of maps and basic

knowledge of field worke. This is being confirmec
by the Circle Offices by means of Trade Tests

periodically.

g COl’ltd...p/lS
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14. A Oraughtsman has to prepare and supply data

for gazetters published by the Govt.of India.

At the time of recruitment the basic qualifi-
cation for a Draughtsman is Intermediate with Mathematics.
After recruitment the Draughtsman are subjectvto two
years of a very high r egular standard course of ﬁraining
at Survey Training Institute, Survey of India, Hyderabad
encompassing all the duties required of a Draughtsman
enumerated above. Tiiey are practically trained in the
use of a1 ;hé instruments required of a Draughtsman are
sophisticated. Its blades/needlesf are to be prepared
by Draughtsman concerned according to line weightse.

For this, specified training is being given at Survey
Training Institute, Hyderabad. Draughtsman not only
from other departments of our States & Central Govt.
are sent for training/courses to Survey Training
Institute, Survey of India, Hyderabad but also from
abroad, e.ge. Sri Lanka, Nepal, Bhutan, africa and Iran
etce.

For systematic processing of she job mentioned
in paragraphs 1 to 13 above, the draftsman of the
following grades are employed :

7 1. Draughtsman{ Cartographic) Grade I¥” (after
completion of the training) of two years and
after passing the prescribed testse.

2. Draughtsman Grade III ( After completion of
3 years by trade test & subject to gualify).
3. Draughtsman Grade II (After completion of two

years by trade test and subject to qualify)e.

contdea .p/16
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4. Draughtsman ( Cartographic) Division I
(By DePeC. oOn vacant posts). The only
promotion one gets after 30-33 wears of
service. Trade Tests are not promotion as
per Govt. of India's letter No.F. No. 10(1)/
E-III/88 Govt. of India, Ministry of Finance,
Deptt. of kxpenditure, New Delhi dated 13th

September , 1991 in para 2 (C).

It is, further to sy that the Draughtsman of
Survey of Indié employed in various kinds of map
makkng, in which fair drawing/cartographic, scribing
requires a high class of accuracy, consistency, unifor=-

mity and achieving the highest standard of precision

mappoing. ®

Therefore it appears that the BPraftsman of
Survey of India, the present applicants not only
performing the similar nature of work like Draftsman
of CPWD of the corresponding grade rather discharing
the very high standard of drawing work which cannot be
equated with the Draftsman of any other department
of the Central Govt. Offices. Therefore the present
applicants deserves rather a higher pay scale than
the other Central Govt. Offices Draftsman working in
the corresponding grades. But unforhunately the present
applicants have been deprived of the revised scale of
pay which was granted to the CPwD Draftsman long back

fdllowing the award of Board of Arbitration. The non-

extension of revised pay scale to the present applicants

contd....p/17
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had violated the principles laid down in Article 14 and

16 of the Constitution of India.

4.9. That the present applicants Qeclare that they
are performing similar nature of work which are being
performed by the Draftsman Gr. II in the CPWDe Therefore
they are also entitled to the benefit of revised pay
scale granted under O.M. dated 19.10.94 issued by the

Ministry of Finance, Govt. of India, Department of

Expenditure.

4.,10. That the survey of India is the National
Survey and Mapping Organis ation of our country under

the Ministry of Science & Technology and is the dldest
Scientific Department of the Govt. of India. It was

set up in the year 1967. This is the only organisation
for preparing the maps of land surveys of India and
abroad. Therefore the present applicants who are working
as Draftsman Gr.II should not be deprived from the |
benefit of extension of revised pay scales which was
granted to other similarly situated Draftsman working

in other Central Govt. Offices.

4,11, That the applicants beg to state that O.M.
dated 19.10.94 issued by the Govt. of India, Ministry
of Finance during the Pendency of their representations
which were éddressed to the Surveyor General, Survey of
India, Dehradun. Therefore it appears that applicants
as rega:d their entitlement for placing them in the
scale of Rs. 425-700 is covered vide Govt. of India's

letter dated 11.9.87 as well as also covered under the

contd...p/18
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OM dated 19.10.94 issued by the Ministry of Finance,
Govt. of India to provide the better service careery
The applicants further beg to state that the O.M. dated
19,10.94 provided better future prospects to the
applicants who are similarly situated like Draftsman

in CPWD as well as Draftsman of Oordinance Factory
although they are also covered under the 0.M. dated
19,10.94 but for further advancement in the service
career of Draftsman Grade II O.M. dated 19.10.94 ought
to have been implemented, in respect of the present
applicants with immediate effect with all consequential

monetary benefitse.

But surprisingly the respondents did not take
any steps for extending the benefit of O.M. dated
19.10.94 and in such compelling circumstances the present
applicants approached this Hon'ble Tribunal through
Oe2e No. ¥x2% 135/95 which was disposed of by this
Hon'ble Tribﬁnal on 20-7-95 with the direction to the
Respondents to consider &nd sekkX decide whether the
penefit of the revised pay scales should be extended
to the applicants. The applicants were given liberty to
approach this Hon'ble Tribunal if the decision of the
Respondents wmmk went against them.dThe Respondents
thereafter issued the Order No.SM/06/001/95 dated 31.1.96
rejecting the claims of the applicants for grant of |
revised pay scale. Situated thus, the applicants again
approached this Hon'ble Tribunal, challenging the

validity of the impugned letter dated 31.1.96 through

contde.. op/19
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j O«A. No. 52/96. It is relevant to mention here that
i the present respondents, by the above order had come

to the conelusiqn that the benefit of the O.M. dated

19-10-94 cannot be extended to the Draftsman of

survey of India on the ground that their qualifications
of recruitment were not similar With.that of the
Draftsman of the CPWD or other Departments and also

on the ground that the scope of'promotionlzgie not o
similar with that of the Draftsman of the CPWD, their ‘
type and nature of works, duties and responsibilities

were not similar with those of the Draftsman under 1

ﬁ the CPWD and also concluded that the applicants' pay
structure had not been and was not at par with the
pay structures in the CPWD or other Organisations. The

5 respondents in other words vehemently contested the
{

i OeAs NoOo 52/96 and the said OsA. was ultimately decided

by this Hon'ble Tribunal on 17-7-97 with the following =

IS

observations and directions :

"In our view under the facts and the

circumstances stated hereinabove the terms
of the aforesaid O.M. daied 19.10.1994 are
applicable to the applicants. Accordingly,

we set aside the impugned order No.sM/06/001/

95 dated 31.1.1996. Further, we direct the
respondents to place the applicants in the
scale of pay of Rs. 425-700 (Pre-revised)/
1400 - 2300 ( revised ) in the manner

stipulated in the O.M. No. 13(1)=IC /91

contd. . .p/20
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dated 19-10-1994 and allow them to draw
pay in the scales with effect from the
date applicable in the case of each
applicant respectively. This shall be
complied with by the respondents within
3(three) months from the date of receipt

of this order by Respondent No.3. The
rRespondents shall also allow the consequential

benefits provided in para 3 of the O.M. dated
19-10~1994 mentioned above gRmxkR® to the

applicants.

The application is allowed in
terms of the above directions. No « der

as to costse "
Copy of the letter dated 31.1.96 and
copy of the judgment and ordér dated

17.7.97 are annexed herewith and are

marked as Annexures- 4 & 5 respectively.

4.12. That it is stated that the Respondents

being dissatisfied with the judgment and order

dated 17.7.97 preferred an appeal before the Hon'ble

Gauhati High Court under Article 226 through Civil

Rule No. 4733/97, however, the Hon'ble Gauhati High

mgk"#w@
Court cemfrmed the Judgment and order of this

Hon'ble Tribunal on 31-7-99, Fhe Respondents being

Stelt
further dissatisfied with the judgment and order

dated 31.7.99 preferred a Special Leave Petition

before the Hon'ble Supreme Court through SLP to
appeal (Civil)2000 cec 2082/2000. The Hon'ble supreme

court also was pleased to dismiss the said Appeal

contd...p/21
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after condoning the delay in filing the same and
thereby upheld the judgment and order dated 17.7.1997
passed in O.as No. 52/96 and 31.7.99 passed by the

Hon'ble High Court in cCivil Rule No. 4283/97.

Copy of the judgment and order dated
31.7.1999 passed by the Hon'ble High
‘Court and the Order dated 31.3.2000
passed by the Hon'ble Supreme Court
are annexed hereto and are marked as

Annexures- 6 & 7 respectively.

4,13, That it is stated that even after the Hon'ble
Supreme Court order dated 31.3.2000 passed in the SLP
preferréd by the Respondents, Union of India, confirming
the judgment and order dated 17.7.97 passed by this
Hon'ble Tribunal the same was not implemented by the
Respondents Union of India and in such compelling
circumstances the present applicants finding no

other alternative filed a Contempt Case against the
\Respondents through CP No. 3/2000. However after
\receipt of the notices and after long persuation the
\judgment and order of the Hon'ble Tribunal déted
17.797 péssed in O«A. No. 52/96 was partially

extended to the present applicantse.

contd..ep/22
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The period of 5 (five) years service for
placement from the pos; carrying sca;e of Rs.1200~
2040 to Rs. 1400-2300 ( Pre reviseds Rse. 330=560
to Rse 425-700) bégqg;en calculated by the
Respondents taking into consideration the initial
5 (five) years, service in the 2(two) grade combined
service i.e. in the Grade III & Grade II Service
on the pay scale of Rse. 330-480 and RSe 425=600,
Accordingly in terms of the instructions issued
under letter No. 9M/04/010/2000 dated 16.10.2000
and also in term of Survey=-or General of India's
letter bearing No. F.2- 2308/1196-B(TRS) dated
27.3.2001, the behefit of revised scale ufder
Para 2(b) of O.M. dated 19.10.94 has been extended

to the present applicants with arrear monetary

benefits.

.
Copies of the letter dated 16,40.2000

l/é;f annexed

nnexures-=8 & 9

and letter dated 27.3.200

hereto and are marked a

respectivelye.

4.14 That it is stated that in the judgment
and order dated 17.7.97 passed in O.A. No. 52/96,
the Hon'ble Tribunal also directed the Respondent
Noe3 to grant all consequential benefit in terms

of Para 3 of the O.M. dated 19.10.94.

That your applicants after receipt of the
benefit of revised scale of pay in terms of Para

2(b) of 0.M. dated 19.10.94, approached the

contde e .p/23
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Respondents for grant of revised scale of pay
contammed in Para 2(c) of the aforesaid Office

Memo randum dated 19.10.94 of the Government of India,
Ministry of Finance, Department of Expenditure, New
pelhi on the ground that they g;éé attained elegibility
as per condition laid down in para 2 (c) of office
Memorandum dated 19.10.94. 211 the applicants submitted.
individual representations addressed to the Surveyor
General of India, Dehradun , thbough Proper Channel

on 6th June 2001, the cohtents of all the individual
representations are same, in the said representations,
the applicants inter alia prayed for grant of higher
scale of pay of Rs. 550-750 corresponding revised

scale of Rs. 1600-=2660 ( IVth CPC) and further revised

corresponding pay of Rs. 5500-9000 as per (vth CpC)e.

It is categorically stated by the applicants
in their representations that they have acquired the
reguired eligibility as per Office Memorandum dated
19.10.94 for grant df higher revised scale of pay
of Rs. 550=-750, in temms of Para 2 (c) of Office

Memorandum dated 19.10.94.

A copy of the representation dated
"is annexed hereto and is marked as

annexure~ 10.

Thak
4.15. 5 Most surprisingly the surveyor General of

Tndia vide his letter bearing No. E=2-12553/1196-B-

TR sharma dated lst August 2001, has rejected the

contlee op/24
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prayer of the applicants for extension of benefit of
revised higher scale of pay in temms of Para 2(c) of
office Memorandum dated 19.10.94 on a very vague,
untenable and flimsy ground without application of
mind and the order has been passed in a very
arbitrary manner, without looking into the contents
of the Office Memorandum dated 19.10.94 issued by
the Govermment of India, Ministry of Finance,
pepartment of Expenditure, New Delhi and on that
score alone the impugned order dated 1.8.2001 is
liable to be set aside and guashede

a copy of the impugned order dated

1.8.2001 is annexed hereto and is

marked as annexure-11l.

4,16, That by the Office Memorandum dated 19.10.94
jissued by the Govte.of Tndia,Ministry of Finance,

Department of Expenditure desired to provide a

better,uniform future prospect to all the Draftsman

Grade I,II and III of all Central Govte.offices

irrespective of their recruitment qualifications

The O.M. dated 19.10.94 having waived
the conditions mentioned in the oM dated 13.3.84,
with the sole object to cover the left out
praftsman not fully satisfying the said conditions
serving in other Central Government Offices, and
the Central Government is obliged to grant higher
revised pay scale in an uniform rate to
the Draftsman working in various Central Government

office as the present office Memorandum dated

Contd.o eece .p/25
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19.10.94 provides a better future prospects to the
Draftsman Grade II serving under Government of India
and particularly this O.M. is also beneficial to the
present applicants who are serving in the cadre of(
Grade II Draftsman in the Survey of India, under the
Ministry of Science and Technology. Therefore the
present applicants are also entitled to‘tgz:génefit of
revised pay scale granted under OsM. dte. 19.10.94 as
the same provided better promotional avenues to the

cadre of Draftsman Grade TI.

4.,17. That the applicants beg to state that the
respondents ought to have been implemented the benefit
of higher revised pay scale in kmxm=uxuk the long‘back.
The recent O.M. dated 19.10.94 is the improvement over
the o0ffice Memorandum dated 13.3.84 to extent the
benefit of revised pay scale i.e. Rs. 425-700 and Rs.
550-750 to all the Draftsman of different Central
Government Departments by further relaxing and waiving
the recruitment gualification and the 0O.M. dated

Bod Lo .
19.,10.94 #s-issued for career advancement system and
the present'applicants categorically deny the
correctness of statement made in paragraph 2 of the
letter dated lst August 2001 issued by the Surveyor
General of India, where it is stated that the existing
career advancement system is better than the CPWD.
In this connection it may also be stated that following
the Office Memorandum dated 13.3.84 Draftsman of CPWD

were already granted higher revised pay scale of

RBse 550-750 in the year 1984 with retrospective benefit

conté...p/zs
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whereas even in the yeaf 2001 the present applicants
are still int he scale of Rs. 425-700. Therefore the
statement made in the letter dated 1-8-2001 is false,
misleading and not based on factual position. Therefore,
the letter dated 1-8-2001 issued by the Surveyor General, -

of India is liable to be set aside and dquashed.

The applicants state that the O.M. dated
16.10.94 has taken care of further advancement in service:
career of Draftsman Grade II in the xX=azmr manner
provided therein. Therefore implementation of the Office
Memorandum dated 19.10.94, at all stages is essential
in respect of the Draftsman Gre.II of survey of India
fur further advancement of service career of the |
present applicants. Be it stated that if the O«Me
dated 19-10-1994 would have been implemented in time
in that event the present applicants would haée readily
fitted in the present scheme of revised pay scale

issued under O.M. dated 19.10.94.

4.18. That the applicants beg to state that

they are similarly situated like the other Draftsman
Ggrade II of different Central Govt. Offices including
the Draughtsmen Grade II of CPWD and Draughtsmen of
ordinance Factory and as such they are entitled to be
placed in higher scale of Rs. 550-750/- and correspond-
ing revised scale of pay. Therefore, in view of the
facts and circumstances stated above the present
applicanéé are entitled to be placed in the pay scale

of Rs. 550-750/- in terms of O.M. dated 19.10.94.

contd.esp/27 |
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It appears that the latest O.M. dtde. 19.10.94 is
applicable considering the same have provided better
promotional aspects and moreover as the present

applicants of survey of India rather entrusted with

more complicated nature of works then the Draughtsmen

Grade II working in any other organisation of the
central Govt. as Draftsmen having same status. Therefore

the Respondents be directed to place the present

" applicants in the revised pay scale of Rs. 550-750

per month in terms of Office Memorandum dated 19.10.94.

4,19. That it is stated that the benefit of the
office Memorandum dated 19.10.94, to the extent of

Para 2(b) has already been granted both present

applicants following direction of this Hon'ble T;ibunal

passed on 17.7.97 in O.As 52/96 which is also confirmed

by the Hon'ble Gauhati High Court as well as by the
Hon'ble Supreme Court when the judgment of the Hon'ble
Tribunal was carried on appeal by the present

respondentse.

It is relevént to mention here that this
Hon'ble Tribunal while deciding the issues involved
in 0.4, 52/96 it categorically rejected the
contention of the Respondents that the applicants
are not entitled to the benefit of the revised scale
of pay in terms of Office Memorandum dated 19-10-94
and it was ultimately held by this Tribunal that the

present applicants were entitled to the benefit of

contds . +p/28
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para 2(b) of Office Memorandum dated 19.10.94 and
accordingly the applicants have now been fitted in
the xExkmxkmxxR® pre-revised scale of Rse. 425-700.
once the applicants have already been fitted with

the scheme of 19.10.94, there is no justifiable ground
to deny the further benefit of revised scale of pay
of Rse 550-750, in terms of Para 2(c) of O.M. dated
19.10.94 of the same memorandum, and the benefit

of the same cannot be denied on the éllegEd ground
that the posts of Draftsmen I are fixed post and also
on the alleged ground that promotions are made
available only against existing vacanciese. It is
ought to be mentioned here that once a scheme for
upgradation of pay scale is accepted by a particular
department or respondents and is partly implemented,
there is no cogent reason to deny further benefits

of revision of scale of pay under said memorandum

to the present applicants. Therefore, the impugned
letter dated lst august 2001 is liable to be set

aside and gquashed.

4. 20. That it is a fit case for the Hon'ble
Tribunal to interfere with and to protect the rights
and interest of the present applicants by issuing
appropriate direction to the Respondents to grant
higher revised scale of pay of Rse 550-750(Pre-revised)
corresponding to Rs. 1600=-2660 ( as per IVth CPC)

and Rs. 5500-9000 ( as per Vth CPC) in terms of Para

2 (c¢) of office Memorandum dated 19-10-94 with all
consequential benefits including arrear monetary
benefits to all the applicants with immediate effect.

contd. .p/29
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4,21. That this application is made bonafide
and for ends of justicee.

Se crounds for relief(s) with legal provisions

Sel For that the applicants have acyuired a
valuable and legal rights as well as attained the
eligibility for grant of benefit of higher revised
scale of pay of Rs. 550-750 (Revised) in temms of Para
2(c) of OeM. dated 19.10.94 issued by the Govt.of India,
Ministry of Finance Department of Expenditure,New

Delhi in view of the judgment and order dated 17.7.97
in OA 52/96 and upheld by the Hon'ble High Court and
the Apex Court.

Se2e For that this Hon'ble Tribunal has already
held in the judgment and order dated 17.7.97 passed in

I ————

OA 52/96 that the present applicants are eligible and

entitled to the benefit of the revised scale of pay

in terms of the scheme issued under Office Memorandum
dated 19.10.94 by the Government of India.

S5¢3e For that the decision of the Respondents
rejecting the prayer of the applicangs for grant of
benefit in terms of Para 2(c) of Office Memorandum
dated 19.10.94 communiczted under the impugned letter
dated 1.8.2001 is arbitrary, unfair and illegal and

the same is violative of Article 14 of the Constitution
of India.

S5¢4. For that the present applicants has
already been fitted in the scheme of upgradation of pay
scales issued by the Govte.of India under Office Memo-

randum dated 19.10.94 and the same has been implemented

Grure) ram sirrm
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after found the applicants eligible for such
benefits, therefore, other benefits provided in the
same scheme cannot be denied to the present applicantss

Se5« For that the scheme of 19.10.94 has been

issued by the Govt.of India for providing better
service prospects and uniform pay scale to all the
Draftsmen working all other Govte.of India Offices
who were ‘not covered earlier under the O.M. dated
13.3.84, and the applicants have acquired eligibility
as ® laid down in para 2(c) of O.M. dated 19.10{94.
56 For that all other similarly Draftsman
working in other Govt.of India Offices have already
.been granted the benefit of revised pay scale
contained in Para 2(c) of C.M. dated 19.10.94,and
as such denial of the same pay scale is violative
of Articles 14 and 16 of the Constitution of India.
57, For that the decision of this Hon'ble
Tribunal regaﬁding entitlement of the Higher scale to
~the applicanﬁs provided in the Para 2(b) of 0O.M.
dated 19.10.94 has also been confimed by the
Hon'blé Gauhati High Court as well as by the Hon'ble
Supremé Court and as such denial of the further
benefit of the scheme to the present applicants also
amounts to violation of the Scheme dated 19.10.94 as
well as the Hon'ble Tribunal's Judgment and Order

passed in O.A. No. 52/96.

\
Se8e For that denidl of benefit of revised scale

in terms of Para 2(c) of 0O.M. dated 19.10.94 on the

contde e op/31
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on the alleged ground that there are fixed quota/
posts for promotion to the cadre of Draftsman DV-I
in the Ministry of Science and Technology is not
sustainable. in the eye of law in the face of Office

Memorandum dated 19-10-94 issued by the Government

of India, Binistry of Finance Department of Expenditure.

6e : Details of remedies exhausted

That the applicants state that they have
no other alternative and efficacious remedy that to

file this application.

Te " Matters not previously filed oxr pending with

any other court

The applicants further declare that they
had not previously filed any application, Writ
Petition or Suit regarding the matter in respect of
which this application has been made before any court
or any other authority or any other Bench of the
Tribunal nor any such application, Writ Petition or

suit is pending before any of them.

8. Reliefs sought for :

Under the facts and circumstances stated
above, the applicants humbly pray that Your Lordships

be pleased to grant the following reliefs.

8.1 That the impugned order issued under letter
bearing No.E-2-12553/1196~B-TR Sharma dated lst

ABugust 2001 be set aside and quashed.
contd..p/32
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8.2, That the respondents be directed to grant
the revised higher pay scale 6f Rs. 550-750 (Pre~revised)
corresponding to Rs. 1600-2660 ( as per 1IVth CPC)

o
and further revised corresponding Scale of pay of
Rse 5500-9000( &s per Vvth CPC) with all cnnsequential
benefits including arrear monetory benefits, in terms
of direction contamned in Para 2(c) of O.M. dated
19-10-94 issued by the Govt.of India, Ministry of

Finance, Department of Expenditure to the applicants.

8.3 Tb'pass any other order or orders or
direction to grant adequate relief to the applicants

as the Hon'ble Tribunal may deem f£it and proper.

8.4. Costs of the application.

9. ‘Interm order prayed for

Pending disposal of this application
Hon'ble Tribunal be pleased to make an observation
that pendency shall not be a bar for the Respondents

to grant higher pay scale to the applicants.

10. This application is filed through Advocates.

11. Particulars of the I.P.0. :
Eé. Z 90 &3
4/’//m

"

i) IePeOe NOe

*

ii) Date of Issue

iii) Issued from . i Ge Pe 0. ,Guwahati
iv) Payable at ! GePs0O.,Guwahati
12. List of enclosures

As stated in the Index.
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1, Shri Tulsiram Sarma S/0 Late Hari Prasad Sarma, aged about 52

fyears working as a Draftsman grade II in the office of the

-;director,Survey of India.,North eastern circle, Shillong,do hereby
;Tverify that the statements made in Paragraph 1 to 4 and 6 to 12 are true
Jitm my knowledge and those made in Paragraph 5 are iue to my legal

fadvice and I have not suppressed any material fact.
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Pt b i prgper pesilnes
RO Fa6(59)~E,111/82

- ‘ ) - ov o<olen |
__OOVERNMENT OF INDIA Lovtsion's ¢ & g &m%a.,j
MINISTRY OF PINANCE |

- Reanion (420) = Gront 4 “riformly @rxonga
~(Deparement of Expendituri)"“z ecornndey ol Fiped Womeg)_ pa_, 4 Welom,

Hew Delhi the 13th ﬁzfch ‘a4 A e
: | Canfuenia o Soms ey 7

. . : ~ St S ov AZFsees . :
| -~ QFEICE MEMCRANDUL 19> Foo ol
I ot cle ST L ST ) faietin - tahte of Frocloss,

Y o AS WoRes  Danf ; '
Subjec:(;- gé&ié?%nokf.Pay:SCSTe?gB'Dtaftsmcn“II.II'
and I in all' Government Of India Offices on

The uhdarsigned is directed to state that a
comitiee of the National Council

Hachinery) wds et Up to constider
staff side that follow

I, Y dn al overnment of India offices se ,
A ORIGINAL |  givissp 8CALZS oR 4
' SCALES f THE BAS1S Op AWARD :
Draughteran Orade 1 Ra425«700 Be 550-750
Draughtaman_crade Iz Rie 330560 R 42S~7OQ
Draughtsman Grade 11X 75e260-430 e 330-360
2«  The Prosident 18 now Lleised. to dectds that the

8Qaley of pay of Droughtaman Srade XXX, XX ‘and 1 in offices/
Department of tha Covernment  of India, othcp than the
Central pyblie Works Department, may be revised as abova
Provided their recruitment valification are 8imilar ¢o _

o 05e prescri{bad in_the cane of Draughtamg Central ’
Public Works Degprgmen_L‘ hose wheo d6755€t¥ﬁégﬁf=fﬁ3‘353§e o

“qualification will continue‘in”the“prebfavisedjsdﬁles. The ~
berefit of this revigion ©

M 13405482, and the actual
.benefip_bg;nqkql;qwecww.c.f. 01.11.73, -

3. Hindl version w11} follow, ‘
: S/~ Illegible L ﬁxéi;cl
| Deputy fecretary to the Covt., of India -
To - o  per

All YMinistries/Dopartmonts of Bhe Govt, of India(as,
standard 145t with ' g

——— e . (cogies). _ I
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ANNEXURE=§ oA
S 2
No. 13(1)-1c/91 TSl L
-Sovernment of India yv 5;»’Lﬁf
«. Ministry of Finance \\V .
Dgpartment of Expenditure S

New Delhd the 1;ZL Octe1994
OFFICE MSMORANDUM e

Subject ¢ Revision of pay scales qvarauqhtamen‘Otade I, IX
~and IIT 4in all Sovernment of India 9ffices on the
‘basis of the Award of Board of Arbitration in the
8cae of Central Fublic Viorks Department,

- The undersigned 1s directed to refer to this
_ 13.3,84 on the
subject mentioned above and tosay that a Committee of the
National Council (0cM) was get u#'td'céﬁaider'thé”reQuest
of the sStaff side that the followin

1€ , g 8cales of pay allowed to
- the Draughtsmen Grade I, 1T and 117 workd

follouing

. ng in CPWD on the
basia of the Award of Boargd of Arbitration may be extendsd
to Draughtsmen Grade I, I1I, & 1I1 irzrespectivae 6f thair

recruggmgnt_qualification, in all‘Government of Indié-affices.

Original Revigsed scale on the
Scale (s, ) _bacis of the Awvard
Braughtsmen Gragde I - 425«700 550~750
Draughtomen Grade II 330a560t 425«700
Draughtsmen Grade 7111 260~430 - 330-560
2.  The Fresident is now pleased toﬂdecide that the
Draughtsmen Grude I, I3 and IIZ in

_ officqg/bepa:tmcnta of
India_otha:n‘th;nhin_C?ygggay“also be

es, f“paymmentiohQdigsgﬁb;hhbﬁéﬁﬁiﬁbfﬁhﬂ
| e ———— SR

(a) Minilmum period of service for placement
’ from the post carrying scale of e 975«
1540 to e 1200~2040 (preereviged scale

e 260=430 to Fse¢ 330-560), .

the Sovernment of
placed In the scal

(b) - Minimum period of service for placement SQYeprag
- from- the post carrying scale of B, 1200- .
12040 to s, 14002300 prerevised &, 330= y

360 to k. 425-760), R o

(¢) ;. Minimum period of servica For Placemnnt
from the post carrying scale of e 1400~ .
2300 to m.'1600~2660-(Pro-rmvised_k.*QZSo

- 700 to ke 550-750), R 5 G
' \/\/\\ NAY)
o ¢ kS N o
ot i 45,

X
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Annexure«f (Contd,)

3. Once the Draughtsmen are placed in, the regular
scales, further promotions .would be made against available
vacancies in highor grade and in accordanCe with the

rulas. - A

izt

4. The benefit of this revision of scale of pay. scale

be qiven vith etfect from 13.5,82. notionally and actually
from 1 11 ed.

Sd/‘r SPYAM SURDUVR ' '
‘Under SeCretary to the overnment of India

To |
’ All Ministries/ Hepartments of the Gove nment of

India (hs per stancard list with usual numbet ot ap&te
copias,)

!
i
[}
!
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ANNEXURE-&

GOVERNMENT OF INDIA
MINISTRY OF SCIERCI & TECHNOLOGY
LDepartment of Science & Technology
Technology Bhawan, New Delhi

Hoe 1=12/93-Cdn DPate 11th November, 94

- To

1. Suxvaeyor General of India
5,061, v : »
Block 8, Hathibarkala “state
Dehraduh (UP) - 248001

2, The Director Ceneral of Meterology
I.MeDe, Lodhi Roag, S
New Dolhi~110003
3 The Director,
HATIO ' _
-~ MSU Bldg. DF Bleck
: - 7th Flour, S5alt “aka
Calcoutta~700064

Subject 1~ Revisicn of pay scales of Vraughtsmen Grade Pl
. I,I1 and III in all Government of India Officesn .

on he basis of the Award of Board of Arbitration

in tha qase of Central Public Works Deparxtment,

Sir,

. ‘ I am directed to forward hereviith a copy of
Ministry of Yinanca (Deptt.'of.Expenditure)'s.Q;M. No, -
13(1)=«XC/91 Adated the 19th October, 94 on the above
subject for information, guidance andvngcdggaiygggy;gg:

| - CYours fatenewtly, :E
Sd/= KAMAL PRARASH IR

' Section OfficQ:V R

| ;r

_  /ﬂzfjiff/fygg .‘ éé
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Annexure-4
Government of India
Ministry of Science & Technology
Department of Science & Technology
Department of Science & Technology
- Technology Bhavan, New Mohrauli Road, New Delhi-110016
No. SM/06/001/95 | Dated 31 January,1996

ORDER

The Central Administrative Tribunal, Guwahati Bench, Guwahati, on an
application filed by Shri Tulsi Sarma, Draughtsman Grade Il in Survey of
india, North Eastern Circle, Shillong and seventy seven other
Draughtsmen in Survey of India, pass an order directing the Government
fo consider the grievance of the applicants and to take a decision as to
whether the benefit of the revised pay scales extended to Draftsmen in
Government offices other than CPWD vide Ministry of Finance Office
Memorandum No. 13 (i)-IC/91 dated 19th October, 1994 can be extended
fo the applicants. The Government after careful considerationn of the
matter observes and makes the following order.

‘gThe applicants have requested for implementation of the Ministry of
‘;Finance, Government of India Office Memorandum No. 13(!)-IC/91 dated
18th October, 1994 extending the benefit of revised pay scales for
Draughisman in Government offices and Departments other than
CPWLD.

The Department has considered the existing pay structure of
‘Draughtsman in Survey of India (SOI), Draughtsman in Survey of India is
a part of the topographical cadre which includes other employees like
Jplanetablers, topo-auxilliary, air-survey draughtsman, Survey Assistants,

Topo-Computers, etc. The qualification for recruitment is kept as Inter-

::mediate with Mathematics as one of the subjects. No candidate in the

‘Draughtsman cadre at any level is required to have the qualification of

4G
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Certificate/diploma in Draughtsmanship. Further the promotions in the f
Siiivey of india from the level of Rs. 260-350, Rs. 260-430, 330-480 up to
the level of Rs. 425-600 are flexible whereas in C.P.W.D., the promotions

are based on functional basis against sanctioned strength at each level. In
Survey of India, the Draughtsman got promotion on passing departmental

examination after completion of fixed tenure of service and got promotion

without linkage to vacancies at higher level.

‘4. | would thus ﬂbe seen on the one hand the Draughtsman in Survey of India
are not required to posses the qualification of Draughtsman for

N

appointment to any level and on the other hand they get their promotion
after fixed periodicity on passing departmental examination without
linkage to vacancies. Accordingly, there is no comparison between

Draughtsman in CPWD and other organisations vis-a-vis Draughtsman in
{ SOl. Again whereas the Draughtsman in CPWD and other organisations
are required to handle varied types of draughtsmanship related jobs
whereas the Draughtsman in SOX have confined themseives only with
respect to Survey. The requirement in their case is knowledge of
drawing/cartography as against draughtsmanship in other organisations.
Thus, any order issued in respect of Draughtsman in CPWD or
Draughtsman in other Ministries/Department or Organisation cannot
automatically be made applicable to Draughtsmen in Survey of India of
Draughtsman in CPWD |

5." “The pay structure of Draughtsman in Survey of India had not been and at
present also is not at par with pay structure for Draughtsman existing in
other Organisations. At one stage, the employees have got higher pay
scale through the Joint Consultative Machinery and Arbitration Award. In
case the present Office Memorandum is considered for implementation,
this will infringe upon the benefits already accrued to the employees of
SOX which may not hold good.

/'
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" 6. The above issue have been considered carefully in the Government and it
has not been found possible to agree with the request of the Draughtsmen
in Survey of india for revision of their pay scales based on the Office
Memorandum of Ministry of Finance, Gowt. of India dated 19.10.1994. All
_ﬂ\/e_qg;@s in the O.A. No. 135/95 dated 20.7.95 filed in the Central
Administrative Tribunal, Guwahati Bench, Guwahati are hereby informed | ’
of the above decision of the Government.

Sd/- MMM.K.Sardana
' Joint Secretary to the Government of India
Shri Tulsiram Sarma, -
Draughtsman Grade i
North Eastern Circle, Survey of Idnia,
SHILLONG

| Copy to the Hon’ble Central Administrative Tribunal, Guwahati Bench,
Guwahati, Assam with reference to their order in the Original Application No.
135/95 dated 20th July, 1995.

Copy to the Surveyor General of India, Survey of india, Dehra Dun - 248
001.

Copy to Brig. P.K.Gupta, Director, North Eastern Circle, Survey of India,
Survey of India Estate, Shillong 793001 with a request to kind deliver the copies

of this order to all the applicants individually in the above case. -

. Sd/- M.M.K.Sardana
- Joint Secretary to the Government of India

i
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~of pay of k| 1350-2200. In Lhis appljcation they clnim
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k,‘ENI‘PMJ AUMINISTRATIVE TRIBUNAL
CU'@IAHAPI BENCH

Original Apriicaticn No. 52/1996
22

Date of Order & This the (7 th>July, 1997,

‘ O“1°RLF GHRI G.Ll.SARGLYINE, MDbiIHISTRA'I‘l\'E HMEIBER

1. © Shri Tulsirom Sharwa & Otherse

(A1 the 76 applicanto are working as Drafteman CreIX
wnder tho Lirector, Survey of India, North Paotera
Circle, Shilleng undex Ministry of Sclence and
Techonology, Govt. of India, liew Delide)

Dy Mvocate Hre AJPOY, Mr.J.L.Saanr. Mr.ﬁ.chanﬂu.

VG-

le The Sccretary, Ministry of Science & Techonolmyy
New DPJht. .

2. ‘The Surveyor Gsneral,
Survey of India,

Rlock B, Ilathibarkala Estate,
n*‘HLM)U‘Io

PP L

The Dircctor, Survey of ‘India,
North Eastern Circle,
Shillonge

By Mduocate Mr.A.K.Choudhury, Addl.C.G.5.Ce

QRDER.

All ‘the 76 applicante_afe Draﬁﬁsman/Druughte-'
tmen Grade 1I undcf‘the Dircctdrg SurVéyuéf India, 
North Eastern Circle,vShillQnQ."They,have been permi-
Qted vide our order dated 9-4=96 to join in this‘

Single application.

2, - The applicants are drawing pay in Lhe acale

l P r————

that Lhey ~re entitled to d*uw pay in the scale of

pay of PSe 1‘00 2300 which is equivalﬁnt to Lhe SR
rcviqed 3cnle of Pz, 425-700 and for paﬂncnt of S ¥
avrearc monotlry huncfito nither in Lexms of O.M.

5{13)~E. III/87 dated 11«°~1987 or p.n No.13(1)~ AN

“sted 19-10-94. In the Survey of In@ia_the
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- Ministry of F1nance, DCpartment o£ nu;wnditure dssued

L i e

‘different grades of Draftsman. namely: (1) Topo Trainee
Type B,(2) Drafteman Gr,1v, (3) Draftaman Grade I1I,

'(4) Draftsman Grade II and Draftsman Grade I, In

In the 2nd Central Pay Commission the scale of pay of
d\

e

Draftaman Grade II of Survey of India waa k.(éos 2“\\

Tha 3rd Pay Commission merged Grado II and Orade III

Draftsman and Prlaced them in. the scale of pay of

m.330—560/-.. However, later on the Government of India

decided by O.M. dated 19«3-77 to retained Grade II and

Grade IIX separately and placed them in the scale of h

pay of k.K?3O 480)and Rse &425—60éz> respectively. As a

result of the 4th Pay Commission, the scale of pay of

0135022004 The scale of pay of Senior Draftsman in

Draftsman Grade II in the Survey of India bncame o [
l

Ordlnance'Factory was also b.205 ~280 on the basis of

the 2nd pay Commission. In the 3rd Pay Commission the
scale of pay of Dra%tsman was placed at RS 330-560. The
Draftsman of Ordinance *actory who were drawing f?f h«7
in the scale of pay agitated in the Court of law against
this scale of pay of Rse 330-560. Ultimately in aivil
Appeal No.3121/81(P Sabita and otlers Ve.Union of India).
the Hon'ble Supreme Court allowed the replacement of the
scale of pay by the scale of pay of Rse | 425 l§§2§:::

Consequent to the Judgment the Govermnent of India,

‘the Office Memorandum F.No.s(13)-E.1q787 dated 11-2-87

- extending the benafit of the Judgment to simjlarly

placed Drrughtsmen in other Hinietries/Departmcnts of

the Government of India to the effect that the Draughts-

B e ———
- e st

~——

U
e e e — e, R e S

recommendation of the 3pd Contral Pay COmmiesion may be

< .-

- rontd(&-ﬁ;

|
i
!
i
men 28 were 1n the pay scale of Rs. 330—560 baspd on the y.
|
i
|
!

v"%
%

. JIn o
this application we are(ggncern_;>with Draft -32JfEE§E:EEI (2
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given the scale of Rs.425=700 notionally from 1-9-1973
and actually from 1-9-87. In the Central Public Works
Depaerent(CPWD) the scale of pay of Draftsman based o

T Commmis N =
on the<ézd ray Commission)was Rse h80-380q In the 3rd Pay

| Pay Comise ™ [180-352 7

" Commission the scalc of Drafteman Srade II was Rs¢330-560 -
The Draftsman of CePeW.De agitated against this scale of
pay and according to the Award o£ the Board of Arbitra—
tion the scale of pay was ralsed from Rse 330-560 to

§
1

Rse 425-700/-. The Government of India, Ministry of Finance, !

Department of Expenditure issued O.M.NO.F.6/59—E.III/82 'i'

Yo

dated 13-3-84 to'the effect that Draughtsmen.Grade 11 4n

other o££1ccs/Dcpartments of the Government of India may

o

T

also “have ‘the scale of pay of Rse 425-700 as.thooc of the

C.PeWaDe providcd the recruitmentfqualifications of Draught—iw
smen in these offices or departmenta are similar to those
prcséribed in the case of Draughtemen in Lhe Central
public Works Departmentes The benefit was to ‘be glven

. notionally with effect from 13~05-82 and‘éctual bgnefit ?;
to be nllowed from 1-~11-83. TheIStarf 5ideifutther agita- :

:ted against the clause of recruitment qﬁalification placed .
+4n the above referred to. Qel4, dated 13- 3—84. The Govern- ;&
ieent of Indiafcénégabd and fZCIZEE}this decision accoxr-
ding to the oéZice Mcmorandum No.13(1)-1c/91 dated i

_ «;?"10—19945 As a result, the Draughtsmen Gr.1I in the | !

offices/Department of the Government of India other

than CPWD, who were drawing pay, in thc sgale of pay of

%‘3304560/—,also were granted the revised scale of SRR
*___ﬁ___#,ﬂ,___w .

Ree 42)~700/—‘subjoct to the conditions 1aid down in the ;

—— T t

"‘\
Q. M.‘The *onoition relcvdnt to Draughtcmen Grade 11 i3

——-,’...—':':':::._—-M_,._._“\_ -

e et o
TS - PSSt

e e e

that Lho minimum period of service for placcnent from

P —

Lhe post carxying rcale of Rse 1200 2040/ /the post carry=’

et T

ing the gcalc of Rse 1400 2300(Prc-reviovd scalc of

W S C.Ohtd/
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which was dispos?d of by the Tribunal on 20-7-95 with

~be extended to the applicants, The applicants were

~ be oxtended to the Draughtsmen of the Survey~Q£“ﬁ

e B

pPay Rse330-560 to 425-700)(&i512ff§p‘17h13 benefit
was allowed notionally with effect from 13-5-82 and

actually from 1-11-83.

| : ' | E
3. Some of t?e applicants submitted O.A.No;135/95 ZL—§

a direction to the respondents to conaider and decide

wheLher the benefit of the revised pay scales should

given liberty to approach the Tribunal, if so advised,

1f the deciaion of the respondents 18 againot theme.

— |

The respondents thereafter had 1esued the order No. o,
,€.SH/05/001/95 dated 31-1-96 which is 1mpugn0d in the g

,present Original Application No.52/96. According to : &

this order the respondents had considered the qucetion 'ﬁ
{
whether the benefit of the revised pay scale extended i

to the Draftaman in Govcrnment office other than the !

de Ministry of Finance 0.M.No.13(1)-IC/91

i e e e STT

M\
applicanta. They had come to the conclusion

at the bcnefit of the O.M. dated 1q-10~94 can not

P R

India. on the ground that their qualifiCdtion for.:
recruitmcnt is not similar with that of the Draughts-
men of Lhe CePeH. D.or other dcpartmcnts. the scope

of their promotion is not similar with that of the

Draughtsmen of the CPWD, their type dnd nature of o
works, duties gnd Lesponsibilities are not similar ‘ i
with those of fhe DLaughtqmen under Lhe C.Pe WeDeo

contd/-"
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- and their Pay structure had not

ﬂ"ﬁi"ﬁ EX UB e *‘—5

“een and s not at per | ™
with the pey structure of Draughtsman in the CPVWD or

in other Organinations,

4, } Mr.Aa, Roy. learnedq counsel for the applicanty

submitted that the grounds given b] the respondents in

support of their refusal to grant the benefit provided

in the o.M.dated 19-10-1994 to the applicante are untentble

in view of the : “tipulations in the o,M. and that the
applicants are entitled to the higher Pay scale of

Rsq 1400u2300/~(Prc~vai"ed scale ks, 423~700) in.terms:df

the aforeﬁafd O’H dated 19- 1041994. Mr.A, K.Choudhury.'

the learned Additional Central Government Standing Counsel,

on the other hand, Vehemently supported the impugned

action of the’ rcspondente. Ye have heard counsel of both

sides. VWe are now to sce whether the rcjection to’ grant

'”{thc benefit provided 1n the 0.M. dateqd 19~10~1994 to the

'fapplicants is at all suﬂtainable.

S5

‘At the outset, we reject the plea of the rcgpondentB:
that t),

e applicants cannot now agitate aoainst thc pay

scale granted to them as they had accepted the scale of

Rse 425 =600/~ since 1977 and had never earlier aought for '

the bnnefit conierred by the oO. M. dated 12~3- 1984. It‘ma)

be true thut the applicant did not earlier oock relicfa
from the iesrondents with regard to the pay scale. Lut it "is.

claar that the cauase of action of Lhe Applicants in this s

.Oliginal Application arose after the O Ms dated 19~10 1994 by
L

vhich the Lﬂvruitment qnalification clrnse atipulated in_ '
e ———h_._____ .

the O,M. dated 13-3- -1984 was swbqtifured b
—

e

Y the mjnimum p@iiod

s s

of ’CINJPO claus2, This iovi s e OLder took effoct fron
NS e

,'13~5 ~1982 notionally and. from 1~-}1- 1983 actually. With

o e

the ic°n0 of the o.M, dwtod 19—10 ~1994 the appliclnts

COntd/~

P e
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are in a different situation and they were of the
viow that thecy could thoLOqftcr get. the anoiit pro=~-.
vided in the 0.M. from the respondents. Thcy sought
for the same but their prayer was rcjected by the

respondents as per the impugned order dated 31-1-1996.

"It is this rejection that has g*ven rise to the

.~ present Original Application.

6.  The 0.M. dated 19-10-1994 1s concerned with

application of the scales of payaof Draughéﬁman

‘Grade I,II and III in the CPWD to the corresponding

e

{

Grades of Draughtsmen ‘in other officea/departments

__)_______/4-

_ . of th ///;;rnment of India. The applicants are Draughts~-.

an Grade II in the Survey of India. which is one of

e e

the officos/dcpartmcnts of the Government of India,

- _,,,._...‘ v s i

They aro drawing pay in the pay scale of 3.1350 ~2200

(pre~revised Rs. 425-600). The question in this O.A.
-8 Yede

t.._.__-——-——""—-—-»——-—n_..-—-—-—-—
——

4{s whether the applicants are entitled to draw pay

Sy

et et ‘-,,_.—.-—*

in the scale of pay of B 1400~2300(Pre-revised
|

425—700).&The uraughtsman Grade II in the Survey of
|

India had the samc pay scales as those of Draughtsman
in other officcg/Uepartmcnts of the Government of

India. For instance. their scale of pay on the basis

of the an Central Pay Camniasion was 205~280 as was

that of Sr.Draughtsman in Ordinance Factory. In the

3rd Pay Commiasion thpir scale_ of pay was 630 -560/=

since 1-1- 1973 which was same with 6—.hose ofj

/W———-—
Uraughtqmdn 11 4in Lhe CEﬁ?}and in the Ordinance

o

e

Factory in wlrse raros the scalcs had been raised

frem 330-560 to Fse Ervooﬁ It waB only 1n 1917

ot e

~contd/-
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v’%thae the»pay scale of Lhe applicants vas raised

to 425-600/-. rhcrefore, the applicants, Crade 1x

- Draughteman of Survey of India, were in- the scale

— R
of pay of FRs. 330-360/— initially and vere drawing

\paj in the Qame pay scale as Lhose mentioned in

the 0.M. dated l9~10-1°94. The reapondents seem to be

lebouxjng undnr a concevtion that the Draughtsmcn

of the Survey o£ India are inferior to or, at lcast.
different from the Draughtsmen in other offices/
Dcpartmenﬁs of phevGovernment of India. Therefore,

according to them, the applicants, who are Ura&gﬁ;s-

iy T

,.‘._————

m3an Grade II in Lhe %urvey of India, are not entitled

to draw pay in the pre~revised scale of Ps. 425=700

et e ] e e e

or in the LGViﬂCd scale Of Rse 1400 2300/—' Hence they

denied‘(he appliCAnts ‘the benefits granted to Draught=
smen Grade II of other offices/Depaercnts by the
0.M.dated 19-10~1994., We are however, unable to agree

th the contentions of the respondents in this O«A.

The scales of pay granted by the Award of the Board.

of Arbitraijn to- the Draughtsmen Grade I,II and I1I
of the CPWD wcre made applicable to the Draughtsmen
ade I,1XI.and 111 respectively of othor offihcs/ |
departments of the Govermncnt of India. other than
the CPWD, by the 0.M. Pated 13-3-1984 on condition
that their recruftment quaiificatiohe'are siﬁi1ar

—_— ) B ' L - R . .
to those prescribed in the czse of Draughtsmen in

the;CPwl, Further, those who did not Iulfil'the

copdition will continue to draW‘pay'in.the‘eorres-

pundjng pre—reviscd’HCAIPs. These vere the only

vondifiona placed in the 0. M. daLed 13=3= 1984 ahd

e e __’__,_,_

COI\Ld / -
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v ‘these conditions were done away with by‘the O.M. dated

0-1994, Para 2 of this O.M. dated 19-10-1994 . = '

- S
"2, The President is now pleaged to decide
that the Draughtsmen Grade T,II and III in
" offices/Departments of the Government of India
other than in CPWD may also be placed in the
scales of. pay mentioned above subject to the
foTTowing — -

P

(a) Minimum period of service for place- 7 years
ment from the post carrying scale of
Rse 975-1540 to Rs. 1200-2040(Pre-revised
scale P, 260-430 to ks, 330-560), ) o
(b) Minimum period of service for placement 5 years -
: from the post carrying scale of R . '
1200-2040 to Ps, 1400-2300(Pre=-recvised Ps,

A e i o = s -
-

~ © 330-560 to Rs. 425=700). |

| YN (¢) Minimum period of service for plaCement 4 years

= from the post carrying scale of Pse . ?
1400~2300 to R.1600-2660(Pre-revised ks,

425-700 to Rse 550~750),"

The terns of the O.M. above are clear and unambiguous. %

‘No distinction on any ground whatever is made hetween o

Dfaughtsménvcrade I,II and III of one éffice/department

_bf the Government of India fgbm»those of another office:

or department or CPvD..The O.M, simply lays down that i

\ minimum pertiod of aervice ih a particular grade would

ﬁt\'-, detenaine the‘eligibili;y_an@Hthiﬁicmentto'be

in a particular pay scale, It is onlly the respondents

AN

- kwho have brought into the O.M. interp otations extra-

neoﬁs to it in the{f Efforcs to deprivé';hcvapplicants -
of-the.benefitsugranted by thé_O.M. d;ﬁed 1q~10f1994; : %
This is arbitrary and unfair.'The DrdughﬁsmenvGradé II';
in.CPWD vho wére‘originally placed in Lhe.écale'of
pay of Rse 330-560 were piaced in thélsCale-of m.'

425-700/~ on the basis of the Award, The O.M.
/"“ . " - R

e

\<>\~.

congd/;; »
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states that Draughtsman Gr.II in offigcs/depdrtmcnts
of the Govormnon| of India other than in CPWD who

verae dra“ing pay in the scale of pay Rse 330*560 may ‘
also be plawcd in Lle scale R, 423-700/~(Prc~revisod)

uUbjﬁCL to certain conditions. The Drauqhtsman Grade II

et

pdy "of %. 3’0 560 on the basis of the reoommendationf

o£ Lhé srd Pay Canmisqion till 1977 when their pay

R e e

scale was xateed Lo k. 425 600/-.%In our view under

- ._——,.. -

the facts and Lhc CJrCUN"tanCGG staLed herein dbcve‘

e e s o b

Lhe terms of the aforcsaid 0 M. dated 19-10 1994 are

'applicable to the upplicantu. Accordingly,'we set aside

the impugned order No.hM/06/001/95 dated 31~-1~ 1996.

;_;/////"Further. we direct the rodpondenta to place the appli~

~ cants in the ecale of pay of e 425«70 (Pre-revised)/
. . m
v 1400-2300 (rovised) jn the manner stipulated in the

e

O.M. No.13(1) IC/91 dated 19~10‘1994 and allow them-

to draw pay in the qanlv with vifcct from fhe date‘
applicable in the casge of each applicant respectivcly.
This shall boe cump]iod with by the roapondonta within
3(thrcc) months from the daLe of reﬂcipt o£ this

order by Res pwndont No.3. Fho ras pondents shall al%o

allow the consequcntial benefits provided in;para 3

of the 0.M. datced 1°~10 -1294 mentioned above to tho

! s

& plicanteo

Tha appli(‘«fon is allowved dn tcrméfof,the'abovc
dircctions. Mo ordcer as Jo conte. v
I I,

‘ .

‘ e Cen S
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IN THE.GAUHATI HIGH COURT’

{The High Court of Assam,Nagaland;Meqhalaya;Manipur,

Tripura,

Civil Rule No.

4733_of 1997

1. The Secrectary,

Ministry of Sciernce &

chhnologY: New Delhi.

-2+ The Surveyor Gencral,

survey of Indlia,

B3lock 0O,
Dehradun.

3. The Director,

shillong.

~Yersus=-

Nathiharkala Estate,

Survey of India;v
North Eastern Circle,

1. Central Administrativc Tribunal,

Gauhati Bench, Rajgarh Road,
Guwahati- 781005,

2. Shri Tulsiram Sharma

3. shri Satyajit Kumar Dey

4, Shri

5. shzi

6. shri
7. smt.
8. Smt.
9, Shri
10.5mt.
11.Smy:.
12.5hrrd

13.5hrrd

Tara Prasad Kharal

L.B.Pradhan

Pradip Kumar Neogi

Naniita Das

Meblbora Tiewla

K.B.Gurung

Pandora Sohkhlet

Maries Nareen Laloo

KAajal Kumar Bhattachar jee

Arun Kumar Baidya

Mizoram and Arunachal Pradesh)

Mmtitioners

A

A
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18.

“19.

20,

21.

22.

. 23,
© 24,

25

26,
27.
28.
29.

30.

31,

3z.

33,

34
35.

36.

37.

38.
39.

40.

41,

42.

43,

smit: .

smt .

'Sn\t.

Smt L ]
Shri
sme

Smt.

Shri
‘Shri

"Shri

Shri

Shri

smt.

Smt.

Pegs o .

SJoya Aﬂqikarl

shantikaari Ghimire
Lamnzuaii

Rekha Mech

Dilip Kumar Deka
Mita DasQupta

Subhra Gupta

Shambu Singh Solanki
Sujip Dutta Chowdhury
Donbor Singh Larﬁané
Ranjit Sukla Baidya'
Prabash Paul
Equline Hajaw

Spirian Kharangi

" Everymai War jri

Evelynnnora Ryngsai

'Ritikone‘Hajaw

Chaman Singh tiegi

Mustag Ahmed Swer

Bartilla‘Khyllcp
Arunima Dutta

50fiana Kharkongor

Ménjulathattacharjcé

" Hildaline Makhiew

Tapashi Mishra
Bhubaneshwar Das
Nnebba Roy Chowdhury

Carolinc Lamo

Smt.Fidelis Jyrwa

Shfi

R.5. Thapa

Cdntd. *e o



.
1.
i
I,
S
Ch

Vg
7

48.

55.

56.
57.
58.
59.

60.

61.

69.
70.
71,
72.
73.
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shri S.C.Roy

Shrd S;Af_Rﬁhmnn
Smt. G.M:.Shhtcn
Sﬁri B.Das |

Smt. D.Majaw

Smt. R.C.Nonghri
shri A. Mannan
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74. Shri T.Lyngdoh
75. Kin, Ritalia Mukhim
76. 5hri 53.C.Sabdakar

77. Shri T.K. Mandal,

Office of the Director, Suxvoy of lnltn Harth Fastern
Circlc, Miniatry of - nclanﬂ & Torhnmloqy, ﬂpvcrnmént
of India, shillong.

«++  Opposil~ Partics

PRAEASENT

The Hon'ble the Chief Justice Mr. Brijesh Kumar

The Hon'ble Mr. Justice P.G. Agarual
For the petitionerss- Mr. D.sar, Cnntralvﬁdvh, Staniing

Counsel -

For the opposite parties:- ME. - ALROY
CMr. MLoChaada
Mr. S.Dutka, Aﬂ#ccateé

Date of hearing:- 29.6.1999

Date of Julgnente~ 207 D)
. o '

SUDCHEITE_AUD_CRDER

P. b.\gﬂrual J.

This Civil Rule is‘dlrnvtéi aqnin»L the

order passel on 17 7.37 by tho CenLrul A1m1niatlativc

Tribunal, Gauhati Bench, in Originnl_App]Lcntion'No.

52 of 1996,

2. vRQSpdndcnt Wosg, 2'tdﬁ}7 hcraiha“hcr referred

Aags

the ‘aphlicants who are working as Praftmean unier

Contd, ...



Rse 260~ 430/~ Per month., As

‘Thc npwljcants' claim is thaL rhny

the Directsr, Survey of In]ia, North Bastarn circle,

Shillong unjcr thw Ministry of ori»ngn & "orhnﬁloqy,

Gove' nment: of InJia Initiw]ly thnlr PAY 2eale was

per the recnmmnnlation of

the third CnnLral Pay'romnlauinn Lhn Drntlvmnn

bnlonging to Grade- II and GLado ITI in thr Office of

the ou*vey of India were mnrch Lngnthx. M1 placed

in the scale Of pay of &8s, 330-560/* HOWD\ ¥, the

Government of India latar on dociic] lo retaln sepacate

Gradc II ani Grade-IIr Draftsmnn. In thiv writ petition

we Aare cnnccrncd.with Gr aiﬂ~If nrnftqmnn \ﬂ!kinq in

the survey Of India, .ubcnrmnnlly an oo hn\rth Pay

Commissinn Lepoct the seale 2f pay nf the apslicants

who all belong  to Gr aln-II wAS fixen Ak R, 1150 =-2200/-,

arc enrwrlnﬂ to a

Pay scale of RS, 1400- 2300/«. The ap»licnnLv Also

Praysd £or exteniing the benefits of tho Finance

‘Ministry's 0.M. No. 13(1) 1P/91 dated 19,10, 04 to them.

3. . The case. of thc appollants iq |har the bnnofiks
of the above montionei Nftice Mcmmranium dated

19 10-94 can- not ‘be cxtenﬂcJ to the applicants as their
‘qualification for.recruitmcnt is not similar/ idcntical
with that of the Draftsman of CrWb or other Departmants.
Futtrmr the scopn of thelir proMotion, rin# an:d nature .
of the work, duties ani roopnnqihilltinq are a]so not

gimilar or idcntical.

“

4. The Central Administratlve Tribunal vide the

impugned order allowed the pcaycr'of the Apalicants in

’

Cohtd..,.
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terms of the above mentinned OffiCQ Momdrhnﬁum ani

hence the present apnaal by the Unjon of. In]ja/ Survcy

of India.

5. Wa have heard Mr, D},u1, lenrnnl (wnLraI Govt,
RO , - btanling Counsel for the petitioners nnl Mr.‘A;Roy,

learnoj senior Advocate for the r04p0n1onL'

6. Mr. A.Roy, learned counscl fnr rhn rc%pondan

apolicanrs has falrly uubmi(-r#d Ehal: tho oﬂnhattonnl
qualifications ard other cliqibility <|iLonin for
" Draftsman Gr aia-IT in the Survey of Inddia

ol ‘(‘\w

admittedly similar to that of CraD ( Central Mblic
{

EARNE o
Works Department, Government of Inﬂia).

7. The Office Memoranidum issued by'thn_movcrnment

of India, Ministry of vinance dated 19.10.74 reads

as under: -

" OOFFTCE MEMORANDIM \
Subjects: Revision of pay scales of Draftsmen
Grade I,II and III {n all

Government of India offlces on the

basis of the Award of the Board of

Arbitration in the case or Pnntral
G V,F : C - Public Works Depanwnnt.

Tha unihrsiqnnJ iu'ﬂirnand to vefer tn
thig nopartmnnn's 14 NO.I.5(50)~F.ITI/H2
dated 13-3-1984 on tha subject ment foned
abnve andl Lo say Lhat a Cnmmirroﬂ.nr Fhr
Mational Council(JCM) was ‘set up to con:iﬂcr

the request of the staff 91io that the
following scales of PaY., 1110wed to the’
Draftsmen Srade I,IT and TII working in crwn

Cont\’] ¢ o 0 0




~down in thn recruitment rules

4556

T -

on ths basis of the Awnr] of Board of Krbitrntion,
may be extended to Draftsmon G ade I, 11 and 1171

ianSpoctivc of their recruitment qual1f1c1don,
in-all Governmant of India nffices,

riginal scalae RAvised Scale
on the basis of
the Awarg

(rs) -
Draftsman Grade 1 4"5—/00 : ’»nn-7 0
Draftsman Grade.II 330560 ' 00
Draftsman Grade III 26n-430 | A3N-560

2. The President of India §s now isleased to
decide that the Draftsmen Grade 1, IT Aand ITT in
offlccu/1C6nrrmontv of the Government of Tniia
other than in cr.mn may also bn Placed (i the acitle

of pay mentinne: Above subject to thn-(nllbwing :

(a)  mMinimuan period of smrvice for p1u<nmonL 7 yearsa

from the pPost <1rLyinq Scalas of
975-1540 to ks 1200 "Ddﬂ(plﬂ—_

rcviscd B. 260-430 Lo ks. 330-560)

© (b) ‘Minimum periol of sorvicn for plnvnmnnt & Years

from tho post carrying scale of Ra.
1200-2040 to rs. 1400~ 2300(pro revised
k. 330-360 to &. 425-700)

1

(¢)  Minimnum preriod of service for placrmont 4 years -

from the post carcrying .scale of

P, 1400-2300 to gy, 1600-2600(prc-rnviscﬂ’
Pse 425-700 to Rs. 55n-750): '

3+ Once the Draftsmen are placed in the reqular
scales, further promot fons wWOuld bhe nile aqalnst
available vacancies in thha qxnio anl in
adcordance with the norm 1 eligibility’ criteria latia

. D

(:"‘ntﬂc LY

e, YA b

Plivow e MG LRR '
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“

n -~y
cy

“The bnnnfit of this revi
would be given

notionally an3j

oion of scalas of pay
Wﬂth cffrct. from 11—)~10ﬂ?

ACtually from lgl)~1933.

54/~

(5hyam >‘3un']M“)
Under uovrnta'y to

thc Government
of Inifa,n

8. Tho Above mentioneiy OC(iro Mnmwrnnﬁum wWAS

the dubjoct mat ter for ron,t1nration M vhn decision

by the Aqox Court in the case of Union of India anig

othecﬂ versus Dnbavhjs KAar And otle rs reparted in

’-——‘—‘

pPAra-12 as unier i

‘///)/‘1995 uupo (3) SCC 528, Thp Apnyx Court held {n

"12. By the saig orticn mnm)L\nJ the

Gosernment of India, after <nnfllnr1n1

the request nof thn_stnfﬁ‘s:dn that the
Scﬂ]ch”f‘pﬂy, ni]own1 to rhé braftaman
Grade I,1I aml 111 wnxklnq 1n CPPAD on
the basis of thae Above Avarid of Boara

of ArbitLalion mAay be extende:d to

Draftsmen Grale I, 11 and II1 frrespective

of their rncrultm~nl qnn]jficwrions in - ’
All Government ‘of Inlla offices, has
decided that Draftsmen r‘rn}»::_l",II in
Ofl)rcq/lﬁpdrlm"nL of thn.-ﬁwnxnmonr of
‘India other than.in CPWD- may . hlpO be plnced
in the revised seal s of PAY on the hasis

of the awar3 gubjoct Lo cortain minimum
pnrloi 0f service as mnnlinne] in’ clauccs
(n), (b)Y and () 4 para 2 of tha offlce

mcmoranjum. The benefit of thig revision

of scales;of pay_nnﬂorvthoAOfficé

Memor andum dated 19~1041994-has been given

rctrosncctively with.oﬁfoct from the same.

Contd,.,.
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submiszfon of thg apncllants that the o,

'relatinq t% the perind, of 5ervicn v

vOfficc Memorandum dated 19, 10, 1994. The

~58
. __?)f_

datcs as wwé given by the Offine M

dated 13-3. ~19n4, .l..f‘.o. (rom 113. D192

an:g - actually fron 1—1]—1983. In Lﬁq

Mrandum
notionally

..... et of

draftsmen who fulfilieq the rnrm]rnr
to the Period of servions mnnlioncﬂ

Office Memorandum dated 1Q~L0—1°94 ¢

hant rcLatinq

i the 5afd

M the

Lelevant date th2 question whette - Lhedr

Fecruftmane qQualifications woere sim,

in the case of draftsmen tn (PND wo |

AN they would he entitled. vn

5cales as arantel kg rhn lrnf1-

But in rnfp=ct DL those ]rnrlqmmn W]
fulfil the. Fequiremant: rnlatinq ko
of service prh‘grihnﬂ in PATA 2. af
Memorandum dated 19.- 10-1994 tha ques

th‘ir recruitment aualificat fons Are

rhoqn pchcrjbol for Araftsman in CPHD is

to be conaidcrcd for the pu'poac ne
whothot'thoy are nntftkdq rn the
rcviﬂion of pay uCﬂ’QJ A% per thae o
mcmnranﬁum dateq 13- I-19n04, ‘

9. ' In view of the above we fing né,fo

is not apnlicable to the draftsmen bolonqu

India as the wajver of Fecruftmont qna]irinjtinnﬁ bz

Stateqd Abovea

on misconception. )/xu"“/Lhﬂ ahove npnlicahtn

Lequired to PN3sess the TMANLf ot iona aimy
in the Case of draftsmen in ¢crip and as st}

Mcnnranjum dated 13,3, 1004 Is

apparcntly this'was'thn 'eason ag

iln" to thosge

o not‘arise

Lhe reigen pay

Hen fn crwp
irrespective of thoir recruitmant qnwlifjc

at{ons,

1 d1d not

Ln’ perdod

Lhe Office

r[on whnlhnr
,1milar to

S requireq

dredding

baneafit of the

rl l(*ﬂ

rce in the

dareq 19.10, 1994

7 tn Survny of

are not
111 o those

1 the Nfflce

SN0t apnd lrrﬂ\]n trw‘tllnnx nxx]
to why the Feoaqulremeont
a8 1nrnrpnxnloi in the

decision in union
0f India versys Debashis kar(supra)-sqna:cl)

" ANEwaIrs the

tonta.,,,

5
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the AN the deeiy
entral‘/\dminisltrntivc TEbUNAY Sianas fully

submisisiong Laised by apnellantg
of the ¢

inh

10, In the result ye Find no mery, In this weyy
Petition ang it isvaccordinqu a1

smissed,
granted vide orjer d

'Thq stay

#ted 3;10.97 stangdg vacnteg, Castg
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. (A AN RTUTS LRI
EULRTITA YRR ARE TRV ARTE B KR )
Iy t RIS, GROIAER
QODOVERNMIONT Of INDIA o : . .
. MINISTRY OF SCIENCE & 71 CHMOLOGY .
Daopartmant 91 Scianco & lichnology

Technology Bhavan, Mow Mahiauli [Vrad, Mewr Oslhl-110016

By dd Q stre, sen g wf, l"."l‘l\{\lh\lle

e

No.SM/04/010/2000 T Dated :16 October, 2000.
LI To _ ' . ' '
oo The Surveyor G neral of tndia,
. i Survey of tudia,
o Delira Dun - 2:13001, .

o (Attention: Shni Jaswan Rni, Depaty Sutveyor General)

Sub:-  bmplementation Al directions ol C AT,
Or1996 - Shii ‘Tulsi taw Sharima

N i Sir, )

Guwahati Hench in Q.A, No. 52
and others V/s Union of India,

. .

‘.

U . . ..

0 Loam dirccted o refer 1o your fetier No.1:2-5736/1196-B(T.R.* Sh
.lu dated 28.9.2000 on the subject mentioned
|
!

arma)
above.  The preblems 'being faced in’ \
$ dircctions has been considered in the Departent.
m fmpleeni the directions of the Tribunal by taking the service
already rendered in the grade of Ry, 330-480 (Grade-H1) and keep their in-the scale of!
pay of Rs. 425-600 (Grade-11) ull completion of five yenrs. Afler completion of five

\. years service in the two Grade cormbined, Grade-111 and CGrade-11 inthe pay scife ol

implementation of the §iibunal’
and SOt is requested

1L, 330-480 and s, 475,600, they may be placed in the seale of pay ol N, 4235-700,
By applying this the whgibituy conditions of five years prescrived for placing them in,

the scale of pay of 1ts. 125-700 would be met. Aler 11,1996 1he appheam: would
be placed in'the scale o pay of s, 50

10-3000 inttead of Rs. 4500-1000. SO is
il requested 1o take imecdiate necessary action and intimate the Departivent the action
v takenin the mater, ’ \
o
l: Yours Bithtutly,.
. "1 . YN
! ' ég\"i"‘:\{’,n;")’“
| B i)
! . ) e S 0 )_ ﬂ‘(/)mu:r vt Special bty
. " A




"G 2~ |
SRR TETRLE [ . DY.SEREDYO
(SURVEYOFINDIA' -~

..............

L et 2 000441354740064 - ™ SURVEYOR GENERAL'S OFFICE -
| Tkt Tolepiviine 10091-138:744064 | ¢ '

T T MOST URGENT: - TI% W¥Y 40 . 37,P08T BOX Nod7,.

MR Tttt entoatin RV 345001" (ratar)-wnn R
I ’?‘?‘“j’f’-.- M‘ . DXHRADUI- 346000 (Uttaranchad) INDIA  * . ©

S

,N@~@-b53!119¢3-@ﬁ5)’ U © " Dated: 37-03-2001 "
N Te e L e o
e * 'The Directora: vNEC/ WC/ NC/ B¢/ SSBC! Survey (AirY NWC S e
,‘ . . J . . . : . ‘ .

¥ Bubae - IMPLEMENTATION OF DIRECTIONS OF THEHON'BLEC AT, .
©..7 . GUWAHATI BENCH'IN O.A. No.52 OF 1996 — SIIRI TULSI RAM . - -«
|*' % [.. SHARMAAND OTHERS V/$ UNION OF INDIA. - - )

B e

R : N N The petitionicrs ~ Shri Tulsi Rain Shanna aud ,OU\erxxi{ugnoii have filod aw
. i * Contemnpt Cane No.372000 in Houblo CAT, Guwahsti which has come for bea
N 27.3.2001, Inview of the

proceedimgs of the heering on 27.3.2001 in the Contempt Case -
L. No.3/2000, the erdens conveyed vido this office letter No.'2:6463/1196-B (TRS) dated -'"5[)@,

L 6.11,2000 (photo copy encloscd) have been reviewed. It has now been decided that the.  © -
' intotrudtions issued vide DST's leler No, SMI04/0 1072000 datod 16.10.2000 (photo copy o
. +encloied) seay bo Followod for fixatlon of pay in rempedl of peliliopicrs. afler they fulfill :

. all the conditions stipulatod: therou, the bonetit of this revision of seales of payscalebe .

- givenw.o.f, 13.5.1982 notionally and actually from 1.11:19§3. This suporsodes ol other . - .0
*+ ordary en o subjoot 1sauod sarlior y this office. R o L ’

Ay on .

, I view of the proceodings dated 27.3.2001 in contempl cane fiicd by iho |
* - potitionsws, ploane cnsure that the asream in respect of the petitioncrs posted in your-
“Diroctorite/ Cirele bo deawn and paid by 17.4.200] as per the instnictions ssued vide !
" DST's letter No:SM/04/010/2900 dated 16. 10.2000. o o
R S Al please confirm complianco by Fax to thia oflice by 17 Apnil; 2001
SN positively. “A list of petitionem is enclosed for your information and nocessury action

: - Urgent sction may plense be ke, o o
Encls: Asiz_xl.)'ovc., - ' A . _ o= e

L 7 | | E C(BP:GOEL) T e
b R R , . ! - Deputy Surveyor Genersl | - :
i A A * Tor Survoyor General of Indis '

. [N .
. . . . B
o . .
.
" i 3
o .
Ve e .
.

|+ 1. Tho Setrclary 1o the Govt, of ladin, Ministry of Sciencé & Teclmology, . - -
Wb ‘(Departoemt of.Scicch&T_ccluwlugy‘), New Dolhi (Atteution: Shui Avinashi: .+

o L
: N W) ‘
RUAN
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. \A.q,prfq as Ude L-.. lo

To _

The Surveyor General of India

Hathi borkola, Dehradun- 248001
(Through proper channel)

Sub: Prayer for grant of revised higher scale of pay of Rs. 550750 (revised) in3rd CPC.,
1600-2600 as pet [Vth C.P.C. and 5500-9000 as per Vth C.P.C. in tefms of oM.
issued by Minister of Finance under Jetter No. 13 (1) 1C/91 df. 19. 1094,

Respected Sir, o, ‘
I like to draw your kind attention on the subject cited above and further beg to
state that the undersigned is presently working in the cadre of Draughtsman Grade-Il in the
revised scale of pay of Rs 425-700 (corresponding revised) 1400-2300 in IVth C.P.C. and pres- .
—ently in revised scale of pay of Rs 5000-8000 in the Vth C.P.C. The benefit of revised scale of pay
as already been granted to me under the Ministry of finance OM dated 19-10-94, following in the
Hon. CAT, Guwabhati order dated 17-7-97 in OA 52/96 wherein.the Hon. Tribunal held that the
- undersigned is entitled to the benefit of the scheme of revised pay scale in terms of the O.M. dt
- 19-10-94 and accordingly declared that the undersi gned in entitled to revised scalé of payof Rs.
- -425-700 as per clause 2(b) of O.M. dated 19-10-94 and the same was further confirmed by the
~Hon. High Court, Guwahati, in Civil Rule No. 4733/97 and also by the Hon. Supreme Court in
- SLP to appeal (civil)/ 2000 C.C. 2082/2000 on 31-7-99 and also 31-3-2000 respectively. And
thereafier the aforesaid order of the Hon. Tribunal is implemented in favour of the undersigned
- with all consequential benefit with retrospective effect as per O.M. dt. 19-10-94.
' Since the scheme of the aforesaid O.M dt. 19-10-94 is made avai']ab_lerto the under-
signed. ' o , - .
It is respectfully submitted that the undersigned is also entitled to the benefit of the
clause 2(c) of the said O.M. dt. 19-10-94 and aquired the required eligibility for grant of revised
| “higher scale of pay Rs. 550-750 ‘(correshponding revised), 1600-2660 as per 1Vth C.P._C., and
- scale of Rs 5500-9000 as per Vth Central Pay Commission. I would therefore, request you to
 kindly grant me the above mentioned scale of pay under clause 2 (c)in terms of O.M. dt. 19-10-
94 with all consequential benefit including monetary benefit with immediate effect. '
Anearly action is highly desired.

———

b
L

Thanking you.

e

Dated Shillong : : ) ' Yours faithfully

the....av(,.. Jun 2001 R ' ;
Name: 7wlsp RAM = '

© D/Man Gradell |

Unit.0c.,.(5 ¥, &\/59 |
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No. E-2-12553/1196-B-T.R.Sharma

To

The Additional Surveyor General

Eastern Zone, Kolkata
PIN-700016

TRANSLATED FROM HINDI
SURVEY OF INDIA
SURVEYOR GENERALS OFFICE
) P.O. BOX -37
DEHRADUN
UTTARANCHAL

’

-4 -
%\

Annexure =11

Kok - L@W 200} |

Sub : Prayer for revised higher pay scales to D/Man, GDE-IL

Ref: Your letter No. E 2-2464/4-E-2-CAT Case - T.R.Sharma dated 5.7.2001.

lgIt is to inform you on the subject in regards to Ministry of Finance O.M. No. 13(1)

IC/91 dated 19.10.94 para 2 (c) that the Draughtsmen Gde I post mentioned therein is not

existing in this Department.

e —

2. In the Department D/Man Gde I are promoted to D/Man Dir.I through DPC. The posts

[

of D/Man, Div.] are fixed.post and promotions are given through DPC and against available

vacancies.

'19.10.94.

PRS- 4

In this regard your attention is invited to paragraph 3 of Ministry of Finance O.M. dated

?

(MANI LAL)

Establishment & Accounts Office

for Surveyor General of India
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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL é ‘
\ .

CEn O
Dtanding Connanl

GUWAHATI BENCH 2:2 GUWAHATI

|
!
i
1
|
\ IN_THE MATTER OF ¢
ll .

Oesie NOs 14 OF 2000

Tulsi Ram Sharma & Ors.

[ N N AEElicmt_g*

eesesee Regpondentse

|
|
|
|
| ;
: # : ‘ Union of India & Ors.
| ’ ’
1 . .
\ Written Statements for and on behalf of the
\

Respondents No. 1, 2 and 3.

I,{ 3 Col.BeDe Skarma, Director, Survey of India,
North Bastern Circle Office, Shillong do hereby soiemnly

affire and say as follows ¢~

1. That I am the Director, Survey of India, N.E. Circle

\Ofﬁce. Ghillong and respondent Noe3 in the cas'e and as such
| \

fully acquainted with the faects and circumstances of the case.

]EE kave gone through a copy of the application served upon
4‘ .

pe and have understood the contents thereof. Save and except

whatever is specifically admitted in the written statement
|

1:he other contentions and statements may.be deemed to have |
‘leen\denied- I am competent end authorised to file this
vﬁrritten statement on behalf of all the respondents.
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2e That the respondents crave the Hon'ble Tribunal's

leave to place the brief history of the case ag follows ¢
That the applicants ( 63 in number ) Draftsmen
—_——
Grade II have filed the 9_-5,.;.1@01—44742699 in the Hon'vble CAT,

manm—n—

Guwahati Bench, Guwahati praying for extending the benefits
as per para 2(C) of Govt. of India, Ministry of Finence,
Department of Expenditure 0 M. o 13(1 >1¢/91 dated 19.10.9%
(Annexure = V)

The main reliefs sought for by the aprlicants in

is case is, to get the revised higher pay scale of

/Rs. 550-750 (Pre revised ) corresponding to Rs. 1600-2660

/

(as per IVth CPC)and further revised corresponding scale
of pay of Rs. 5500-3000 (as per Vth CEC ) with all consequen-
tial benefits to the applicants in terms of direction contained
. in para 3 2(C) of OM dated 19.10.19% isaued by the Govte of
India, Ministry of Finance, Department of Expenditure. It
may be pointed out here that respondents has dutifully
implemented the ‘Hon 'ble Tribunal’s order dated 17.7.1997
in 0.4+ No. 52/96 wherein the Draftemen Grade II have been
]‘ granted the pay scale of Rs. 425-700 A(revised scale of
Rs. 1400-2300) and further revised corresponding scale
of pay of Rs.5000-8000 (as per V CEC ) with all consequential
benefits.
| In the present case, the applicants 63 in number
Draftsmen Grade II have put their further del;:nds for higher
scale of Rg.5500-9000(as per Vth CPC) vhich was not accepted
| by the respondents as there is no post of Draftsmen Grade I
in Survey of India as mentioned in para 2(C.).0f OM dated
19.10.1994 as already informed by SG*s letter No. B2-12553/

1196-B (Toﬁ- Sharma ) dated 8.2.2001 ( Annexure=I )o
| (. B.D.8rarme)
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The posts next to Draftsmen Grade II im Survey of
India is Draftemen Division I whick are filled on tke basis
of availability of vacancies A there. are 300 sanctioned
posts of Draftsmen Division-I in Survey of India ) and through
the process of IPCe In this sequence two applicants of OA
N0+52/96 Shri C«Se Negi & Shri SeS. Solanki have already
béen promoted and granted the higher pay scale of Rs. 5500~
175-9000 through the DPC from Grade II to Division I on the

basis of the availability of vacancies. ( Anmexure II and I1II ).

As it is clear from the facts stated in above paras,
the plea of applicants for higher scale of Rsg.5500-0000 cannot

be granted to all Draughtsmen Grade II as there is no sanc-

tioned post of Draughtsmen Grade I in Survey in Indiae. Their

p;c'omotion to Iraughtsmen Division I is subject to awailability
of posts and thréugh the process of DPC and one who qualif_ies
the set criteria for promotion to the post of Draughtsmen
Division I to get tﬁe grant of higher pay scale of Rs. 5500~
90 »

The Draughtsmen up to Grade II (applicants of O-A.
No. 52/96 ) have already been placed in the regular scales
in terms of OM dated 19.10.1994 and their further promotiom
would be made against availability of wvacancies in higher
Grade i.e. Draughtemen Division I, in accordance with the
normal eligibility eriteria laid down in the recruitment
rules and tkrough the DPC as stipulated in para 3 of OM
dated 19.10.1994 . Similarly, two applicants in O-A. No.
52/96 as mentioned above viz. Shri C.Se Negi and Shri S.3.

Solanki kave already been granted promotion to the post

oS

( Cal E.D ?\«a“lﬂ\ﬂ)
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| of Division~I in the scale of Rs. 5500-5000.,

In keeping facts of above para, iin view the plea

| of applicants for higher scale of Rs. 5500-G000 cannot be
| granted to all D/men Grade II but it is, on the other hand ,

subject to availability of posts and through the process of
DPC and one who qualifies the set criteria for promotion to
the post of Draughtsmen Division I, gets the grant of higher
pay scale of Rs. 5500-9000.,

3¢ That the respondents have to humbly submit that
in reply to paragraphs 1, 2, 3 and 4.1 of the application

it is stated that facts are based on the records .

4. ~ That the i'espondents beg to state that the statement

made in pera 4.2 of the application in O.A. No. 52/1996

| there were 77 applicants and in 0.« No.14/2002 they have

become 63 only.

f 5e That the respondents beg to state that the statement

made in paragraph 4.3 and 4 .4 are matier of facts based on

records and herice mo reply.

6. That with regard to the statements made in para 4.5,
Qf the applicatio;x the respondents stateﬂ that there ig_ample
scope of promotion/upgradation for the Draftsman in Survey
of India. In the cadre review of the Department. 35 posts
of Chief Draftsman which is Group B’ Gazetted post in the pay
scale of 33.5500-10500 have been created in the Survey of India,
while there is no ggch post hin CPWD and other Department.

A copy of the Recruitment Rules is enclosed

herewith and marked as Annexure = IV.

pesS3
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7o That thg respondents beg to state that the statements
made in para 4 .6 are matter of facts based on records and
hence no reply.
8. That with regard to the statements made in para 4.7
of the applicati‘on., the respondents state that the Ministry
" of Finance (Department of Expenditure's OM No.13(1 }IC/91
dated 19.10.1994 in the normal way for information guidance
~ and necessary action. It is not sanction letter for imple-
mentation of OM dated 19.10.1994 in Survey 3f India.

A copy of OM dated 19.10.94 is annexed hereto

and marked as Annexure =VI.

9. That with regard to the statements made in para 4 .8
_ of the application, the respondents state that it is stated
- that the D/man in Survey of India are mainly engaged in
speciﬁc nature of cartographic technique i.e. fairmapping
- work over the blue print or scribe guides which needs specific
. training for improving efficiency in the fie 1ld. Simultaneuously,
1 examinations/tests, after certain residency periods, are
conducted for promotion’/upgradation by way of Trade Tests up
to the level of D/man Grade II . |
But the D/man Division=~I, posts (toté‘l 300 sanctioned )

posts are vacancy based and filled in by DPC as per existing

recruitment rules for Group 'c* employees. While in CPWD all

| D/meh Grade II personnel get Grade I after completion of

- [ S —
~ certain residency period only. ( for details Annexure IV to

apa—

the application may be referred to )

(C-"\' LD Sf\vxﬂ“f"‘-“)
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10. That with regard to the statements made in para 4.9
of the application the respondents beg to state that the
né.ture of works and duties of CEWD Dra £t sman and Survey and
Mapping agency and CPWD is a building road construction

agency (Annexure =IV3.

11. That with regard to the statements made in pa:.i'a 4.10
of the application the respondents beg to sta.fe that ‘e‘gach
department under the Govt. of India has their om,rec:luitnent
rules and service conditions and employees of departngnt

are governed by the rule. ’
12. ~ That the respondents have no reply to the sta.?ements
made in paragraphs 4.11, 4.12 and 413 as the same are based
on record. | | » i |
13. That Wﬁ_’.h, regard to the statements made in pax}"a 4.14
of the appL;catio_n ‘the respondents beg to state that 'l;he
individual representiations were suitably replicd under this
office letter No. E2~12553/1196-8 ( . TR. Sharma dated

1+.8.2001 ( copy enclosed as Annexure =I J.

14. - That with regard to the statements made in paragraphs
415 t0 4.20 of the applicatiop the respondents beg to state
that as per para 3 of OM No. 13(1 )-10/91 dated 19.10.19%

the President of India has issued the clear instructions that
“once the Draughtsmen are placed in the regular scales, further
pronot:!._ons wonld_.be made against available vacanqies_ Win higher

grade in accoedance with the normal eligibility criterias laid

down in the recruitment rul_es.

(C.,\. 198D .%""W’)
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In the Survey of India the promotioﬁx from
Grade II to Divigion I is given by the Departmental
?romotion Committee on the Seniority=-Cum-Fitness basis
subject to availability of vacancies. There are 300 }
sanctioned posts of Draftsman Division I in the Survey
of Indiae. Without the availability of vacancies and
attaining the seniority, no body can claim the promotion
to higher grade. The employees of Survey of India will
be governed by the recruitment rules framed in Survey

of India only not by the recruitment rules of other

Department

- The two applicants of O«A« N0.52/1996 Shri
CeSe Negi and shri Se.S. Solanki (Sl. 21 and 31 ) have
already been granted the pay scale of Rs. 5500-175=9000
while they have been promoted by the IPC from Grade II
to Dive I and subject to the availability of vacanciess
In this comnection a copy of this office letter No.
E2-721/1196-8(TRS) dated 17.1.2001 and No. E2-17095/
1196-B(® 3) dated 5.10.2001 (annexure II and III) are
attached hérewith for CAI's perusal. On the facts stated
above the SG's letter No. 32-12553/1196-B (RS) dated
1.8.2001 ig based on facts and Govt. orders and not to
be set a‘side and guaskhed ( Annexure=-I ).

The applicants of the present O.Aes No. 14/200

when attain the seniority and considered by the Department
Promotion Committee for promotion from Draughtsman Grade II

to Draughtsman Dive I, subject to the availaibility of

go=

Lco‘ - R.D. %\\“\‘TW)
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vacancies in Dive. I may get the pay scales of Rs. 6500~9000.

They cannot be promoted by over riding action on their senior

éonnter part in the cader.

164. That the grounds enumerated by the applicants in
various sub-paragraphs of paragraph 5 are erroneuous, mig=
conceived and devoid of any substance. Grounds on which

reliefs have been sought for are neither valid nor cogent.

As such the applicants are not entitled to get any relief.

15 . Thaet the respondents have no reply to the state-
ments made in paragraphs 6 and 7 of the application as these

are matters of fact/recordse.

17. That the applicants are not entitled to any relief
sought for in various sub-paragraphs of paragraph 8 of the

application and the same is liable to be .dismissed with costse.

Verification LA A 0 o0

&cb\. @.D.?uq«m )
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VERIFICATION

I, . Col. BeD. Sharma, Director, Survey
of India, North Basterm Circle Office, Shillong being
authorised and competent to sign this verification do
kereby solemnly affirm and state that the statementé
made in paragraphs / of the writfen
statements are true to my knowledge, those made in |
paragraphs 02 - /Lf d’/{being natter of record are
true to my information derived therefrom wkich I believe
to be true and those made in the rest are humble submission
before the Hon'ble Tribunal. I have not suppressed amny
material factse.

4%
And I sign this verification on this th kday

of %‘Z 2007 at Skillonge

Qcay R.D. %4m)
Deponent »
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' x‘»?ﬁ?ﬂ/!IQD~H(WFR,&hramu) 3UHVF” OF THNDIA
SURVEOR GENERAL S JOFFICE
PH%! BOX NO. 37
DEHEA DUMCUTTARANCHA
. ’ TNDT A
® : batod, 1 Aug 200

—

H

P —
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Sabs ARPPLUICATION FOR GIRANTIRG REVISED HIGHER PFPAY-SCALE]TO
EHCAF T SRME WRADE T

Kot Your latlLor NOEZ~2464/6-F -2 (CAT CALED TR, SHARMA Y o ted
COS.0TL00,

With  reference to Lae s iact m@uV}OHOd atove, YOu  area
nersby  informed  Lhat the dezicanation of Drattzswan  Grade T as

menLicnad  in para 2(c) of Minlasliey of Lludnga DM, No. 1301
LA deted 19.10.1994 4 nob sancltioned in this Department .

Fromolion  Fron Grade (0 bo Grade T g done by Depsr tien ba)
Promation Commitliee o Lhils Depet tment. The Numbar of Divisicn 1
Postdx Plued. Therefore, promolbion is given/considered by De-

{
]
puttmental  Fromotion  CommiLtee subiect Lo Uhe availability  of

Piviaion [ posta, o

N Chila redsrd, your sbbontion 1o el o Lowards para 3 of
it Y

tha OVMe of Mintstry of Finance. pleans )

PIART L AL
\ ER N I B /\' LOUNT S ()f TCEF
SM = For SUBVEYOR GENERAL Oir": I NDI_/’\:

‘\p(r( — /éﬂj %)

) Dgg(%d&&h@l %%Sw{ CW_T ‘g noé:

mew\[kw
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Nﬂ‘wf-,, 1Qu—r<[ K. Shrame ) SURVEY OF TNDTA

To

Sub:

,“...e | .

holehv

S,

Your

SURVEYOﬁ U[NfHAl S OfFICE
. POST BOX NO .. 37
UEHHA'DUN(UWIAHANCHAl)‘
CUINDIA
Dated., thée 17.10.2001

The Director,
Western Circle,
Jaipur,

£

TO FOLLQW/QREY OF THE OQRDERS FASSE () BY]HQN‘BLH.CAT«
GUWAHATL BENCH, GUWAHATL IN KRESFECT OF O.ANO.5S2/

1996-5MRL TULST RAM SHAKRMA ANL OTHERS Vb, UNIOH OF
INDIA, - | R
Latler No.A=47/16-A=12-A(F.A.) dated 04.01.01.

With ~ FEFEFence to Lhe subiect mentioned above, ~you ‘are
informed that during the period of Ad-hoc Promotion Shri
Solanki, Orattsman Divizion I will be UJVPH the pay-scale of

h5.550~750/R3.|60042660/h:.5300 9000.

Cony

.',(J/.;_ .
O CIABWANT RAT)
DEFUTY SURVEYOR hLH(RAl )
For SURVEYOR GENMERAL OF TNDIA.
Fhone: 741046 -

Lo 0.0, No. 3 D. 0. (W) Joipwr wilth reference to iz
Fax No. /1TT==501) dated OS.UI.ZUUl.for 1nfo|mutwon
and neceszary action, plkéssze. - _ g
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ANNEXURE~T 11 v
‘N.EZMVHHHUIIQOMBVLILSMrmmm) SURVEY OF INDIA
: SURVEYOR GENERAL S OFFICGE
POST BOX NO.37
DEHRA DUNCUTTARANCHAL )
INDIA
Dated 05-10-2001

To .
The Addl. $. 6.,
Northern Jone.
Survey of India,
Chandigarh.

Sub:s OVAL NOLS2/1996=-SHRL T, K. SHARMA AWD OTHERS ~VS— UNION: OF
INDTA. :

Ref: Your lettaer No 1275/ 18-A-17 (H) dated O7p09.01f

Az per the decision given by the Hon"bile CAT, Guwahati
Cench, Guwahati in the 0O.A. No.52/1996 and the. orders contained
in  the Ministry of Finance O M NO.T3/171C/91 dated 19.10.9¢4 on
his  proemotion from Grade [ tor Division I, Shri C.5. Nei ,
Drafieman  Div.] will be given the pay-zcale of Ksz.5500-175-9000
from the diote of hiz promotion. ' '

S0/ -
(BT MANEMDREAY LT, COL .
DLFUTY SURVEYOR GENERAL,
for SURVEYOR GENERAL OF TNDTA
Flhone: 765805
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6. favreeas-o Nothing in these rules shall affect 'rnaervnr\nn-
ralavatian of  age Timit and othaer concessions onqul:.d fe e
providged for rhe scheduled Camtas, Schaduled Trikes, Ea-goviviree:
ﬂ mew  ard ~ther opecial oategariar of pearanns {0 accardance’ et
1 tha nrdervs faatad hy tha Central Goveornment from t,me to f.mr e
this ragard, LT
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THE SCHEUULE (Attochad)

/jp,@,

B K. Batchand: T 7
Undnr Gmeetary to the Govt, 'uf ANANA

Fila Na. 3M/01/015/98
Ontad + -S7- Zavo

Ta
f ' The Manager
) tiovarnment, of Indin Proan
| Rimg NRoad, Mayapuri Induatrial Area,
Hewe Matht (along with Yingi Varzion)
Copy. forwardad to -
Lo Dapartmant  of  Oarsonnel and Training, RR - Saction,.  wmrs
Blnmk . Naw Dalhi w.r.t. their .0, . No.405/00(rRY/"
dt.. 20.4.99, ‘ | I
|
i
N 2. tha  ywacratney, Urndon Pobldie Cervice Commﬁmaﬂbn;_ Mow Om e
i vor b tholdr dYetiter Mo.23/1(2)/98-5WA dt. §.2.2000:
! 3o Minfstey of  Law, Justice & Company Affaira. (Legialntivy
\ Drpartmant), Shaarnri  phawan, Maw Dol with rofocras ca ot

L i 1.0, No. 030/2000 datad 20, 422000

4. Minintry  of  lLaw, ,Justica & .Company Affaifﬁ' ‘9¢5;1““
Danactmant, (Official Lanquagae Wing), Bhagwan no '~Poad, S

Nalhy,  with reftaronce () Lheave U,  Mo.jurson
oo 6,6, 200C. Co L

‘~j//{/ﬂnrvéyor_ceﬂerﬂ] of India, Survey of India. Oehradun,

5. Tntormation and Uocumentation Officer, DGT thh‘hha Cloae
Loy 3tznn9m 2 onopien af tha NMetifiratinn tn ha publiare
tna Gazetta nf Tndia for SMP Divieion. o
r oo sanias (85 oL _ *~ SR .
S , »\ . \./~ 4
,‘)\/\,‘\,/:s‘ ‘ (_Q.rjf-; Jomes
) CRLKL, e nae Lo
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- ~The major differences between Draflsman ol SOL & other Organizations like
’il"\\’]f) are as below: — :

Draftsman ju Survey of India | Dvaitsman in CPWD [ other Deptts, -+

1. -,_R(‘(?—l.‘ll“ul(‘-ll‘ o : e :

o Survey of India (i) 70% of the | While 1n case. of CPWD Draftsmen, they

Drallsimen are seeruited as TTT'B who | have Diploma . “in . " Engineering

have minimum preseribed | (Polyvtechnic), Cértificate in Draflgmanship

(w:x!irl]cu(iori intermediate with Maths | (Industrial Training Institute / Schools).

{(previously Malriculation up fo 1988) : : . S '

(i) "The remaining 30% ol Dralsmen
nre reeruited from those Ciroup D'
employees who are selected through
Limited  Departmental  Competitive
Examination for which no educational
B qualification has been préseribed.

2. Nature of Job - . :
In Survey of India, Drafisman Grade- | While Dralisman in CPWD ind other Govt.
13, has to produce only drawing over. Organizations have lo conceptualize the
the blue print or seribe guides.” Thus drawing from particulars and data and
they produce fine copy of work of produce the drawing. They have (o produce
debinite clarity and unilomnity. { vartous scctional and detailed drawing viz
plan, c¢levation, cross section also {rom
design data, I,n.li](.li'ngs, roads & dames cle.
Thuy. they have to work outl cstimale of
quantities of material, Jabour and cost of the
project. : '

3. | Training

In Suevey of India; the training to | Whilc in casc of these draQigmen, the cost of
Drallsman is piven al the cost of training is borme by andidates. themyelves
Govl after their reecaitment and they | in andorgoing  training - in * Polytechnic
get salary & othier allowances even | Institules and they are recruited alter having
during the training period. | qualified Diploma Courses of their trade.

4, Residency Period

\

The comparative statement of residencey period in varjous grades of Draftsmen in
Survey of India vis~i-vis in CIPWD 7 other Deplis, is enclosed al Annexurc-A.

A In a nutshelll the major dilferences between ])‘rz\i'lsm;';n of Survey of India
and CPWD 7 other Govt. Deplts. can be listed as below: I E

(1) Pre-recruttiment qualifications are not ihe same.

e mtim oty g e v e s gt S T P e e w0 ety e Nl
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(i) CPWD Draftsmen underpo training in their profussion at their OWH expenscy

({-\\ belore veernitment. Whilc survey of India's Draflsmén are trained Jor the job
f after recruitment at the cost of Gowt. expenses. Morcover, they aié paid salary

even during the pediod of training. L

() Availability of grades and pay scales for career advancement aré not identical:

different in Survey of India and CPWD (refer to Annesure-4). | - -
(v} Job requirements, functions and responsibilitics of Survey of Iﬁ_(_lia.Draflsn'lcn
: and CPWID / other Govl, Depll. Draflsmen are nol ideritical,s <

(iv)  Residency period for Drailsimen prescribed for éach gradeszand pay scales are

ICwould be scen from the above, on the one hand thal Ui Draftsmen in

Survey of India are nol required (o Dpossess the qualification of I/man for appointment to

any level and on the other hand they pet their promotion alter Lixed periodicily on pasging
departmental examination without lnkage to vacancic. Besides, there is substantial

difference in the recruitment, qualilication, nature of dulies and- job "and career

advancement of Engineering draltsmen mentioned in the impugned Govt. ol India order
dated 19.10.1994 and the applicants draflsimen in sSurvey ol Indin, Ac;.c;'__qrdlimz'l y, there is
no_comwparison _between Drallsmen of  CPWD & other _organizations _vig-a-vis.
Dyaughtsman ol Suivey of India. Again, whereas the Draughtsmen in CPWD and other.

organizations arc required (o handle varied types of Draughtmenship related jobs.

_. Whereas the Draughtsmen i Suevey of India have confined themsclves only with respedt
ta survey work. The requircment in their case is knowledge ol drawing /.cartography as _

¢

against dravghtsmenship in other organizations. Tlius any order. issued iy respect of

Draughtsmen . in CP\WD or - Draughtsmen in other Ministries / Departments  or

organizalions can not automatically be made applicable to Draughlsmen in Survey of
ludia, : o

I view of (he above mentioned substantial major differences belween

Drallsmen working in Survey of India and other Govi, organizations, the Govt. of India
order dated 19101994 can not be implemented for all Drallgmen, exeept pelitioners only
as clarified by Govl of India vide their letter No. SM/706/001/95 dated 31.1.1996.
However, the respondents {Strvey ol Tndia) has dutifully smpleménted the Honble CAT,
Gowahati Beneh, Guwahati arder dated F7.7.1997 for the pelittoners in OA No. 52/96
Aled by Shei TR, Sharma Déinan Gde 1 & others, As repards other Deaflsmen, the matter

has been considered by (e Compelent Authority but it has not been found possible (o

extend the benefit of judgenient dated 17.7.3997 of the Hon'ble CAT, Guwahati Bench,
Guwaliati to thenwo-applicants Dealtsien ol'Survey of India ag conveyed by DST's lelter

No. SM/04410/2000 dated 19.10.2001.
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(‘O\IP \R_—\TI\ EST -XTF\IF'\‘T OF Q(“—\LF S ASPE R3 5 PAY CO\I\HS‘;IO\T & SU QFOI ENT -
REVISION FOR DRAF TQ\IF" IN SI'R\T\ OF INDIA ' ™

|

/

- .InSurve "of;Ind_ia - In CP\\D/ Oxhcr Dcptrs Revised as | Correy
L i ' ) S . o o ' e Cper penting
: A v,Sc‘lies 3ftcr ] Sc:x!cs of "1 Grades R'c'.xfidohc'y,“ T Pa_\""" IV P:n | ¥-Pay Arhitration | scale poss
N Commzx\lonw V. Pay. . ! ¥ Pay: I © " Perios fCOiumiSSSon . an;ms_sion’_‘ Commniisslon | in 1984 ‘ l[
Sseafter C'om'misﬁ'x_on ¢ Commission T R
: ,Subscquent ..&.e_\";vt'ing_' ! ' i
| rexision | +|rmow 1 {
CTTTR Coyears | 260-330 950-1400 | 3050-4590 1§ Nos - - - - - 3
: ! Existng }
CGrade  :avears | 260-430 975-1540 3200-4920 | Not — - - - - .
A C Exasone 5
Grade 2years | 330-480 1200-1800 | 20D0-6000 | Grade years | 260-430 ©75-1540 | 40008000 330-360
1 B m
- i
: 5 : i
Gradd ’ Syzars™ 425-63C 135022200 85027000 Grade Il Syears P 330560 12082040 1 0008000 425700
| : o : ) ,
- Dmen | - 425-750 1400-2600 | 3000-S000 Grade] | 4 years 125-700 1400-250¢ 5500-9000 530-750
; SSCO-
| 9000~
o DrC - — - 1 €500-10500
DMan ' o ) B
i .

* Depends on the-avatiebility
Thus pay scale is givenio ap

of vacancies Tor Drailsmen Div.-land thep s filjed
olicants of OANo. 52°96 as already given w0 Shri C.5. Neg znd Shri S.S. Solanka.

ost of Div.-T1s

up by DPL
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:$GUWAHATI BENCH:

GUWAHATTI

IN THE MATTER OF 3

O.Be Noeo 14/2002
Sri Tulsi Ram Sama & Others

..+ Applicants

; versusg =
Union of India & Others

«ee Respondents

‘- And -
IN THE MATTER OF 3

Re joinder submitted by the applicants

in reply to the Written Statements

submitted by the Respondentse.

The applicants above named most humbly and

respectfully beg to state as under :-

1. That the applicants have gone through the

Wwritten Statements submitted by the Respondents and
have understood the contents made thereof and specifi-
cally mksx denies the averments made in the wWritten

Statements except those which are specifically borne out

of recorde
2. That the applicants deny the statement made
in paragraph 2 of the written statement to the extent
that the present applicants have granted all consequen-

tial benefits in terms Of OeMe. dated 19=-

the Government of India, Ministry of Fimance and it is

. further categorically denied that no benefit of Para

contdo . .p/2

10-94 issued by



S e '\O\\

b <

¢ 2)

| 2(c) of O<M. dated 19-10-94 granted to the present

1 ; f applicants. It is submitted that the question of creation

of vacancies or availability of vacancies for granting
benefit of Para 2(c) of O.M. dated 19-10-94 does not arise
in the instant case of the applicants. It is abundantly
clear in the O.Me. dated 19-10-94 that on completion of
required number of years i.e. 4 years after placement of

the applicants in the pay scale of 425 =700 (Revised
5000-8000) they are entitled to be placed in tbe next

higher scale of pay of Rse. 550-750 ( Revised 1600~-2660,
which was further revised on the recommendation of Vth

CPC to the scale of 5500-9000 wi:h all conseguential
benefits, but the respondents have now sought to deny the
benefit of pay scale to the applicants on the alleged

ground that there is no vacancy available for the applicants
for granting the benefit of pay écale in terms of Para 2(c)
of O.M. dated 19-10-94 and the contention of the respondents
are contrary to the aforesaid O.M. dated 19-10~-94. The
granting of benefit to Shri G.S. Negi and shri S.S.

Solanky to the scale of Rse 5500-9000 on their promotion

| f has no relevancy with the instant case of the applicants.

3. That your mm applicants categorically deny the
contentions of the respondents as stated in paragraphs 8,
9,10 and 11 in written Statements and further beg to state
that the nature, function and duties of the applicants
cannot be a ground for denial of the scale provided in
para 2(c) of 0.M. dated 19-10-94 after the pronouncement

of the judgment and order dated 17-7-97 in Os&e. 52/96

‘ f : ' contdee..p/3
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(3)

which was subsequently confirmed by the Hon'ble High

Court as well as by the Hon'ble Supreme Courte

\In this connection it may be stated that
similar question came up before the Hon'ble Hyderabad
Bench of CAT in the case of M.Ali and another ~Vs- Union
of India and others, in the said O.A. the Hon'ble
Tribunal held that two conditions were stipulated for
grant of revised scale. The conditions are based upon
the years of service carrying a particular scale of pay
of the incumbaﬁzz on the daﬁe of issuance of the O.Me.
It is further observed by the Hon'ble Tribunal in
clause III of the O.M. maked it‘clear that once the

M angulon Atel s,
Draftsmen are placed_«further promotion should be made

against the available vacancies in the higher grade in

accordance with the recruitment Rules.

It is specifically held by the Hon'ble Tribunal
that the contentions of the learned counsel for the
Respondents that the revision of the pay scale shoﬁld be
in accordance with the recruitment Rules cannot be
accepted, therefore it is abundantly clear that the
applicants are entitled to the benefit of next higher
revised scale in terms of Para 2(c) of O.M. dated
19-10~-94 and the same cannot be denied on the alleged

OMWWM
ground that there is no available vacancies or in—the

fht recruitment rule there is no provisione.

contdee op/4
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(4)

A copy of the order dated 13-9-2001, passed in

the case of Mohammad Ali and another- Versus - Union
of India and others reported in Swamy's News March 2002

is enclosed as Annexure- 12 for perusal of the Hon‘ble

Tribunale.

4. That with regard to the statements made in
paragraphs 13,14,15 and 17 are categorically denied
and the other contentions of the respondents has

already been explained in preceding paragraphse

In the facts and circumstances stated above,

the Original Applications is deserved to be allowed.

VerificatioNeeseeo



/?b/ N

(5)

VERIFICATION

I, shri Tulsi Ram Sarmma Son of Late Hari Prasad
Sarma, aged about 52 years working as a Draftsman Grade-
1T, in the Office of the Director, survey of India,

North- Eastern Circle, sShillong do hereby verify

that the statements made in paragraphs 1 to 4 are true

to my knowledge and belief and I have not suppressed

any material facte.

And I sign this verification on this

the /©%day of July 2002.

Tt Smr Rin pakmh

Signature




‘ i SwamysnewS 99 March, 2002 ‘ i
- 51
: Once the revision of pay scale of Draughtsman issued by the
Government is accepted and implemented, the same cannot be
brought down for the reason that the revision is not in accordance
with the Recruitment Rules : : RN
Facts: The applicants joined as H.G. Draughtsman in the Depart-
ment of Telecommunications in the scale of pay of Rs. 1,400-2,300 in
1989. The Ministry of Finance, Department of Expenditure- in its
memo, dated 19-10-1994 revised . the pay scales of Draughtsman,
GR. 1, Gr. 1l and Gr. 1 in all Government of India offices in
: conformity with that of Central Public Works Department. Thereupon,
after issuance of'the notice and considering their representations, the
smpugncd proceedings, dated 26-4-2001 was passed affirming the
earlier proceeding, dated 18-9-1996 and 19-9-1996 placing the
applicants back to Gr. II and accordingly fixing their pay. This order
is under challenge in this OA.

Held: Heard the Counsel for the applicarits and the respondents.
Two conditions were stipulated for grant of sevision. The conditions
are based upon the years of service carrying a particular scale of pay
of the incumbents on the date of issuance of the OM. Clause @iii) of
the OM makes it clear that once the draughtsmen are placed in the

e Sudllld Bt actede i

LT TR )

C2LBEE® —
o BB T EH B o e m e TR TR "

al. regular scales, further promotion should be made against the available

At . vacancies in the higher grade, in accordance with Recruitment Rules.

ia . The contention of the Jearned Counsel for the respondents that the

od  revision of the pay scale should be in accordance with the Recruitment i

on ! Rules, cannot be accepted. But it has to be kept in mind that the o

(1) applicants were placed in Gr. I promoting them from Gr. Il in 4

%y { accordance with the decision, dated 19-10-1994. That decision has not };J‘

98 1 been superseded at all. A Divisional Bench of this Tribunal in O.A. 1)

her i+ No. 580 of 1997, dated 2.2-1999, held that when once the pay .

ion | revision was made in accordance with the letter, dated 19-10-1994, the ‘

nce ' same cannot be brought down. As a result, the OA is allowed. The

the impugned orders aré quashed.

* . [ Md. Ali and another v. Umion of India and_others, 3/2002, e

et i SwamysnewS 99, (Hyderabad), date of judgment 13-9-2001. } 0

"the \ 0.A. No. 849 of 2001 o8

give i 52 . . s
\, The retiral benefits of an employee cannot be withheld on the "

and | ground that he was arrested in a criminal case, which was private

ment property dispute having no concern with the Government

. Facts: The applicant through this application has challenged the
1999 . order of suspension and has also prayed for 2 direction to the respon-
dents to pay the entire retiral benefits t0 the applicant within the time
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I 0. A. No. 14/2002
I
|
I
I
! Sri Tulsi Ram Sarma & Ors.
}! Vs
!.
i :
! Union of India & Ors.

~ -

an Additional Rejoinder submitted

|
|

|

|

|

I

[

n

y In _the matter of:
|

3

|

|

|

I

|

|

by the applicant in reply to thea
I:] .
f7 written statemant submitted by
Jd
! the respondents.
|
i — ,

b .
Th@ applicants above named -

i
I.'
:t humbly and respectfully begs to state as under:

l:
.|‘
|
1%t the applicants filed an 0.A. No. 14/2002 before this Hon’ble

for a direction upon the

[ .
@Q&anaioﬁ of the benefit of pay scale of Rs. 550-750/~ (Revised

~

|
£

002660 az per IVth Central Pay Commission) in terms of Para

I
[N
| | :
fa) of the Office Memorandum No. 13(1)-IC/91 dated 19.10.1994 of
|‘
|
Mihistry of Finanoe, tovernment  of India, Department of
|
rﬁﬁp@nditurﬁ with effect from the respective date of eligibility
| |
[ . . .
| astained by the individual applicants in terms of direction
| i |
chntained in 0.M. dated 19.10.1994.

I
I
|
li
[
|
|
L

[
|
1
i
|
|
l

|

respondents for

72,/9/gm; ;

1T



i .:

k I .

X \"]] .I!. /
7/ { !

ol
5 I .

il
the rejoinder following

1
That?tﬁe applicant have also submitted

t i
the gwﬁﬁtten statement filed by the respondents wherein the

applicdnts have reiterated that as per Para 2 (¢) of the 0.M.
3
dated %9,10.1994 the applicants are entitled to be placed in the

$ca1§ éf Rs. 550-750 (Reviszsed to Rs. 1600~2640 further revised to

g
| . B .
RS.‘§5@0~9000) on completion of 4 years service in the place of

Rs. 425-7000(Revised Rs. 5000~8000).

|
|
|

Thaﬁ in support of the above contention, the applicants now beg

' B .
o lfile this additional rejoinder and enclosing herewith one

i 4
detailed statement showing the respective dates on which each of

thejaﬁplicants completed the required 4 vears service in the

o
relévqnt scale and  as such all the applicants attained

b

eligibility for being placed in the higher scale of Rs. 5500-9000
P | :

as ‘prayed for. (Statement showing dates is annexed herewith as

L |
' i
Annexure-A).

1

i
‘ In the facts and circumstances stated above, the QOriginal
] {

Application deserves to be allowed with costs.



I, sri Tulsiram Sarma, S$/o0 Late Hari Prasad Sarma, age
about 52 years, S/o working as a Draftsman Grade 1T in the
dffice of the Director, Survey of India, North Eastern
@ircle, Shillong, one of the applicants in the aforesaid
ériginal Application and duly authorized to sign this
%erification, accordingly I do hereby werify that the
statements made in Paragraph 1 to 3 are true to my knowledge
@nd I havg not suppn&é&&d any material fact.

Jﬁnd I sign this verificatipn on this the 12th day of

September, 2002.

Tetsttr £ang JuARna



Annexure-A

ETAILED STATEMENT SHOWING THE RESPECTIVE DATES ON, WHICH THE

PPLICANTS HAVE YEAR’S SERVICE

COMPLETED FOR

(FOUR)

LIGIBILITY UNDER PARA 2 (c) OF 0.M. dated 19.10.1994 ISSUED

F EXPENDITURE.

D
BY THE GOVERNMENT OF INDIA, MINISTRY OF FINANCE, DEPARTMENT
0

%1u Name Date of {Date of |Rema
| ' . .
&o completion completion |_ .
l‘ of 5 vears |of 4 vears
] service in |service for
’ combined @ligibility
, Grade IITI {in terms of
l and II para 2 (c¢)
! of 0.M.
Il 19.10.1994
I 2 3 4 5
!
il Sri  Sitesh Ch. Roy 1.1.1983 1.1.1987
f2 Sri Syed Azizar Rehman 11.1.1988 1.1.1987
Jﬁ Sri Biswadatta Das {1.1.1988 1.1.1992
14 Sri Martinson M. Umlong 1.1.1988 1.1.1992
5 Sri Abdul Mannan 1.1.1989 1.1.1993
& Sri Thrasteraiel Lyngdoh 1.1.1989 1.1.1993
17 Sri Lok Bahadur Pradhan 1.1.1990 1.1.1994
|
FS' Sri Durgesh Purkayastha 1.1.1990 1.1.1994
Q@ Sri Emphiwel Lartang 1.1.1990 1f1.1994
10 Sri Brington Dohkrut 1.1.1990 1.1.1994
13 Sri Sunil Ch. Sabdakar 1.1.1990 1.1.1994
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P12 Sri Tapan Kr. Mandal 1.1.1990 1.1.1994
| 13 Sri Tara Prasad Kaharel 1.1.1993 1.1.1997
14 Smt. Golzona M. Sohsten 1.1.1988 1.1.1992
' [15 [Smt. Regina Ceali Nongori|1.1.1558 1.1.1992
| 116 Smt. Devorah Majaw 1.1.1988 1.1.1992
| 17 Smt. Santa ghosh 1.1.1990 1.1.1994
| 18 Km. A. Tombi Singha 1.1.1990 1.1.1994
t1ae Smt. Ebina L. Nongbri 1.1.1995 1.1.1999
|20 Smt.Hassibon Lyngdoh 1.1.1990 1.1.1994
21 Km.Ritalin Mukhim 1.1.1990 1.1.1994
' [227 [8mt. Rufina Kharbuki 1.1.1990 1.1.1994
]R3 Smt. Maria Auxilia 1.1.1991 1.1.1995
Kharbuki
| 24 Smt. Nestinola Kharbeteng |1.1.1990 1.1.1994
1z Smt. Saradaplyne Nongbsap |1.1.1993 1.1.1997
ll 26 Smt. Dipti Kar 1.1.1994 1.1.1998
27 Km. Kanta Nongkenrih 1.1.1995 1.1.1999
| 28 Smt. Merdalyne Diengdoh 1.1.1990 1.1.1594
| |29 Smt. Margarita Sawian 1.1.1993 1.1.1997
&0 Smt. Rita Tarafdar 1.1.1994 1.1;1998
v
31 smt. Junu Sarmah 1.1.1995 1.1.1999
L1 &2 Smt. Aruna Gupta 1.1.1995 1.1.1999
{35 [Smt. Joya Adhikari 1.1.1988 i.1,1992
|34 |Shri Tulsiram Sarma 1.1.1989 1.1.1993
' 35 Shri Satyajit Kuma} Dey 1.1.1994 1.1.1998
|36 Shri Pradip Kumaq,Néogi 1.1.1994 1.1.1998
| &7 Smt. Nandita‘DaS i:l.l994 1.1.1998
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‘?8 Shri Krishna Bhadur Gurung ;1.1.19%90 1.1.1994
59 Smt. Pandora Sohklet 1.1.1990 1.1.1994
N
i %0 Smt. Meries Nareen Laloo 1.1.1993 1.1.1997
‘_él Shri Arun Kumar Baidya 1.1.1995 1.1.1999
} _ _
ﬁ? Smt. Shanti Kumari Ghimire [1.1.1995 1.1.1999
43 |smt. Lawmzuali 1.1.1993 1.1.1997
i
44 Smt. Rekha Mech 1.1.1991 1.1.1995
! .
L 45 Shri Dilip Kumar Deka 1.1.1994 1.1.1998,
| ,
l 4? Sri Sudip Dutta Choudhury ]11.1.1998 1.1.2002
a4
47 Shri Dondor Singh Lartang |1.1.1990 11.1.1994
i ,
48 Shri Prabash Paul 1.1.1998 1.1.2002
i , R
4% (Smt. Erboline Majaw . 11:1.1993 1.1.1997
5? Smt. Spirian Kharangi 1.1.1992 1.1.1996
'Sﬁ Smt. Everymai Warjri 1.1.1994 1.1.1998
!Sﬁ Smt. Evelynnor Ryngksail 1.1.1991 1.1.1995
] ‘ .
5§ Smt. Ritikona Majaw 1.1.1990 1.1.1994
54 |shri Mutaque Ahmed Swer 1.1.1990 1.1.1994
| |
55 [Smt. Bertila Khyllep 1.1.1994 41.1.1998
(- :
%5% Smt. Arunima Dutta 1.1.1995 1.1.1999
ksﬁ‘ Smt. Sofiana Kharkongor 1.1.1994 1.1.1998
58 Smt. Manjula Bhattacharjee ;1.1.1993 1.1.1997
i S
_59} Smt. Hildaline Makhiew 1.1.1990 1.1.1994
7 N
&Off  Smt. Tapashi Mishra 1.1.1993 11.1.1997
i . .
k1!l |smt. Anubha Roy Choudhury [1.1.1994 [1.1.1998
-
52l |Smt. Caroline Lamo 1.1.1995 1.1.1999
1 .
%3‘ Smt. Fedalis Jyrwa 1.1.1993 1.1.1997
i
1
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GUWAHATI BENCH: GUWAHATI
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Sl YUAPRIS ¢
S JAFE TETIE : . :i
| %ﬂi Bemch INithe matter of:- "‘Q\\K

e %!A.No.14/2002
‘ Shri Tulsi Ram Sharma & Others
Applicants
-Versus-
Union of India & Others
Respondents'

Additional written statement on behalf of the Respondents-
., Most Respectfully beg to state that:- |

1 That Survey of India recruitment rules in the Cadre of Draftsman provides
the promotion to Draftsman Grade | Division | selected from those in Division I

Grade |l.

2. That the benefit of O.M. No.13-(1)-IC/91 dated 19.10.94 of Ministry of \\
Finance was extended to the Draftsman of Survey of India on the implementation

of Judfxent dated 17.7.1997 in O.A.No.52/96 of this Hon'ble Tribunal.

3/ er implementation of this O.M. the scale of pay and residency period for
Dra}sman Cadre in Survey of India is as under:- ‘ -
(i) For Draftsman Grade-IV (Rs.3200-4900) to 7 years |

Draftsman Grade Il (Rs.4000-6000)

I | (i)  For Draftsman Grade-lll (Rs.4000-6000) to Syears |
L Draftsman Grade Il (Rs.5000-8000) '

(i)  For Draftsman Grade-Il (Rs.5000-8000) to - 4 years*
Draftsman Division-l Draftsman Grade-|
(5500-9000)
| *Subject to availability of vacancy and recommendation of DPC (Total
Inurjnber of sanctioned post for Draftsman Division-l is 300 in Survey of India) on
Iseriiority cum-fitness basis.

: =
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w4  That as per para 3 of O.M.No.13~(1)-IC/91 dated 19.10.94 of Ministry of

Finance, once Draftsmen are placed in the regular scales, further promotions
would be made against available vacancies in higher grade and in accordance
with the normal eligibility laid down in the recruitment rules.

In the above case the Draftsmen were placed in the regular pay scale of
Grade |, Rs.5000-8000, as per the O.M. dated 19.10.94. The further promotion
to Division-| in the pay scale of Rs.5500-9000 will get when the vacancy will be
évailable and recommended by the DPC, because as per the recruitment rules in
Survey of India, promotion to Division - is done by the DPC on seniority cum-
fitness basis and subject to the availability of vacancies. |

‘ The 4 years period shown in the para 2(c) of O.M. dated 19.18.1994 is the
iﬁinimum residency period in the scale of pay for the promotion to higher grade.
jl'he conditions shown in para 3 of O.M. may also be kept in consideration while
reading the para 2(c) of the O.M. dated 19.10.1994.

The claim of the applicants pretending to have obtained eligibility for being
placed in the higher scale of Rs.5500-8000 as per Annexure-A to the additional
rejoinder of the applicants is not correct and it is not the fundamental right to
claim for the promotion. '

5. That in the present additional rejoinder filed by the applicants in
0.A.No.14/2002 they are claiming for pay scale of Rs.5500-8000 on completion
of 5+4=9 years service, while the minimum residency period is 7+5+4=16 years
service as per O.M. dated 18.10.1994.

A copy of O.M. dated 19.10.94 is annexed hereto and marked as
Annexure ‘A’.

6. That at present in Survey of India, Piacement in the pay scale of Rs.4000-

6000 and Rs.5000-8000 is subject to qualifying Trade Test on completion of
residency period of 7 years and 5 years respectively. The applicants have

already been placed in the pay scale of Rs.4000-6000 and 5000-8000
| accordingly on implementation of Judgement dated 17.7:1997 in O.A.No.52/96 of
~ this Hon'ble Tribunal. '

71 That the next promotion from Draftsrhan Grade || (Pay scale Rs.5000-

8000) is to the post of Draftsman Division-! (pay scale Rs.5500-8000). There is

o
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fixed sanctioned strength of 300 Draftsman Division | in Survey of India. For
promotion to the post of Draftsman Division |, the minimum residency period in
Draftsman Grade-ll is 4 years. Draftsman Grade Il to which the applicants

belong, do not become eligible for promotion to the higher Grade on completion
of minimum residency period. By mere completion of residency period of 4 years
in Draftsman Grade Il stage the applicant can not claim to be promoted to the
pay scale of Rs.5500-9000 as they are entitled to get the pay scale of Rs.5500-
9000 subject to availability of vacancy in Draftsman Division | and
recommendations of the DPC on seniority-cum-fitness basis as per the
recruitment rules in Survey of India, in view of fixed numbers of sanctioned posts
i.e. 300 posts of Draftsman Division-I.

8. That applicants filed Misc. Petition No.166/2002 praying for amendment of
the Original Application basis on the subsequent O.M. N0.6/1/98-IC dated
1.6.2001 of Ministry of Finance in regards to pay scale of Draftsman.

A copy of O.M. dated 1.6.2001 is annexed hereto and marked as
Annexure ‘B’.

9. In the above O.M. in para 5, it is stated that “ these orders shall be
applicable to such of those Draughtsmen in various Central Government
Departments who had not derived the benefits envisaged in this Department's
OM. dated 19.10.1994 as on 1.1.1996. The revised pay scale shall also be
extended to them only on their fulfilling the revised eligibility criteria now
prescribed in Paragraph 3 above”. |

This aspect also clarifies from Ministry of Finance and Ministry of Finance
has also informed that O.M. No.6/1/98-IC dated 1.6.2001 is not applicable to the
Draughtsman in Survey of India vide D.S.T's letter No.SM/04/10/2000 dated
22.10.2001.

A copy of DST’s letter dated 22.10.2001 is annexed hereto and marked as
Annexure ‘C’.

10. That as regard the submission made by the applicants in Para 4.20B of
Misc. Petition that “in C.P.W.D. the revised pay scale of Grade |, Il and Il are
granted after completion of a fixed tenure of service in each grade without any
linkage to any vacancies, i.e. “ is totally false and the misguiding the Hon'ble
Court. in this connection a copy of letter No.H-12016/9/2002-E.C.-6/453-H dated
20.12.2002 from Sectional Officer, Govt. of India, Director General, C.P.W.D.,
Nirman Bhawan, New Delhi is attached herewith for Hon’ble Court’s reference. It

&
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|
is clearly mentioned in the letter that “Promotion is based on the availability of the

-y

L)
.

Vacancies’.
A copy of CPWD's letter dated 20.12.2002 is annexed hereto and marked

as Annexure ‘D’.

i A BT s S e i

" Thgt in past, in similar case of Shri B.N. Jena -Vs- Union of India &
others, the Hon'ble Tribunal, Cuttack Bench in 0.A.N0.893/96 disposed of on
27.11.2000, categorically observed on page No.5 of the Judgement that the
,. applicants are not entitled to the scale of pay Rs.1600-2660 on the basis of O.M.

b dated 19/10.1994 and had not allowed it . |
A copy of O.A. dated 27.11.2000 is annexed hereto and marked as

Annexure ‘E’.

12.  That in view of the above explanations, the placement of Draftsman in the
scale of Rs.5500-9000 can not be de-linked from the criteria of availability of
vacancy and recommendation of DPC as the total numbers of Draftsman
Division-1 posts can not exceed the sanctioned strength of 300 posts in Survey of
India. The Hon'ble Tribdnal, Guwahati Bench, Guwahati is therefore prayed to
dismiss the O.A. and the Misc. Petition arising out of O.A. in view of the above

submission.

) B L s o e T e s 27

VERIFICATION ' ;

P |, Brigadier B.D. Sharma, Director, Survey of India, North Eastern Circle
i Office, Shillong being authorized and competent to sign this verification do
hereby solemnly affim and state that the statements made in above paragraphs
1,2,3,4,6,7& 12 of the written statements are true to mv In~wledge, those
made in paragraphs 5, 8, 9, 10 & 11 being matter of vecerd are tue o my
information derived there from which | believe o be bue and those made in the
. rest are humble submission before the Hon'ble Tyibuna) ) have 1ot suppressed

B any material facts.

b ~ AND | sign this Verification on this the day \_‘émi"? Jf ___%?: I

2003 at Shillong..

DEPONENT

r (B, D. SHARMA) Brigadier
| Director, North Eastern Circle
Kutvey of India, Shillong-793001
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CENTRAL ADMTNISTRATIVE TR&BUNAL,

CUTTACK BENCH, CUTTACK.

OR (GTNAL l\\“’i..\'.(fl\'l"l()N Ney, 893 OF .1 096
cuttack, this the 27th day of November , 2000

CORNAM:
HION'BLE SHRI SOMNATH SOM, VICE—CHAIRMAN
AND
HON' RLE SHURT G .NARASTMINAM, MEMBER(JUDICIAL)

1. nBighityananda Jena, aged about 42 years, son of late

- Bhagabat Jena. resident of vill-Palasuni, p.0-Rasulgarh,

) WHULHANCGWAT District-Khurda, at present working as
D aairt sman crade-T1. ~

RN .

é'if. EE\ Dinatandhu Prusty. aged ahout 41 years, son of Sri Subal
TRy ©oL vastyy resident of Qrs.No.Type—IT/37, gurvey of India,
o N Residential Colony. Nayapally: Ahubaneswar-13.
L District-Khurda, o at present working as Draughtsman

o~ N Grade-Y1,

-

N R Simanmehal o Sahny aged “ahout 42 years. son of late
e Godahari Sahn, resident of Wouse No.L—l/AAB, Dumu  Hhuma
i Housing toard colony. Rhuhaneswat . District—Khurda.

(AY1 ~hove e cmployed in the office of Director. South
pantern  Civeled survey of India, sSurvey Bhavan,
thhnnﬁﬂwar—\ﬂ) .

i e ] npplicants

Advocates for npplicants~ﬂ/s K.C.Kanungo
B.N.Rout
G.S.Behera
Vrs.

1. Waniod ol Tndia, ueprnsented rhrouyb ,tHeSecrctary,
M\n\n\ry/nnpartmvnt of Science & Tecbnoloqy, technology
Rhavan, New Mehraull Road, New Pelhi-110 016,

A vhe  Burveyor General of India, Hathibarkla Fstate,
\\\:\“rnc\\u\—?/\i\ a0l (uP) .

The nivrectorvs Cgouth WRastern civrcle, Survey nf Tndia,
Ppo-Rengional Research Lahovatory. Bhubaneswar—751 013
AP Respondents L///
Advoiate fou respondents -~ Mr.U.B.Mohapatra,ACGFC
o RDER
SOMANALTTH anny, VTCH—CHATRMAN
‘__,wmw,_,.,_ﬂ_________

—

)

Ay \ "\
\\&33' Tn  this application the petitxoners have

prayecd fov revising their scale of pay of Rs.1350—2200/— to

Ra.\hnn-‘unn/n with CﬁnﬂhqnﬁuLim\ hennfils with eoffect from

AT AL not ionat by And, with Al financia\A hwenetiLs {rom

1.1). 1080, they have also asked for penal intercst ©On

srreavs. ‘he rospondents have ﬂiled counter opposing the
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;‘ prayer of the applicant, and the applicant nas filed a i Qi'
:2? rejoindev. tor the purpose of considering this petition,';'=}
Ll (L is not necessary to 4o into too many facte of this ! {f'

'

.
i case.

; | ‘ 5. The case of the applicants is that they
i “{nitially joined as Topo Trainee Type "B" (Draughtsman) in

AR . '
! 1974 and after promotion they are currently holding the .’

Grade-I1T in the
that Office Memorandum

pay scale of

[ '
i post of Draughtsman

Rs.1350-2200/-. Their grievance is
dated 19.10.1994 (annexure-1) issued by the ministry of S

i Finance and further instruction of the Department of
surveyor General of India '}L

. Technoloygy to
1.11.1094 o

science &
their letter dnted

(respondent no.2) in
have not been implemented in thelr case.

re procoeding further, it is necessary toO note that

. \‘; i .

s in- ghis 0ffice Memorandum it has bheen mentioned that 2

v - :

‘ComvitLee of
.‘I‘ .

: ) A the req¢uest of the staff side tha

| \\\‘ - © pay scales, allowed to the Draughtsmen, Grades 1.
of the Award of Boa

(Jcm) was set UP to

s
[

Y -
p
4

the National Council

TR
o
-~

t the following
17 and

rd of

It
n 117 working in cPWn on the basis
Arhitration, may be extended to Draughtsmen, Grades I, IT

and TIT. irvespective of their recruitment qualification,

went of Tndia offices:

: 1 E | \

i '\ \} g'\“. in all Goveur
Revised gcale on
the basis of the

fW Award (Rs.)
- RS (Rs)
Grade I A2 —760 550-750

£25-700
3130-560

Original Scale

Draughtsman,

Grade 11 330-560

DraughtsmAan,
Grade ITI 260-430

Drauyhtsman,
riod of gervice

il It was furthev decided that the minimum pe
higher Ppay gcale would he as.

R
I required for gettiny the
U
|
I follows: : .
| {a) Minimum period of service . 7 years
for placement from the

i
. ‘ post carrying scale of
Rs.975-1540/~ to Re 1200 22040/
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\ N g :
(,-~\ TN (pre—rovised Rg.260-
Yo A50 to Rn.330-560/-.
' we M

Minimum period of 5 years

service for placement
from the post carrying
scale of Rs.1200-

2040 to-RS.\400—23ﬂﬂ
(pre—revised Rs.330-560
to Rs.425-700)

Minimum period of
service for placement
from the post
carrying scale

(c)
. A years

The applicants

af minimum pcriod of

criterion
getting the revised acale with

applicants have further st

the pAaYy acale of Rs.1350-2200

the minumum and Rs . 100/~ less

scale of Rs.\d00—2300/- for

Fourth Pay Commission: which
A26=T00/~" They

scale of Ra&.

reprcsen\od for getting the

possiblc to

squrvey of 1ndia for revisio

the officc Hemorandum date

has heen {urther anent.ioned

No.XRS/”W {ited Be{are the

sve |\ aformed ol the
atated rhat thare ig no T

Nemorandnm red lq.\ﬂ.lq

have stated that

ated ghat they vere

/- which 18 %5.50/-

a \9.10.19“0.

nhmvodoci

of Rs.\400—2300 ro
Rs.l600—2660

(pre—reVised Re .
700 to Rs.550~750)

425-

they have fulfilled the

service of four years for

The

consequential penefits.

placed in

less ' than

rhan the maximum of the pay

rade-1I after

praughtsman G

corresponds to pre—revised

stated that

e above nfrfice

have they have

penefit of th
(Annexnre—4)

memorandun. put Ln letter dated 11.1.1990
N they have heen i nformed that 1t nas not heen f ouhd
G. aavee with the requnest of the praughtsmen in
d_on

n of their paY scales b2ase
In this jetter 3t

that all the applicants in OA

Guwahati pench of the pribunal
gion. e npp\icnnts nave
eason why Ehe penef it of Office
94 wonlda not pe wade applkcahle

T
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finality after this has bheen upheld by the Hon'ble Gauhati
High Conrt and after the SLP against the order of the
- Hon'ble Gauhati Jligh Court has heen dismissed hy the o

Hon'ble Apex Court. The petitioners are similarly situated

and they »~re therefore entitled to the scale of ,”m @m

i
Rs.1400-2300/-  strictly in terms of the O0O.™M. dated ;
19.10.1994 “Qﬁ Also arrears in the higher scale notionally o

from 13.5.1982 and actually from 1.11.1983 which |is -

mentioned in paragraph 4 of the 0.M. dated 19.10.1994. The

petitioners in this case, however, have prayed in

paragraph 8 of the OA that they are entitled to the scale

N 10.1994. ‘This prayef is without . any merit hecause
. ag‘

R§:B3IN-560/- and according to this 0.M,, on completion of
~ Seoo

ttedly they were in the pre-fevised scale of

e e e ey A AR N A

Iy
: alavii
Serae i fane s L

o ——

" {ive yeavrs of service, theyare to be placed in the scale

s
/

iy Y
9

. af Rs.425-7007~ which has bheen revised to Rs,140N=2300/-,
— Rl

//IGKTn the O.A,the petitioners have made no averment as to how

i
fthey are entitled to still higher scale of pay of
i

. 3 Rs.1600=-2660,/-. On the basis of O.M. at Annexure-1 they
N +

ate entitled to the pay scale of Rs.1400-2300/- and thisg
X ‘ is what has lheen allowed tou similarl& placed Grade-TT
NPraughtsmen of Survey of India by the order of Gu@ahati
: Bench of  the Tribunal. Tn view of -the above, the

respondents arc directed to allow the applicants the scale

} \X“t . of pay of Rs.1400-2300/- subhject to fulfilment of the
g~ —~—

minimum service gualification as laid down in 0.M, dated

19.10,1994, Their pay fixation notionally and actually

R ———_

should alga be done strictly in terms of paragraph A of

this O.M.
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4. The 1.)'*'t.i.l'.immr‘s'. have asked for

pena
, vvlon, main
intevest on their arrears. Wo find that bhgb‘ e

pcayar has
R 2’7
heen  subinclt-matter  of adJud1rat10n belore lJu~ Guwahati
ngE Bench of the Tribunal and the matter wirs- carried to the
i Hon'ble Gauhati High Court and the Hon'ble Supreme Court. ,
{g-‘ In view of this, it cannot be said that the'respondents
S
[
S HE deliberately withhsld the benefits from the applicants. :
: The prayer for payment of penal interest is accordingly
rejectad. T
};~, 5. In the result, therefore, the Original
[ - Application is disposed of in terms of Che direction and
f observation ahove. No costs. o fﬂ'
El ’ e e Tt T fhe "
‘i - - . ': \ !‘.~: '1/_ O\)‘ (el th Qomo
‘ SN 2 G.Ua:aﬁg”}w“ — ij : quQ;FHuA&Hdl-
: ! » POV SRR B, : e e s
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i L T I T ke g e , VICE-CHAT MAhm‘*"";;p;‘g
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-Versus- vg

Union of India & Others
Respondents

Additional Brief statement on behalf of the Respondents-
Most Respectfully beg to state that:-

Shri T.R. Sharma, D/Man Grade Il and 62 other D/Man Grade !l of North Eastern.Circle,
Survey of india, Shillong have filed the O.A. No.14/2002 in the Hon’ble CAT, Guwahati Bench, Guwahati,
praymg for extending the benefits as per para 2(c) of Govt. of India, Ministry of Finance, Department of
Expenditure O.M. No.13(1)-IC/91 dated 19.10.1994. The main relief sought for by the applicants is to get

- the higher pay scale of Rs.550-750 (pre-revised) and revised corresponding scale of Rs.5500-9000 as
per Vth CPC.

Now, in connection with the aforesaid case, following points are brought before the Hon'ble
Tribunal:-

@ Recruitment and promotion of Topographical staff including the D/Man Cadre in Survey of
o | India is regulated by the Circular Order No.435(Adm.), copy enclosed as Annexure A’
amended from time to time as and when required. D/Man are initially recruited as Topo
Trainee Type "B’ and after successful completion of 2(two) years training, they are classified
as D/Man Grade IV in the pay scale of Rs.3200-4900 (Vth CPC). Then they are upgraded as
D/Man Grade Ill in the pay scale of Rs.4000-6000 after a period of 3 years and thereafter
Grade Il in the pay scale of Rs.4500-7000 after a period of 2 years respectively subject to
passing the Trades Test conducted by the Department.

(ii) Further promotion to the post of D/Man Division | (equivalent to D'Man Grade | of CPWD) in
the pay scale of Rs.5500-8000 (as per Vth CPC) is regulated in Survey of India vide Circular
Order No.436(Adm.) copy enclosed as Annexure ‘B’ (Page 5 refers) wherein it is stated that
“the posts of D/man Division | are filled by selection of Grade !l personnel in the trades of

D/Man and Engravers respectively in the Division I Topographical staff of the Survey of
India”. '



(iii)

(iv)

()]

| oy -
2- ,./\
| \ >

The sanctioned number of posts of D/Man Division | in Survey of India having the revised pay
scale of Rs.5500-9000 as per Vth CPC are 300 (three hundred). Copy of the Ministry of
Science & Technology O.M. No. SM/02/044/088 dated 30.1.1996 is enclosed (Page 2 refers)
as Annexure "C’ and promotion to these posts are made through DPC from D/Man Grade |l
and Engravers Grade Il subject to availability of vacancy in D/Man Division |
posts which are 300, in this connection a copy of the draft Recruitment Rules for D/Man Div. |
(now Grade I) sent to Ministry of Science & Technology (Department of Science &
Technology), New Delhi is enclosed as Annexure 'F'.

Survey of India is technical department, it is essential to evaluate the eligibility criteria of the
personnel (in this case the D/Man Cadre) as per the Circular Order Nos.435(Adm.) for
Division I of Group ‘C’ staff (Annexure "A’) and 436(Adm) for Division | of Group "C’ staff
(Annexure "B’) under which their services are governed. The Department can not place the
individual in the higher pay scale simply on completion of residency period as there are no
provisions in the Circular Order No.435(Adm) and No.436(Adm). More over, the GOl OM of
1994 no where specifies that the personnel will be simply placed in the higher pay scale on

completion of residency period without evaluating their eligibility/competence and availability
of the vacancy.

Further, it is prayed that the Hon'ble Tribunal has little jurisdiction to interfere in the method of
recruitment/promotion rules of the Department on the basis of Hon'ble Court's judgement
dated 17.7.1997 in O.A. No.52/96 which the respondents have dutifully implemented wherein
the D/Man Grade il have been granted the pay scale of Rs.425-700, corresponding revised
pay scale of Rs.5000-8000 as per Vth CPC. It is exclusive domain of executive. [Kindly refer
the judgement delivered in cases (i) Indian Airlines Corpn. —Vs- K.C. Shukla, 1993 AIR SCW
2866 Para 4 and (ii) State of A.P. -Vs- Sadanandam (1989) Supp. 1 SCC 574)]

It is noteworthy to mention here that a similar O.A. No.893/1996 was filed by Shri B. Jena,
D/Man Grade Il & Ors. in the Hon'ble Tribunal of Cuttack Bench, Cuttack which was disposed
off on 27.11.2000, (Copy of Judgement enclosed as Annexure ‘D). This judgement
categorically observed (on page 5 of the judgement) that the applicants are not entitled to the
higher scale of pay of Rs.1600-2660, corresponding revised scale of pay of Rs.5500-9000 on
the basis of GOI, Min. of Finance, Deptt. of Expenditure O.M. of 1994. The observation of the
Hon'bie CAT, Cuttack Bench is reproduced below:-

*Para 3....... the petitioners in this case however, have prayed in paragraph 8 of the OA that
they are entitled to the pay scale of Rs.1600-2660 on thé basis of O.M. dated 1994. The
prayer is without any merit because admittedly they were in the pre-reviéed scale of Rs.330-
560 and according to this O.M. on completion of 5 years of service, they are to be placed in
the scale of Rs.425-700 which has been revised to Rs.1400-2300".

Further, it is also prayed that the present application filed in the Guwahati Bench of Hon'ble
CAT:‘;\ltX be disposed as per the judgement dated 27.11.2000 delivered by Hon’ble CAT,
Cuttack Bench, Cuttack and by which the relief sought for higher pay scale was rejected by
the Hon'ble Tribunal. The present O.A. is covered under the provision of Res Ju-di-ca-ta.
The claim is liable to be rejected on the principle of Res Juﬁi-ca-té.

o
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PRAYER

In view of the above facts, the subject case is likely to be dismissgd on the basis of
;Judgement of Hon'ble CAT, Cuttack Bench, Cuttack delivered on dated 27.11.2000 in a similar case.

VERIFICATION
I, Brigadier B.D. Sharma, holding the charge of Director, North Eastern Circle, Survey
of India, Shillong being authorized do hereby solemnly declare that the statements made in
the above paragraphs is true to my knowledge, itiforthation and belief. .

And I sign this veriﬁcatioﬁ on this Q 3 '5"1 day of .oooe.. May, 2003 at Shillong.
o Al (Frifeae . 2. o)
Qf“} \\6)‘\ x (Brig. B. D. Sharma)
f_é’,’l BLGyE /:’ .' frem, wiaw ofwes

Director. Norih Eastern Circle DEPONENT
Jor / wrRalg g Cone, Fet 793001
4‘ Survey of India  <hiltnr 79300¥
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-SURVEY OF INDIA A

CIROUkAR ORDER No. 436 ( Administy

Dated the 1st August 1950
( Corrected up to 31st March 1983

SHILLOAWG
193Ul
SuBJECT.—Rules relating to Recruitment and

personnel in Division I of the Group N
of the Survey of India.

PART I.—-GENERAL

1. Composition of the Group ‘C’ Service, Survey of
India.—The Group ¢ C’ Service, Survey of India, is broadly divided
into establishments as under :—

( ¢ } Topographical. (925 ) Ministerial.
( % ) Reproduction. (v ) Artificer.
The Topographical and Reproduction establishments are sub-

_ divided into Division I and Division II.

These rules apply only to recruitment and promotion in Div-
ision I, Group ‘C’, which consists of the following cadres : —

Cadres Scale of Pay

(i ) Surveyors (RS. 425-15-500-E.B.-15-560-20~

700 with a Selection Grade of
E“ ; Geodetic Computers ; p " " g5y o5 750 K. B.-30-900
((iv)

1t } Scientific Assistants "~
Survey Assistants (upto 159% of the number of
sanctioned post ).

[Rs. 425-15-500-E.B .-15-560-20-

S 700 with a Selection Grade of

( v") Draftsmen . Rs. 550-20-650-25-750 (upto
I 159%, of the number of sanctioned

. [ posts).

) (Rs. 425-15-500-1.B.~15-560-20~
( vt ) Engravers | 700 with a Selection Grade
(vii ) Technical Assistants < of Rs. 550-25-750-E.B.-30-900

( Reproduction ) | (upto 15%, of the number of

[ sanctioned posts ).

Rs. 425-15-530-E.B.~15-560-20-
( 600 wnth a Selectlon Grade of
. { Rs. 550-20-650-25-750 ( upto
| l“‘/ Ofthe number of sanctioned
([ posts).

(witt) Stores Assietants .

Rules refating to Divisinn [, Group ‘ C’ personnel will be found
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PART IL.—RULES RELATING TO

TOPOGRAPHICAL STAFF ‘j'
P

2. Surveyors ( Ordinary Grade ):—
(A) (1) Recruitment.—

“ Upto 3319, of the appointments to the grade of Surveyor in a
particular year will be made by promotion from Group ‘C’ Division

- T employees of the Survey of, India on the basis of Seniority-cum-

fitness and the remaining by directly recruited personnel. In case
requisite number of departmental candidates is not found suitable
for filling up the quota reserved for promotion in any particular
year, the vacancies not filled by promotion will revert to the direct

recruitment quota without being carried forward to the next year ™.

For the promotion gquota, only the following departmental
candidates on the topographical establishment will be eligible for
consideration for promotion :— ! ot

(a) Those who possess the educational qualifications
prescribed hereinafter for direct recruits or those who
qualify at a test to be prescribed by the Survey of
India for the purpose in the event of their not possess-
ing the prescribed qualification. The authority of the
_Surveyor. General in the matter of such tests shall be
final and non-é,ppgala,ble.

(b) The candidates must be within the age limit pres:
cribed hereinafter. - \

“ The Scheme for Departmental Examination to be conducted
by the Survey of India for recruitment upto 3319, of the vacancies
by the Departmental Candidates in the grade of Surveyors is

appended as Annexure ‘C’ to the Circular Order ™.

On completion of training, they will, if found suitable, be
classified as Surveyor ( Ordinary Grade ).

(2) (i) No person who has more than one wife living or who
having a spouse living marries in any case in which such marriage
is void by reason of its taking place during the life-time of such
spouse shall be eligible for appointment to gervice ; and

(4 ) no woman whose marriage is void by reason of the husband
having a wife living at the time of such marriage or who has married
a person who has a wife living at the time of such marriage shall be
eligible for appointment to service ;

Provided that the Central Government may if satisfied that

o, i eveminl cemmiinde for an arderine ovemnt anv nereon  from

O Uyt

-~
.
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(B ) The following qualifications are required.—
ﬁ"( a ) Nationality and domicile.—

A candidate must be

( ¢ ) acitizen of India ; or

( % ) a subject of Sikkim ; or

(432 ) a subject of Nepal ; or

( tv ) a subject of Bhutén ; or

( v ) a Tibetan refugee who came over to India, before
the 1st January 1962 with the intention of perma-
nently settling in India ;

- or
( »i ) a person of Indian Origin who has migrated from

Pakistan with the intention of permanently settling
in India.

Provided that a candidate belonging to categories (i), (%v),
(v )and ( v ) shall be a person in whose favour a certificate of eligi-
bility has been given by the Government of India and if he belongs
to category (i) the certificate of eligibility will be issued for a
period of one year, after which such a candidate will be retained
in service subject to his having acquired Indian citizenship.

Provided further that candidates belonging to categories ( it ),
(tv)and (v) above will not be eligible for appointment to the
Indian Foreign Service.

A candidate in whose case a certificate of eligibility is necessary
may be admitted to an examination or interview and provisionally
appointed subject to the necessary certificate being given to him
by the Government.

(b) Age.—The candidate must be over 18 and under 25 ( 3p
in the case of Scheduled Castes and Scheduled Tribes candidates )
years of age on 1st July of year of recruitment. If he is already
serving in the Department .on other than a purely temporary basis
the upper age limit is 30 ( 35 for Scehduled Ca,stes and Scheduled

Tribes candidates ).

“The upper age limit mentioned above is relaxable by the
Surveyor General of India in exceptional cases ™

( ¢) Educational qualifications.—

Candidates must havepassed

(%) the Inter mediate Examination of an Indian University
¢ gr a-recognized equivalent, with Mathematics as one
D the anhidetu or
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( 4 ) the Upper Subordinates, or Overseer Certificate IExa-
mination of a Civil Engineering College or a Diploma

GL in Surveying froma State Industrial Trainingf In-
stitute of Technology/Central Board of Technical

Examinations.

(C) Training period.—

Candidates will be entertained on the purely temporary estab-
lishment and will be known as Topographical Trainees Type ‘A’.

They may be discharged at any time while trainees, with a
month’s notice without assignment of reason.

“While under training, they will be paid on the scale of
Rs. 320-6-326-8-390-10-400. During the period of training candi-
dates will be given full course of instructions in the various bran-
ches of Field and Air Survey, Photogrammetry, Drawing and Comp-
utation. The period and courses of training will be as laid down
by the Surveyor General from time to time ”. :

Note—Topo Trainees Type ‘A’ should be able to fuse stereoscopi-
cally. They will be tested for the same after a month’s
practice soon after recruitment.

(D) Classification.—

( i ) Trainees who are considered suitable for appointment
to Division I will be eligible for classification on com-
pletion of the course of instructions *(or of one
year’s service if they have not undergone a full
regular course ). -

On classification in Division I a Topo Trainee Type ¢ A ’
will be given the trade of Surveyor ( Ordinary
Grade ).

( i ) Those not considered fit for classification in Division I
may, if suitable, be offered classification in an
appropriate grade in Division IT in the following
trades :—

Computer ( Trig. ),
. Air Sugvey Draftsman,
Plane-tabler,
Draftsman,
, Topo Auxiliary.
Tailure to accept classification in Division IT will not
involve any penalty and the individual will be
discharged. T

(B} Grades.—The cadre of Surve‘yof ( Ordinary Grade ) carries
a Selection Grade.of Rs. 550-25-750-E.1.-30-900 ( upto 159,

A the numher of aanctioned pnste)
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3. Geodetic Computers and Scientific Assistants,

Divisio: ) These trades are required to supply a limited
number”"r skll]ed Computers and Scientific Assistants for the
Geodetic & Research Branch. The posts are on the unfixed
establishments with a scale of pay of Rs. 425-15-500-E.B.-15-560—
20-700 with a Selection Grade of Rs. 550-25-750-E.B.-30-900 the
number of sanctioned posts ).

(b) These posts will be filled by competitive examination from
amongst the Division II personnel who are graduates and have five
years experience of work in their existing position and have not
crossed the age of 35 years ( 40 years in the case of Scheduled Castes
and Scheduled Tribes ) on 1st January of the year in which the posts
are filled. Those for Geodetic Computers must have taken Mathe-
matics as one of the subjects and those for Scientific Assistants
must have taken Physics as one of the subjects for their Degree

Examination.

4. Survey Assistants, Division I.—This is a fixed establish-
ment on the following scale :—

Rs. 425-15-500-E.B.~15-560-20-700 with a Selection Grade
of Rs. 550-25-750-E.B.—-30-900 ( upto 15%, of the number

of sanctioned posts ). 2- \71\%‘!'307
Won Selselon

It is filled by@election)from individuals of all trades ( except
draftsmen and engravers ) in the Division II Topographical staff

of the Survey of India.

5. Draftsmen and Engravers, Division I.—These are fixed
establishments on the following scale :—

Rs. 425-15-500-E.B.~15-560-20-700 with a Selection Grade

of Rs. 550-20-650-25-750 for Draftsmen and Rs. 550-25—

750-E.B.-30-900 for Engravers ( upto 159, of the number

. of sanctioned posts ) v Setiirlom
- They are filled byof Grade II personnel in the trades

- of draftsmen and engravers respectively in the Division II Topo-
graphical staff of the Survey of India.

-

6. Stores Assistants, Division I—This is a fixed
establishment on the following scale :—

Rs. 425-15-530-E.13.-15-560-20-600 with a Sczlection Grade

of Rs. 550-20-650-25-750 ( upto 15%, of the number

of sanctioned posb.‘i 9. o eleets o

It is filled by c@loctioy from amongst Storckeepers ( Repro-
duction ) and SLor('keepors ( Topographical ) in the Division I[

LI S l\wwn4
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7. Status and Seniority.—Personnel in Division 1 covered
by rules 4 and 5and Surveyors Oridnary Grade will be of equal statys.
Seniority in each grade and as between the different trades in Ui
nary Grade will be reckoned from the date of substantive appoint-
ment to the grade. When two or more individuals are appointed
to a grade from the same date, the senioriby among the individuals
will be as follows :—

( ) When appointments are made by promotion from
Division IT, the seniority will be in order of selection
as decided by the D.P.C.

( % )} When appointments are made from among the trainees
on classification, the seniority will be determined on
merits by the Surveyor General.

PART ITI.—RULES RELATING TO MAP
REPRODUCTION STAFF

8. Technical Assistants, Reproduction, Division L.—This
is a fixed establishment on the following scale :—

Rs. 425-15-500-E.B.~15-560-20-700 with a Selection Grade
.~ . of Rs. 550-25-750-E.B.-30-900 ( upto 15%, of the number
of sanctioned posts ). .

It may either be filled by :—

(a) selection from tradesmen in the Map Reproduction
staff of the Division 11, or

(b) in the event of suitable departmental candidates not
being available, by direct appointment of individuals
with special trade qualifications from outside the
department. Such individuals may either be appoint-
ed as probationers for one year at the end of which
they may be called on to undergo a trade test or
they may he appointed in the first place to the purely
temporary cstablishment on a monthly basis for a
period not exceeding one year until their fitness for
a permanent post i established.

PART IV.—RULES RELATING TO BOTH
TOPOGRAPHICAL AND MAD
REPRODUCTION STAFF

9. Increments of Pay. -Normal increments will not be
withheld except as punishments under the Central Civil Serviees
( Classification, Control and Appeal ) Rules. Such punishments

I IR T S B o ; R TR IO
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Under F.R. 25, a Government servant is not entitled to the
inc1emen‘ne\t above the efficiency bar without the specific sanc-
tion of tRe authority empowered to withhold increments. Such
authority should, thercfore, consider in each case whether the con-
duct and performance of the person concerned justifies the grant
of increment next above the bar. If a Government servant held
up at the efficiency bar is subsequently allowed to cross the bar,
increments should not be allowed with retrospective offect.

10. Service counting for pension.—Service does not
qualify for pension unless the officer holds a substantive office on a
permanent establishment.

Prowded that in the case of an officer retiring from service on
or after the 22nd April 1960, if he was holdmor a substantive
office on a permanent establishment on the date of his retirement,
temporary or officiating service under the Government of Indm,
followed without intelru'ption by confirmation in the same or
another post, shall count in full as qualifying service except in
respect of :

( ¢ ) Periods of temporary or officiating service in non-
pensionable establishment ;

( ¢ ) Periods of casual/daily-rated service ; and

(412 ) Periods of service paid from contingencies.

11. Medical Certificate.—On first appointment candidates
will be required to submit a medical certificate of fitness in the
form given in Annexure ‘A’. This certificate must be signed by
a Commissioned Medical Officer or by a Medical Officer in Charge
of a Civil Station.

12. Security Bond.—Candidates must be propared to sign
a security bond in the form given in Annexure ‘B’.  The order of
appointment will not he issued until the bond has been reccived
duly signed.

13. Field work.—Personnel employed away from the per-
manent headquarters of their units will b required £ resids whore
ordered by the higher anthority, who will) if nueessary, provids
them with tenlage at the authorised scale.  Such personnel may
not take their familics with them withous permission, and this will
seldom be granted to those engaged on field work.

Lower paid personnel engaged on field work are provided by
Government under such orders as tnay he issued from time to time
by fhe Surveyor General wnh canp  khalasis to Ha,ferrum*d their

LR T B ot PN B Tee e ot
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N ote :—( 1 ) Nothing in this Circular Order shall restrict the powers

of the Surveyor General, Directors and other compezgnt

authorities which they can otherwise exerciseinac#®rd-
ance with the F.&S.Rules, C.S.R.,G.F.R. and general

orders of the Government affecting service conditions
-of Central Government employees that may be-issued
from time to time.

Note .—( 2 ) Whereyer the term “C.C.S. (C.C. and A.) Rules” is
‘ used, it is intended to refer to the rule issued. with the
Government of India, Ministry of Home Affairs Notifi-

cation S.R.0. 607, dated the 28th February 1957, as. .

- amended from time to time.
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ANNEXURE ‘A’ ’

N

MEDICAL CERTIFICATE

I hereby certify that I ha ve examined.....................
a candidate for employment in the SURVEY OF INDIA and
cannot discover that he has any disease (communicable or
otherwise ), constitutional weakness, or bodily infirmity, except

............................................................

2. T do not consider this a disqualification for employment
in the Survey of India.

3. His age is, according to his own statement............
years, and by appearance aboub.................. years.

4. (i)Hedsof ..ooviviiiiiiiiiiinns physique.
*( 4 ) His eyesight is.........oooviiiiiiiiiienen .
H(760) He Will be....coooovereinenn to stand hard work
such as riding or walking long marches.

The impressions of the balls of his thumb and all the fingers
of the left hand. (If the candidate can sign in English, his
signature will be sufficient ).

Small finger Ring finger Middle finger Index finger Thumb

* For standard of eyesight pleasc sce pages 9 and 10.

t Line( i Ymay be deleted by the Officer sending an individual for medical exami-
nation when the latter will not be employed on field duties
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\)J \ . STANDARD OF EYESIGHT EXAMINATION OF CANDIDATES
\ FOR APPOINTMENT TO THE SURVEY OF INDIA GROUP ‘C’ ..
¢ (INCLUDING MINISTERIAL ) SERVICES ’
( Pleasc sec the attached declaration form also)

(A) For Group ‘C’ Service

The candidate’s eyesight will be tested in accordance with the following rules. « The
result of each test will be recorded :—

( ) General.—The candidate’s cves will be submitted to a gencral- examination
directed to the detection of any disease or abnormality. The candidate
will be rejected if he suffers from morbid conditions of eyes, eyelids or
contiguons structures of such a sort as to render’or are likely, at a future
date, to render him, unfit for service. :

( 41 ) Naked eye—1t is not necessary to lay down any limit for minimum naked

. eye vision, but it is desirable that the nakedeye vision of the candidates
should be rccorded by the Medical Board or other Medical Authority in
every case as it will furnish basic information in regard to the condition
of the cye. '

(ti3) Visual Standard.—The examination for. determining the standards of
: vigion includes 2 tests, one for distant and the other for mear vision a8

follows :— :
( Each eye will be examined sepuralely )
Distant Vision* Near Vision*,
iictber eye Worse eye Better eye Worse é.ye
. 6/6 Nil 0-6 " 08
or :
L) 6/12 6/12 v
or . *( With or-without glasses ).
6/9 6/18 ‘

The candidates will be examined with the apparatus and according to the
method preseribed by the Rly. Board’s Standing Advisory Committee
of Medical Officers, to determine his standard of vision.

No limit for the amount of refractive error is preseribed provided the visual
acuity Js in accordance with the standards mentioned in para (445 ) above.
No candidale will he accepled whose standurd of vision does not come up o

requsrements specified aboye. .

L

( tv ) Fundus Ezamination—~1I4 is up o the diserstion of the Medical Board or
other Medical Authority to cdurry out such examination, if considered
desirable.  Whenever possible it should be carried out and results recordod.

( v ) Colour perception.—The candidate will be examined for colour knowledge,
cither with the Edridge Green Lantern or Ishihara’s Colour Charts. Any
defect in colour percoption will be a cause for rejection of the candidate.
Colour perception is graded into u higher or a lower grade depending
upon the size of the aperture in the fantern as deseribed in the table

below :— '

Grade Higher Gd.  Lower Gd.
1. Distance between the lamp and candidates 6’ 16
2. Size of nperturs . .. I'3mm.  13mm.
3. Time of exposure .. .. * B58e. B Sec.

Fovne Coradi i cnnmiteeed oo waflieiond o fae wa e dee fing of Cleonn O
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(i) Field of Vision.—The eycs must have a full field of vision as lesdnd by hand
movements,

(wii )‘ighl. Blindness.—This should be tested only in speeial eases and nol as a
Nroutine,  Personnel who have to bg employed in dark-rovms (e.g., Photo-

= graphers, ete. ) or wio have to carry ont night observations (to stars,
cte. ) should not be suifering from nizht blindness.
(visi ) Ocular conditions other than visial acuity.—The oenlar conditions or diseases
which should be considered, as @ disgualification, are as follows:—

“I . . - . . . .

:) (a) Any organic discase or a progressive refractive error which is likely to
result in lower the visual acuity.

( &) Trachoma which is compileated.

* ’ (¢) One eyed person provided the prognosis aboutthe fanctioning eyeis
not good and its vision is likely to be endangered by the condition
of the worse eye and the visual acuity standards mentioned in
(#i) above are not fui.y satisfied.

Note :—( 1) Standard of visual acuity in respect of candidates for appointment to all
. Group ‘C’ Posts, theduties of which include field work and such posts as
those of Air Survey Draftsmen and Photogrammetric Operators who sre
requited to have binocular vision shall be as follows :—
(a) Visual of standard ( with or without glasses ).
Distant Vision Near Vision
. Better eye Worse eve Bettereye  Worse eye
6/9 6/9 0-6 0-8
. or
6/6 6/12
Subject o the visua! standards laid down, being satisfied, the amount of
refractive error allowed shall be as follows :—
Total amount of Myopia (including the eylinder ) shall not exceed —4-00D.
‘T'otal smount of 11vpermetropia ( including the cylinder ) shall not exceed
-4-4-00D. ’ , -
(h) Squaint, even if the visual acaity is of the preseribed standard, should
be considered ag a disqualification.
- (¢ ) One eye:l persons alyn shoukd not he aceepted for such posts.
) (2) Candidates for Ministerial Posts are nof required to he tosted foritem (),
. (vi ) and { vii ) above.
- (3) When ths ags »f the canlidate is 33 or more years, th st welaind for eorreet-
. ' ed vision shoabd be as follows : —
Correeten Vision
e ———
/ *  Better eye Woree eye
69 Nil
L or
. 618 618
Or
a1 f24
4 .
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CANDIDATE’S STATEMENT AND DECLARATION

S
The candidate must make the Statement required below prior to his Medical Figimi-
nation and must sign the declaration appended thereto. His attention is specially fffroct-

cd o the warning contained in the Note below 1=
1. State your namein full ... e
. {in block letters )
2. State your age and placc of birth............. et et e e
» .
3. {a) Have you ever had small-pox intermittent or any
other fever, enlargement or suppuration of
glands, spitting of blood, asthma, heart disease,
lung disease, fainting attacks, rheumatism, N
appendicitis.. .. ... Qe S e .
OrR ... PR Pt e,
( b) any otherdiseascor accident requiring confinement
to bed and medical or surgical treatment.................oveiiiiiniiiin.,
4. When were you last vaccinated........ PERU N e
5. Have you or any of your near relations been afflicted
with consumption, scrofula, gout, -asthma, fits,
epilepsy orinsaniby...... ..o e v
6. Have you suffered from any form of nervousness due )
t0 over-work or any other eause........ ... iiili i i
7. Have you been examined and declared unfit for Govern-
ment service by a Medical Officer/Medical Board,
withinthelast 3 years..... ... .o i i i s
8. Farnish the following particulars concerning your family :— )
s et R No. of brothers liv- | No. of brothers dead,
Father's age if livinig | Father’s age at death : ing, theic agesand | their ages at death
and state of health | and cause of death state of health, and canse of death
; :
[ - ‘ .
Mother’s age if living | Mother’s age at death | No. of sisters living,| No. of sisters dead,
and state of health | and cause of death | their ages and state |  their ages at death
of health and cause of death
! |
1 declare all the above answers to be, to the best'of my helicf, trite and correct.
L also solcmnly affirm that T have Inot received - disability certificatof/pension on
account of any discase or nther condition .
\
: Candidate’s Signature.. ... ... .. ... . ............ oon
¢ Signed tn my presence
Nignatwre of Medical Officer. ... ... ... ... ... ..

Note~The candidate will be held responible for the aceuracy of the above statement.
By wilfully suppressing any information he will incur the rigk of losing the
appointment and, if appointod, of forfeiting ll cluim to superannuation
wllowanes or grntarity.
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ANNEXURE ¢B’
h SURVEY OF INDIA

Security Bond to be executed by a candidate on Government
accepting him for appointment in the Division I of the Group ‘C”™

Service of the Survey of India. ,

KNOW ALL MEN by these presents that we*..............
.............. son of............................ {hereinafter
called “the candidate” ) and............... ... i,
SON Of. o of........ ...l

( hereinafter called ‘‘ the surety > ) are held and firmly bound unto
the President of India ( hereinafter called °the Government ™ )
which expression shall include his successors in office and assigns,
in the sum as stipulated hereinafter, to be paid to the Government
for which payment to be well and truly made we hereby bind our-
selves jointly and severally and each of us binds his personal re-
presentatives firmly by these presents signed by us on this..........
dayof..................19 .

WHEREAS the candidate has been selected by the Director
...................... /Deputy Surveyor General on behalf
of the Government, for appointment in Division I, Group ‘C’
Service of the Survey of India, in consideration of the candidate
and the surety agreeing ( which they have done verbally and hereby
confirm by signing these presents ) to the following terms,
viz. :—

(1) That he, the candidate, has made himself acquainted with
and accepts the terms of service as laid down in the Circular Order
No. 436 ( Adm. ) dated the Ist August, 1950 as amended from
time to time. The candidate accepts the conditions of service
for the Group ‘ C’ Service officers of the Survey of India and shall
observe and perform the regulations of that service for the time
being in force and subject thereto the provisions of the Civil
Services ( Classification, Control and Appeal ) Rules from time to
time in force or any rules made thereunder shall apply to the

. extent to which they are applicable to the service hereby

provided for and the decision of the Government as to their appli-
cahility shall be final.  The candidate shall obey the Government
Servants Conduct Rules.

(2) That if the candidate shall resign or leave the service
during probation, or while employed as a trainee, except with the
approval of the Dircctor concerned/Doputy Surveyor General, the
candidate and the surety will pay to Government a sum of Rs. 500
( Rupees five hundred only ) for cvery year or part of a year
during which the probationer’s or trainec’s service shall be
continued in order 1o recoup Government the expensos incurred
on aeenund of the eandidate
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(3) That the candidate shall, on classification in a regular

trade in the Survey of India, continue in that service for a fgriod
of 5 years. If he resigns at any time during the period ¥’ five
years following his classification he and the surety will be liable to
refund to Government a sum of Rs. 1,500 ( Rupees one thousand
and five hundred only ) minus a fifth part thereof for each

_completed year of service after the date of classification.

( 4) Further that during the period of service to follow if the

candidate resigns his service during field season ( the decision of the
Director concerned/Deputy Surveyor General as to what is the
field season being final and binding on the parties ) he shall refund

a sum of Rs. 500 ( Rupees five hundred only ) provided that no

liability will attach to the surety for any resignation by the candi-

" date of his employment after a period of five years following his

~ confirmation in his appointment. Resignation at any time will be

subject to the exigencies of the service permitting it.

(5) That the candidate shall be faithful and bear true allegi-
ance to the Republic of India and to the Constitution of India as
by Law established and shall serve wherever he is ordered to serve
by land or sea or air including active Military Service with a mobiliz-
ed Survey Unit and shall obey all commands of officers set over -
him. He shall, if required to do so by the Surveyor General of India,
join the Indian Survey Supplementary Reserve and shall continue
in the Reserve during the whole time of his employment or until
he is permitted to resign or is discharged from the Reserve by
competent authority. On breach of this condition the candidate shall -
be liable to dismissal from service and the candidate and his surety
shall also be liable to pay to the Government of the sums mention-
edinClauses (2), (3) and (4) as the case may be. For the purpose

- of the 3 last mentioned clauses, a breach of the present condition'

shall have the same efféct as resignation by the candidate referred
to in the said clauses.

Further that on the breach of the present condition at any time

after the period mentioned in Clause ( 3) the candidate shall F~
liable to dismissal from service and also to pay to Government tu’
sum of Rs. 500 ( Rupees five hundred only ).
. ' /
(6) That it is hereby agreed and declared that the decision ¢ .
the Surveyor General of India as to whether the candidate has or
has not performed and observed the obligations, stipulations, provi-
stons and conditions of the hereinbefore recited agreement shall be
final and binding. '

NOW THE ABOVE WRITTEN OBLIGATION is conditioned
to he void in case the candidate shall perform and observe the
terms and conditions hereinhefore mentioned andfor in the event of

+
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then the Bond shall be void otherwise the same shall be binding -
and of fuly effect. AND IT IS FURTHER DECLARED that
. . this Bond¥or Obligation .is executed under the orders of the
| Government of India and is given for the performance of a public
) duty in which the public are interested within the meaning of the
exception to Section 74 of the Indian Contract Act (IX of 1872).

_,{ ~ Signed and delivered at

......................................

..........................................................

v ( Signature of candidate ) ( Signature of surety )

In the presence of *

..............................................

........................

...............................................

Accepted by............. e et Accepted
for and on behalf of the
President of India.

In the presence of * Signature

....................

for and on behalf of the
1N President of India.

Note —Whenever the term “ C.C.S. (C.C. and A. ) Rules ” is used,
it is intended to refer to the rules issued with the Govern-
. ment of India, Ministry of Home Affairs, Notification No.
F. 7/2/63-Ests (A ) dated the 20th November, 1965 as
N amended from time to time.
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{ﬁ ANNEXURE ) 0’

. SURVEY OF INDIA
/
Scheme for Departmental Examination to be conducted by the '
Survey of India for recruitment up to 3339, of the vacancies by

‘the Departmental Candidates in the grade of Surveyors ( as approv-
.ed-by the Government of India, Ministry of Education and Youth

Services, New Delhi under their letter No. 18/118/68-Survey I dated
-27-6-70 and amended /revised under the Department of Science and
Technology, New Delhi’s letter No. F. 18-6/71-Sur. 1 dated
31-7-72). -

* Preamble.—In pursuance of the agreed decision on item No. 8
of the 4th Ordinary Meeting of the Departmental Council held on
23rd and 24th April 1968, regarding making of up to 334%, of the
recruitment annually to the Topo Trainee Type ‘A’ by promotion
from Group ‘C’ Division II employees of the Survey of India, the
following scheme is made to regulate such recruitment.

The Scheme may be called ‘ The Limited Departmental Exami-
nation and Promotion ( Recruitment to Surveyor’s Grade ) Scheme
1970. -

2. Under the Scheme, up to 3339, of the annually recruitment

to the Topo Trainee Type ‘A’ ( Surveyor Grade ) will be made by

promotion from employees in Group ‘C’ Division II Establishment
who satisfy the following conditions :-— ' .

( ¢ ) Employees who either possess the academic qualifica-
tions prescribed for direct recruits or those who
qualify at an examination prescribed herein for the
purpose in the event of their not possessing the
prescribed academic qualifications, and

( 4 ) Employees who have not crossed the age of 35 yeare
(40 years in the case of Scheduled Casts/
Scheduled Tribe candidates) on let January of
the recruitment year.

3. The examination will be held annually in August/September
('unless otherwise notified or postponed ), simultancously at all the
stations where the different Regional Circle Headquarters of Survey
of India are situated and other Centre (&) that may be fixed by
the Surveyor General. 4

4. The examination will be limited to Group ‘¢’ Division 11
Staff not possessing the requisite educational qualification for direct
recruitment to Surveyors prescribed under. para 2 (B) (C) of
C.0. 436 { Adm. ) dated 1st Angust, 1950 ( ns amended fram time to

+
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(") Elementary questionson current
~ events,

There will be viva voce : @\

8. The examination will bo qualifying one and ths minimam
qualifying marks will he 409, in each paper and 439, in the
;*brrq,%.,n;t,(,. (33% and 43%, respectively, in the case of Scheduled
aste/ Tribe candidates ). -

9. A combined panel of the Departmental candidates, who
qualify in the above examination and those who already possess the
requisite academic qualifications prescribed for direct recruits,
in order of their soniority in Group ‘ C’ Div. II establishment will
be prepared in Surveyor General’s Office.

10. The Anuual Confidential Reports of candidates included in
the pancl will then be taken into consideration for selection in the
usual manner against vacancies reserved for promotion quota
calculated on the basis of list of vacancies to be maintained in
Surveyor General’s Office.

11. If in any given year the number of candidates selected
against promotion quota is less than the number of vacancies
reserved for filling by promotion under this Scheme, the unfilled
vacancies will be filled by direct recruitment.

12. The panel for promotion will remain operative during the
recruitment year following the examination and shall lapse at the
end thereof. However, a candidate who qualified in the examination
in any year,if not selected against - promotion quota, need not take
the examination again but his name will be included in the panel
prepared in subsequent year(s) provided that he is within the
prescribed age limit vide para 2 (i) above.

13. On selection, the Departmental candidates will undergo

training as may be prescribed by the Surveyor General. On comple- -

tion of training they will be considered for classification as Surveyors
as applicable to directly recruited T.T.T.s ‘A’.  Those who are not
found fit for classification as Surveyor ( Ordinary Grade ) will revert:
to their original posts.

14. If uny doubt arises on any of the provisions of the
Limited Departmental Examination and promotion ( Recruitment
to Surveyor’s Grade ) Scheme, 1970 it shall be referred to the Sur-
vevor Qeneral of India whose decision thereon shall be final.

15. Any attempt on the part of a candidate to obtain support
for his candidature by any means will disqualify him for selection.

M.P.~DP.0.—J.8. 107—16.9-23—1.060
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Candidates who are within the uppor agelimit as on 1st January

of the recruitment year preseribed for educationally

qualifgl

Departmental candidates for direct recruitment under para 2( B A

ibid, i.e. 35 years (40 years for SC/ST candidates ) will
for taking the cxamination .

Note.—(1) Group ‘C’ Division II personnel possessing th

be eligible

e requisite

educational qualifications prescribed for direct recruit-
ment are not required to take the examination those

fulfilling all requisite conditions stipulated

above will

also be eligible for consideration for selection aga?nst

the reserved quota.

(%) The above arrangements will not debar the Departmen-
tal employees who are within the prescribed age limit
and who have requisite educational qualifications from
appearing in the examination held for direct

recruitment.

5. No fee shall be charged for the examination.

6. The question papers will be set by an Examination Board as
may be sent up by the Senior Director, Centre for Survey Training

and Map Production.

7. The Examination will consist of three papers as shown

below :—

PAPER 1—General English (Essay, letter writing, precis

writing and composition )

PAPER II —Mathematics (upto Intermediate stand-
ard viz., Mensuration, Algebra, Trigo-
nometry, Co-ordinate  Geometry,
and Differential Integral Calculus ) ..

PAPER 11]1.—General Knowledge

(a) Questions relating to the dutics
and responsibilities of Div. 11 Ficl(
Staff, Triangulators, Camp Officer,
Section-in-Charge, Camp Admini-

50 Marks
( 2hrs. )

190 Marks

( 3hrs. )

50 Marks
(2hrs.)

stration, preparation of cluims of

contingent charges, maintcnance
of cash book. (Books recommend-
ed for study— Hand-hook of (en-
eral Instructions, I H. B, Chapters
I and 11, Accounts Pamphlet, -
Chapters T and 1T.)

i

L
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SURVEY' OF INDIA ﬁﬂ

I - E_\
S BN
Dated 1st August 1950 & A
: - SHILLONG = 3
( Corrected up to 31st March 1983 193001 /=

. : Topographical and Map Reproduction personne
% in Division 11 of Group ‘C° Service of the Survey
. ;i:a of India.
M This order supersedes the following :—

C.0s. 422 and 397 for categories of personnel mentioned
+  in para I below. ‘ .

PART I._GENERAL

PL

1. Composition of the Group ‘C’ Service, Survey of
India.—The Group ‘C’ Service, Survey of lndla is broadly divided
v into establishments as under :— T —T

( 7 ) Topographical. ( %2t ) Ministerial.
( % ) Reproduction. (4v ) Artificer.

The Topographical and Reproduction establishments are sub-
divided as follows :— .

o ( © ) Surveyors (Ordinary Grade ). (To correspond toformer
i U.8.S. and Topo. Assistants ).

( % ) Geodetic Computers and Scientific Assistants.
(421 ) Survey Assistants.

( 70 ) Draftsmen and Engravers.

( v ) Technical Assistants ( Reproduction ).

( vi ) Stores Assistants.

(vit ) Observatory Assistants.

i ’ | , Division I
- S
b

Categorics in Division T (i) to (i) take the place of former
Second Division establishments.

1
:
!

Rules relatmg to Division I, Gmup C personnel will be found
/ inC 0. 436, ‘
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&é -/ Dvison JT
[2/ This will consist of all other personnel not in Division 1.

\/z THESE RULES APPLY ONLY TO THE RECRIJIT-
MENT AND PROMOTION OF TOPOGRAPHICAL AND MAP
REPRODUCTION PERSONNEL IN -DIVISION II IN THE
GROUP ‘C’ SERVICE. -

The establishment on which these personnel are borne are
unfixed and under the control of the Surveyor Geneml subject only
to budget limitations.

Y

3. ‘Trades and grading.—After an initial perlod as a trainee
every individual covered by these rules will have a;trade-on-which

he will be graded for pay. If he is qualified in'more than one trade,
he will be graded on that Whlch is most favourable to him. g

When cons1dermg a man for promotion in grade, excellence

at some trade other than his own will not be taken into considera-
tion. For example, a plane-tabler, however, good he may be as a

_ draftsman, traverser, leveller or computer (see para 4) will not
‘be promoted to a grade which is not justified by his plane-table ‘
qualifications. Should his prospects of promotion be better as a,
draftsman he may be allowed to change his trade. Any change’
involving a lower limit to an individual’s gra,dmg must be voluntary ‘

Any mdxvxdual may, ab the discretion of his Superlor Officer,
be employed in a trade other’ than his own shculd this be in the
public interest. Such employment will normally be of a temporary
riature with a view to meeting any sudden rush of work or to clear
any accumulation of work which may have arisen in one Section

of an office.

\/4. Trades.—All personnel covered by these rules, will on"

classification, be allotted trades and graded according to their quali -
fications and aptitudes.

The grades applicable to them with their corresponding scales
of pay are ag under :—

«/Grade IV Rs. 260-8-300-E.B.-8-340-10-380-E.B. ~10-430.
" Grade III Rs. 330-8-370-10-400-E.B.~10-480.
Mrade II  Rs. 425-15-530-I.B.-15-560-20-600.

The different grades applicable to the various trades will be
laid down by the orders of the Surveyor General from time to time.
The existing gra,des and trade qualifications for the various grades
are contained in C.0. No. 439 ( Adm. ) dated 1st August 1950 or
as amended from time to time,

.~
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PART IL—RULES RELATING TO Q,}b
\ - TOPOGRAPHIC F

Q/‘i. Conditions of appointment :—

(@) Nationality and domicile—A candidat;'é must be :—

( ¢ ) a citizen of India ; or

(%) a subject of Nepal ; or

(%) a subject of Bhutan ; or

( %v ) a Tibetan refugee who came over to India, before

the 1st January 1962 with the intention of perma-
nently settling in India ; ‘

_or

( ¥) a person of Indian Origin who -has migrated from
Pakistan with the intention of permanently settling
in India. - ' -

Provided that & candidate belonging to categories ( 4 ), (412 ),
(2v)and (v)shall be a person in whose favour a certificate of eligibi-
lity has been given by the Government of India and if he belongs
to category ( v ) the cert#ficate of eligibility will be issued for a period
of one year, after which such a candidate will be retained in service
subject to his having acquired Indian citizenship, -

Provided further that candidate belonging to categories ( ),
(#12) and (7v) above will not be eligible for appointient to the Indian
Foreign Service.

A candidate in whose case a certificate of eligibility is necessary
may be admitted to an examination or interview and provisionally
appointed subject to the hecessary certificate being given to him
by the Government.

%) Educational qualifications.—The minimum qualifications
should be Matriculation or equivalent. '

N.B—This (Matriculation or equivalent qualification ) will
not apply to persons recruited up to 4-5-59,

(¢) Age—A candidate should he over 18 and under 25 ( 30
in the case of Scheduled Caste and Scheduled Tribe candidates )

.

years of age at the time of entertainment ag probationer.

“The Upper age limit mentioned ahove is relaxable by the
Burveyor General of Imdia in exceptional cases . :

(d) (#) No person who has more than one wife living or who
aving a spouse living marries in anv e in whish «iieh maerinmren
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" is void by reason of its taking place during the life-time of such
spouse shall be eligible for appointment to service ; and

(% ) no woman whose marriage is void by reason of the husband
having a wife living at the time of such marriage or who has married
a person who has a wife living at the time of such marriage -shall
be eligible for appointment to service.

Provided that the Central Government may if satisfied that
there are special grounds for so ordering exempt any person from
‘the operation of this rule. -

" (e ) Appointments will normally be made by direct recruitment.

N.B.—* Provided technically qualified Group ‘D’ personnel are
available and vacancies exist, upto 30%, of the posts in Group ‘C’
Division II Service may be filled by such personnel. They should
be considered for the promotion quota of 309, irrespective of their
age or educational qualifications. It is not necessary for these
Group ‘D’ personnel to be given ‘No Objection Certificate * for
registration with the Employment Exchange. Individual thus
appointed would be placed in the lowest grade of the Group ‘C’
Division II trade concerned. The usual reservation will be made for
candidates belonging to Scheduled Castes/Scheduled Tribes. . .

For Reproduction Offices, however, the overall strength of Gx"bﬁp
«’ Division II in each Reproduction Office should be taken into

account separately for working out 30%, vacancies. ”

6. De@tions.——-

( i ) Normally trainees will be engaged under the designa-
tion Group_‘C’—Topographical Trainees Type ‘B’
on ascale of pay of Ks. 260-6-326-E.B.—8-350 during
the training period. T

&

(%) Candida’(,es with special technical qualifications may be -

appointed to any suitable post in a grade. Each
case will be decided on its merits and requires the

sanction of the Surveyor General. Although no 2

age limit is laid down for this category, candidates
over 35 years will only-be-reeruited in exceptional
cases LT T

(411 ) After entertainment, trainees, will be horne on the
_temporary establishment and will be governed by
the Central Civil Services (Temporary Service )
Rules until such time as they are transferred to the
permanent establishment. They will be required
to sign a Security Bond as in the Annexure ‘B’ and
“will'not be allowed to resign except as laid down in

the Seeurity Bond. '

i



7. Training.—Candidates will be recruited for training /18
any one of the following trades :— e \\;a

i) Air Survey Draftsman or Plane-tabler,
\/(/ it ) Draftgman,
(411 ) Topographical Auxiliary,
(2v ) Computer ( Topographical ),
( v ) Record-keeper,
( #2 ) Store-keeper ( Topographical ) and
(vt) Engraver. ’ :
““ Trainees will be under training for a period as may be laid
down by the Surveyor General from time to time. The aim of

training in regard to (7 ) above will be to produce as many Air
Survey Draftsmen as possible ; those who are incapable of becoming

 Air Survey Draftsmen will be trained as Plane-tablers and those who

fail at this will be discharged unless their services are required
as Draftsmen and they show promise of becoming good Draftsmen.
In the latter case they will be retained for training along with other
Draftsmen trainees if any . '

The aim of training in regard to ( 777 ) above will be to produce
all round instrument observers who are capable of carrying out
Topographical Traversing, Levelling, their computations and Rec-
tangulation. ' ,

&8, Classification.—At any time during or after the comple-
tion of the stipulated course of training a trainee may be trade-
tested where necessary and classified for the purpose of fixing his
trade and grade. He will be.transferred to the quasi-permanent
establishment only after completion of 3 years service if his work
and conduct are found satisfactory. A trainee who is not trans-
ferred to the quasi-permanent service after three years will be
retained for a further period of two years. If at the end of 5 years
service, he is not considered fit for classification 61 quasi-péfitanency,
he will normally be discharged unless his services can be usefully
employed on a purely temporary basis. In the latter case, he will
be given notice in writing that he is not fit for classification or. quasi-

. permanency and has no hope of more than purely temporary

employment. His signature will be obtained on a statement to
this effect. -

Provided where the Central Government is of the opinion that
jt is necessary or expendient so to do, it may by order, for the
reasons to be recorded in writing, relax any of the provisions of
;this sub-para with regpect to any class or catogory of persons.

“ On first classifieation an individual will normally be placed in
the lowest grade applicable to his trade on such initial pay as mey be

é

admigsible ”,
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Tk Those given the trade of Air Survey Draftsmen on first Classifi-"
) cation will, after being allotted a place in the scale of their grade as
above, be given at the same time an advance increment in this
scale. This special increment is to reward those who qualifyMas
Air Survey Draftsmen for their extra skill, and to try to ensure
that all those who have the ability, apply themselves to learning

this most important trade. .

Group ‘C’ Topographical Trainees Type ‘A’ (i.e., those with
educational qualifications of I.A. or I.Sc., with Mathematics') not
classified in Division I may, if considered suitable, be élassified in
Division II.

PART III.—RULES RELATING TO
COMPUTERS ( TRIG. )

9. (a) Conditions of appointment :— : -l
( ¢ ) Nationality and domicile.—As in para 5 (a ).

( %2 ) Educational qualifications.—A candidate sheuld have
passed the Intermediate Examination with Mathe-
matics as one of the subjects. . -

(433 ) Age.—Asin para 5 (c).

If a candidate is already serving in the department
on other than a’purely temporary basis, the age
limit is 30 years ( 35 years for Scheduled Caste and
Scheduled Tribe candidates ).

( 7v ) Appointments will be made by direct recruitment ;
suitable Computers ( Topo. ) may also be promoted
to this grade, subject to passing the prescribed

.. trade test laid down for Computers ( Trig. ).

(b ) Designation.—Candidates will be designated as Compu- )
ters ( Trig. ) on appointment in the scale of pay of Rs. 330-8-370- -
10-400-E.B.-10-480. Conditions of service will be as in para -
6 (441 ). /

4 4a

(¢ ) Training.—Computers ( Trig. ) will after an initial train- _J y ?/ :
ing for about 6 months, be employed on productive computational ¢
work. They will, however, remain on the purely temporary estab- .
lishment for a period of 3 years on completion of which they will
be eligible for transfer to the quasi-permanent service on the crucial
date immediately following the completion of 3 years service and
classified in Grade III after a trade test if their work and conduect
are found to be satisfactory. Those who are not transferred to
quasi-permanent service ( having failed to be classified in Grade ITI )
after 3 years may be retained in service up to a further period of
2 years subject to satisfactory conducf, If they are not, then found

-
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fit for transfer to quasi-permanent service and classification in \

Grade IIT they will be discharged unless they agree to be classified
'\and absorbed as Computers ( Topo. ).

“ Provided where the Central Government is of the opinion
that it is necessary or expendient so to do, it may by order for the
reasons to be recorded in writing, relax any of the provisions of

this sub-para with respect to any trainee in the grade of Computer
( Trig. ) ”.

PART IV.—RULES RELATING TO MAP

e 3 - REPRODUCTION STAFF

10. Conditions of appointment.—

(a) Nationality and domicile—A candidate must be :—
i ( % ) a citizen of India ; or
( % ) a subject of Nepal ; or
. (i) a subject of Bhutan ; or
(%) a Tibetan refugee who came over to India, before

the 1st January 1962 with the intention of perma-
nently settling in India ;

or

\

( v ) a person of Indian Origin who has migrated from

. Pakistan with the intention of permanently setitling
- in India.

Provided that a candidate belonging to categories ( ii b (4d),
(v ) and ( v ) shall be a person in whose favour a certificate of eligibi-
lity has been given by the Government of India and if he belongs
to category ( v ) the certificate of eligibility will be issued for a period
of one year, after which such a candidate will be retained in service
subject to his having acquired Indian citizenship. :

Provided further that candidate belonging to categories ( 7i ),

" (#1)and (iv) above will not be eligible for appointment to the Indian
Foreign Service. :

Lo A candidate in whose case a certificate of eligibility is necessary
may be admitted to an examination or interview and provisionally

appointed subject to the necessary certificate being given to him
s by the Government.

(b) (¢) No person who has more than one wife living or
who having a spouse living marries in any case in which such
marriage i8 void by reason of its taking place during the life-time
of such spouse shall be eligible for appointment to service ; and

(4%} no woman whose marriage is void by reason of the husband
having a wife living at the time of such marriage or who has married

0
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a person who has a wife living at the time of such marriage shall be
eligible for appointment to service. :

Provided that the Central Government may, if satisfied that
there are special grounds for so ordering, exempt any person from
the operation ‘of this rule. . '

(¢) There will normally be four ways of appointing candidates
40 the Division II Group ‘C’ Map Reproduction staff as follows :—

( i) Direct appointment of Reproduction Trainees ( Type A)

with educational qualifications of not less than Matricu-

lqtion.

They will be over 16 and under 20 years of age ( 23
years in the case of Scheduled Caste candidates ).
The appointment of any one in this category over 20
years of age ( 23 years in the case of Scheduled Caste
candidates ) requires the sanction.of the Surveyor
General which will normally not be given.

(4 ) Direct appointment of candidates without previous tech-
nical training or special qualifications as Reproduction
Trainees ( Type B ). o :

Such candidates will be over 16 and under 25 years of .

age (28 years in the case of Scheduled Caste candi-
dates ). : ’

(443 ) Direct appointment of candidates with special technical
qualifications and experience. -

Such candidates may be appointed to any suitable post
in a grade. Each case will be decided on its merits
and requires the sanction of the Surveyor General.

Although no age limit is"laid down for this category,
candidates of over 35 years will only be recruited in
exceptional cases.

(iv ) Promotion from the Group ‘D’ Technical Establishment.

11. Training and classification.—The general conditions of
training and classification of the four groups of.candidates des-
cribed in the previous paragraph are as follows :—

(1) Trainees Type ‘A’.—

This class of recruit is intended to provide the bulk of the
supervisory staff in Map Reproduction Offices. Some
preference, on first recruitment, will, therefore, be given to
superior educational qualifications among candidates of
the same age.
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During the first two years of training candidates having
superior educational qualifications and showing aptitude

‘\ for technical work will be given & general training for

N

short periods in as many different sections as possible, so

as to give them a general acquaintance with Map Repro-
duction work before specializing in one particular process.

On Recruitment, trainees will be placed in Group ‘C’ on a
scale of pay of Rs. 260-6-326-E.B.-8-350 during the period
of training. When considered fit for classification in a parti-
cular trade they will be required to pass the requisite
trade tests before classification can be recommended. On
first classification which will take place, with effect from
1st January, they will be given the minimum of the scale
of the pay admissible to the grade.

At any time after completion of 3 years’ service, a trainee
may be trade-tested, where necessary, and classified for
the purpose of fixing his trade and grade and then trans-
ferred to the quasi-permanent establishment on the crucial
date (i.e., 1st July ) immediately following the completion
of 3 years’ service if his work and conduct are found to

- be satisfactory. The period of unclassified service will in
no case exceed 5 years. Should a man after 5 years be
unable to pass the trade test for qualification in any trade,
he will be discharged.

Type ‘A’ trainees will normally be recruited and trained
either at Dehra Diin or Calcutta. It should be clearly
explained to them that they must be willing to serve in
any part of India,. -

The number of recruits under this category to be enter-
tained will be decided by the Surveyor General on the
recommendation of the Director, Map Publication, who
will keep the whole departmental position under review.

(40) Trainees. Type-B’.—
(a) Age on appointment.—As in para 5( ¢ ).

(5 ) They will be appointed as Reproduction Trainees Typo
‘B’, on a scale of pay of Rs. 260-6-326-E.B.-8-350 during
the training period. The period of training will be as laid down
by the Surveyor General from time to time. On joining, they
will normally be allotted to a particular section and trade but
this may be changed before classification if this is considered ad-
visable in Government’s interest by the Officer Incharge of the office.

(¢) Classification.—At any time during or after the comple-
tion of the stipulated course of training a trainee may be trade
testéd where necessary and classified for the purpose of fixing his



10

‘@ trade and ‘grade. He will be transferred to the quasi -permanent

%

establishment only on completion of 3 years’ service if his work
and conduct are found satisfactory. A trainee who is not trans-
ferred to the quasi-permanent service after 3 years will be retamﬂl
for a further period of two years. If at the end of 5 years’ servite,
he is not considered fit for classification or quasi-permanency, he
will normally be discharged unless his services can be usefully
employed on a purely temporary basis. In the latter case, he will
be given notice in writing that he is not fit for classification or
quasi-permanency and has no hope of more ‘than purely temporary
employment. His signature will be obtained on a statement to

this effect.

Provided where the Central Government is of the opinion that
it is necessary or expedient so to do, it may by order for the reasons
to be recorded in writing, relax any of the provisions of this sub-
para Wlth respect to any class or category of persons

‘ ¢

On first classification a man_ will nonnally be placed in the
lowest grade a,pphca.ble t0 his trade on such initial pay as may be
admissible. - .

(443 ) Dirvect recruitment : of candwlates with special technical
qualifications and experience.—

'

Each case requires the sanction of the Surveyor General. A
candidate so appointed if over 25 will be classified’in any
appropriate trade but will be kept on the pufely temporary
establishment on a monthly basis for a period of not less
than three years until he is transferred to quasi-permanent

establishment.

(7v) Promotion from the technical establishments of Group ‘D’.—

Provided teclnncally qualified Group ‘D’ personnel are
available and vacancies exist, upto 309, oi the posts*in Group ‘C’
Division II service may be filled by such personnel. They should be
considered for the promotion quota of 309, irrespective of their age or
educational qualifications. It is not necessary for these Group ‘D’
personnel to be given ‘“No Objection Certificate ” for registration
with the Employment Exchange. Individual Lh us appointed would
be placed in the lowest grade of the Group ‘C’ Division II trade
concerned. The usual reservation will be made for candidates
belonging to Scheduled Castes/Scheduled Tribes.

For ](])lodllbtll)ll Offices, however, the overall strength of
Group ‘C’ Division 11 in each Re produobmn Office should be taken
into account separately for working out 309, vacancies.

-

et
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PART V.—RULES RELATING TO BOTH @
TOPOGRAPHICAL AND MAP
\% REPRODUCTION STAFF

12. (1) Grade Promotion.—On first classification an indivi-
dual will normally be placed in the lowest grade applicable to his
trade but exceptionally qualified individuals may be classified in a
higher grade. He will receive grade promotion from time to time
on attainment of the standards required for higher grades. So far
as possible all candidates for promotion to higher grades will be
alled upon to pass a trade test though successful passing of a trade
test will not necessarily entitle an individual to promotion to the
higher grade if his general conduct and work have not been satis-
factory.

~ Reduction in grade is a punishment under the C.C.S, (C.C.and:

A.) Rules. It will be applied to individuals who fall below the
required standard and are considered not working to the best of
their ability or whose grading is considered not to have been justified.

Although older individuals may not always be able to keep up
the same out put of work as they could when at their best, such
individuals should have an added value in reliability and experience.

Reduction in-grade will not, therefore, normally be enforced
against those whose work shows an inevitable falling off owing to-
advancing age. or infirmity. The criterion will be whether an

individual, if he was ever up to the standard required for his grade, is’

or is not doing the best work of which he is capable.

V%ﬁ'i ) Seniority.%%eniority of the personnel will be determined.

in terms of the instructions issued by the Government from time
to time. '

13. Increments of pay.—Normal increments will not be.
withheld except as punishments under the C.C.S. (C.C. and A.)

Rules.

Under F.R. 25, a Government servant is not entitled to the

increment next above the efficiency bar without the specific sanc-
tion of the authority empowered to withhold increments. Such
authority should, therefore, consider in each case, whether the
conduct and performance of a person concerned justifies the grant

of increment next above the har. If a Government servant held’

up at the efficiency bar is subsequently allowed to cross the bar,
increments should not be allowed with retrospective effect.

Special increments outside the normal time scale may be
granted with the sanction, of the Surveyor General. Such special
increments will be very rare, and will chiefly be used to rectify any
anomalous pogition which miy have arisen whereby an individual

gets less pay than similarly qualified contemporaries. They may-

.
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very sparingly be given for outstanding work which is outside the
normal work of the individual. Examples of work for which special
increments might be given are :— . ’
(a) Work of specially. arduous or meritorious nature in a
trans-frontier area.

(b) The mventlon or development of a new technical method

oOr process.

Such cases are, however generally more sult;ably covered by
:an honorarium.

" 14. Transfer to permanent establishment.—Personnel will

normally be eligible for transfer to permanent establishment after-
the minimum period of years of service depending on their gra.des '

-as follows :— . _
) Grade I ... .. 3 years.
DL Grade IIT - .. “.. 4 years.
Grade IV~ .. L .1 6 years..

v

‘a8 a trainee. .

.- Recommendations for transfer of personnel to the permanent
-estabhshment will be based on the recommendations of a Depart-

mental Promotion Commxttee to be constituted under the exmtmg

rinstructions.

o

15. Medlcal Certxﬁcate —On first appointment to Group ‘c

“ Service candidates will be requlred to submit a medical certificate
~of fitness in the form given in Annexure ‘A’. This certificate must
be signed by a Commissioned Medical Officer or by a Medical Officer
Uin- Charge of a Civil Station. )

16. Securxty Bond.—On appointment or on attaining the age
- of 18 in cases where appointments have been made at an age below
the. age of 18, candidates shall have to sign a security bond in the
~form given in Annexure ‘B’.

17. Submission of promotion rolls.—All recommendations

“relating to classification, transfer to the permanent establishment,

etc., requiring the Surveyor General’'s approval should be sub-
mitted so as to reach the Sur veyor General’s Office by the 15th
September each year.

18. Trade qualifications.—The trade test or qualification
required for classification of grade promotion applicable to each
trade will be governed by such orders as may be issued by the
- Surveyor General. The existing trade quehhcahonq for the various

..grades are laid down in C.0. No, 4 439 (.Adm. ).

The period will mclude qua51-permanent service and serwcev'

o~
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These orders may be amended from time to time to suit techni-
cal and departmental requirements. The Surveyor General may
also itNgoduce new trades or abolish existing ones as may be necessary
or may alter the grades apphcable to a trade, subject to the proviso
that an individual classified in a trade will retain the right, subject
to technical fitness, to promoting to any grade a_pplica,ble to his
trade, at the time of his classification.

19. Field work.—Personnel employed away from the per-
manent HQ. of their units will be requiréd to reside where ordered

by higher authorities who ‘will if necessary provide them with

tentage for single accommodation at the authorized scale.

Personnel engaged on field work are provided by Government
under such orders as may be issued from time to time by the
Surveyor General with camp orderlies to safeguard their property
while they are out at work and to assist in cooking, etc.

20. Service counting for Pension.—Service does not qualify
for pension unless the officer holds a substantive office on a permanent
establishment.

Provided that in the case of an officer retiring from service on
or after the 22nd April 1960, if he was holding a substantive office
on a permanent establishment on the date of hi3 retirement,
temporary or officiating service under the Government of India,
followed without interruption by confirmation in the same or
another post, shall count in full as qualifying service except in
respect, of —

( ¢ ) Periods of temoprary or officiating service in non-
pensionable establishments ;

( 4t ) Periods of casual/daily-rated service ; and

(44t ) Periods of service paid from contingencies.

Note :—( ¢ ) Nothing in this Circular Order shall restrict the
powers of the Surveyor General, Directors and other
competent authoritics which they can otherwise
exercise in accordance with the F. & S.R., CSR,,
G.F.R. and general orders of the Government of India
affecting service conditions of Central Government
employees that may be issued from time to time.

( 4t ) Wherever the term “C.C.S. (C.C. and A. ) Rules ” is
used, it is intended to refer to the rules issued with
the Government of India, Ministry of Home Affairs
Notification S.R.0. 607, dated the 28th February
1957, as amended from time to time.

TR
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| | ANNEXRE o
MEDICAL CERTIFICATE i

I hereby certify that I have examined......................

a candidate for employment-in the SURVEY OF INDIA and -
- cannot discover that he has any disease ( communicable or other-

wise ), constitutional weakness, or bodily 1nﬁrm1ty, except. Ceeveen T
-------------------------------------------------------------- ‘;- m
2. I do not consider this a dlsqua,hﬁcatmn for employment
in the Survey of India.
3. His age is, according to his own statement..............
years, and by appearance about. .‘ AP [
years. : o "
. R DR
4. (1 ) Heisof................. .. .'..phquue o :
*(# ) Hiseyesightis ................... ... .o.oes. .
f(ie) He will be .............. to stand hard work such
as riding or walking long marches., . 2 - _

The i 1mpressmns of the balls of ‘his thumb and’ all’ .the ﬁngers
of the left hand. (If the candidate can sign in Hmd1 or Enghsh

hls signature will be sufficient ). s

.
]
-t 7

Small finger ng finger Middle finger ° Index finger Thumb

. e TRMT

“y

* For standard of eyesight please see page 3 and 4 of the Medical Certificate.

- t Line( ¢% ) may be deleted by the Officer sending an individual for medical exami® : ‘
nation when the latter will not be employed on field duties.

L] (o
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STANDARD OF EYESIGHT EXAMINATION OF CANDIDATES
FOR APPOINTMENT TO THE SURVEY OF INDIA GROUP ‘C’
\ (INCLUDING MINISTERIAL ) SERVICES

( Please see the attached declaration form also)

(A) Fc;r Group ‘C" Service

The candidate’s eyesight will be tested in accordance with the followingrules. The
resultof each test will be recorded :—

( § ) General—The candidate’s eyes will be submitted to a general examination
directed to the detection of any disease or abnormality. The candidate
will be rejected if he suffers from morbid conditions of eyes, eyelids or
contiguous structures of such a sort as to render or are likely, at a future
date, to render him, unfit for service. .

( 41 ) Naked eye.—It is not necessary to lay down any limit for minimum naked
eye vision, but it is desirable that the naked eye vision of the candidates’
--should be recorded by the Medical Board or other Medical Authority in
‘every case as it will furnish basic information in regard to the condition

of the eye. '

(4ii) Visual Standard.—The examination for determining the standards of
vision includes 2 tests, one for distant and the other for near vision as

follows :—
( Each eye will be examined separately )
Distant Vision* ' Near Vision*
Better eyo  Worse eye , _ Better eye Worse eye
6/6 Nil 06 0-8
or ' .
6/12 ~ 6/12
or *( With or without glasses ).
6/9 6/18

The candidates will be examined with the apparatus and according to the
method prescribed by the Rly. Board’s Standing Advisory Committee
of Medical Officers, to determine his standard of vision.

No limit for the amount of refractive error is prescribed provided the visual
-aouity is in accordance with the standards mentioned in para (4ii ) above.
No candidate will be pled whose standard of vision does mot come up to
requirements spectfied above.

(iv) Pundus Ezamination.—It is up to the discretion of the Medical Board or
other Medical Authority to carry out such examination, if considered
desirable. Whenever possibleit should be carried out and results recorded.

( v ) Colour perception.—The candidate will be examined for colour knowledge,
either with the Edridge Green Lantern or Ishihara’s Colour Charts. Any
defect in colour perception will be a causo for rejection of the candidate.
Colour perception is graded into a higher or a lower grade dopending
upon the size of the aperture in the lantern as described in the table below :—

Grade Higher Gd. Lower Gd.
1. Distance between the lamp and candidates 4-9m 4:9m
2. Size of aperturé .. . 1:3mm. 13mm.

B Time of exposure . o b Seo. 5 Seo,

.

<o
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4/ Lower Grade is considered as ‘sufficient as far as the testing of Group 'C’
(7 ’ ( Topo. ) Staft is concerned.
/ 6 (\ ( vi ) Field of Vision.—The eyes must have a full field of vision as tefd by hand
Y y
. movements.

(vis) Night Blindness.—This should be tested only in special cases and not as &
routine. Personnel who have to be employed in dark rooms ( e.g., Photo-
graphers, ete.) or who have to carry out night observations (to starts,
ctc. ) should not be suffering from night blindness.

(v335) Ocular conditions other than visual acuity.—The ocular conditions or diseases ‘

which should be considered, as a disqualification, are as follows :—

(a) Any organic disease or a progressive_refractive error which is likely to
result in lower the visual acuity. .

(b) Trachoma which is compilcated.

(¢ ) One eyed person provided the prognosis about the functioning eye is
not good and its vision is likely to be endangered by the condition
of the wrose eye and the visual acuity standards mentioned in

+(#¢ ) above are not fully satisfied.

Note :—( 1) Standard of visual acuity in respect of.candidates for appointment to all
Group ‘C’ Posts, the duties of which include field work and such posts as
those of Air Survey Draftsmen and Photogrammetric Operators who are
required to have binocular vision shall be as follows :— .

(a) Visual of standard ( with or without glasses ).

Distant Vision - Near Vision
Better eye Worse eye - ' Better eye ‘Worse eye
—— —— | —,
6/9 6/9 0-6 0-8
or '
6/6 6/12

Subject to the visual standards laid down, being satisfied, the amount of
refractive error allowed shall be as follows :— _ .

Total amount of Myopia ( including the cylinder ) shall not exceed—4-00 D.
Total amount of Hypermetropia (including the cylinder) shall not
exceed +4-4-00 D.

(b) Squint, even if the visual acuity is of the prescribed standard, should
be considered as a disqualification.

( c) One cyed persons also should not be accepted for such posts,

(2) Candidates for Ministerial Poste are not required to be tested for items ( v ),
( vi)and { vit ) ahove.

(3) When the ago of the candidato is 35 or more years, the standard for correc-
ted vision should boe as follows :—

Correoted Vision

Better eyo Worse eye
6/9 *Nil
or
6/18 6/18

[v)
oz 6/24

Y,

.
%
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(B} For Group ‘D’ Service
N ) Visualstandard (withor withoutglasses ).
! Distant Vision ﬁo&r Vision

Better cyo Worse eye

6/9 Nil

or : No Standard
6/18 6/18

or .
6/12 6/24

No limit for the amount of refractive error is prescrfbed provided the visual
acuity is‘in accordance with the standards mentioned above.

( 4t ) Fundus Examination.—As in A(iv ) above,

", (¢33 ) Colour. perception.—Should.be carried out only when specifically asked for,

vide table in A(v) above.
() Night Blindness.—This should be tested only in special cases ( e.g., i\Tight
.. Guards, Chowkidars, etc., and those whose duties include working in dark
rooms ) and NOT as a routine,

( v.) Ocular conditions other than visual acusty.—As in A(viii) (), (b)and (¢ )
above.

( 2+ ) When the age of the candidate is 35 or more years, the standard for corrected
vision should be as follows :—

Corrected Vision
ot

Better eye ] Worse eye

6/12 Nil
or

6/24 6/24
or

6/18 6/36

(vit) Squint should not be considered as a disqualification if the visual acuity is
of the prescribed standard.
&
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CANDIDATE'S STATEMENT AND DECLARATION

-The candidate must make the Statement required below prior to his Medical Exami-
nation and must sign the declaration appended thereto. His attention is spcﬂ.lly
direoted to the warning contained in the Note below :—

1. Stateyournamein full... ... ..ot e
( in blook letters )

-2. Stateyomrageand placsof birth........ ... ... ... ., .

3. (a) Have you ever had small-pox intermittent or any
other fever, enlargement or suppuration of
glands, spitting of blood, asthama, heart disease,
lung disease, fainting attacks, rheumatism,
appendicitis - ... . i e e e

or ...l O N
() any other disease or accident requiring confinement
to bed and medical or surgical treatment. .............ciiiiiiiiiin.,...
4. When were you last vaccinated...........co i

5. Have you or any of your near relations been afflicted
with consumption, scrofula, gout, asthama, fits,
epilepsy orinsanity................ R R

6. Have you suffered from any form of nervousness due
to over-work or any other €ause .........oivieiriiininiinnennnnnaa, DR .

7. Have you been examined and declared unfit for Govern-
ment service by a Medical Officer/Medical Board, .
within the last 3 years ........ e e e e,

& Furnish the following particulars concerning your family :—

Father’s age if living
and state of health

Father’s age at death
and cause of death

No. of borthers liv-
ing, their ages and
state of health

No. of brothersdead,
their ages at death
and cause of death

Mother’s age if living
and state of health

Mother’s age at death

and cause of death

No. of sisters liv-
ing, their ages and
state of health

No. of sisters dead,
their ages at death
and cause of death

I declare all the above answers to be, to the best of my belief, true and corroct .

I also solemnly affirm that 1 have not received a disability certificate/pension on
account of any disease or other condition,

Candidate’s Signature. .
Stgned in my presence
Stynature of Medical Offcer..............

NOTE.—The candidate will bs held responsible for tite accuracy of the ahove statement.
By wilfully suppressing any’ information he will incur the risk of losing the

appointment and, if appointed,

allowance or gratuity.

of forfeiting all claim to superannuation
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C.0. 436 ( Adm.) ANNEXURE ‘B’ W
, SURVEY OF INDIA ‘

Seh;rity Bond to be executed by a candidate on Government

excepting him for appointment in the Division II of the Group ‘C’
Service of the Survey of India.

KNOW ALL MEN by these presents that we*........ e
.............. sonof.....................uvnen....( hereinafter
called “the candidate ” ) and............ ...l
SO Of. i e e of ...

( hereinafter called “ the surety *’ ) are held and firmly bound unto
the President of India ( hereinafter called ‘ the Government
which expression shall include his successors in office and assigns )
in the sum as stipulated hereinafter, to be paid to the Government
for which payment to be well and truly made we hereby bind our-
selves jointly and severally and each of us binds his personal re-
presentatives firmly by these presents signed by us on this. .. ... e
dayof..........o.onnt 19 . .

WHEREAS the candidate has been selected by the Director
............................ /Deputy Surveyor General on behalf
of the Government, for appointment as.................. in the
Group ‘C’ Service of the Survey of India in consideration of the
candidate and the surety agreeing ( which they have done verbally
and hereby confirm by signing these presents) to the following
terms, viz. :— .

(1) That he, the candidate, has made himself acquainted
with and accepts the terms of service as laid down in Circular Order
No. 435 ( Adm. ) dated 1st August 1950, as amended from time to
time. The candidate accepts the conditions of service for the
Group ‘C’ Service officers of the Survey of India and shall observe
and perform the regulations of that service for the time being in
force and subject thereto the provisions of the Civil Services
( Classification, Control and Appeal ) Rules from time to time in
force or any rules made thereunder shall apply to the extent to
which they are applicable to the service hereby provided for and
the decision of the Government as to their applicability shall be final.
The candidate shall obey the Government Servants Conduct Rules.

(2) That if the candidate shall resign or leave the service
during probation, or while employed as a trainee, except with the
approval of the Director concerned, the candidate and the surety
will pay to Government a sum of Rs. 300 ( Rupees three hundred
only ) for every year or part of a year during which the probationer’s
or trainee’s service sha]l have continued in order to enable the
Government to recoup the expenses incurred on the training of the

candidate. -

& Toanet nompe nnd nddepve
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(3) That the candidate shall, on classification in a regular
trade and grade in the Survey of India, continue in that . service
for a period of 5 years. If he, resigns at any time during tlﬂperiod
of five years, following his classification, he and the surety will be
liable to refund to Government a sum of Rs. 800 ( Rupees eight
hundred only ) minus one-fifth part thereof for each' completed:
year of service after the date of classification. - :

(4) That the candidate shall be faithful and bear true allegi-
ance to the Republic of India and to the Constitution of India as
by law established and shall serve wherever he is ordered to serve
by land or sea or air including active Military Service with a mobilized
Survey Unit and shall obey all commands of officers set over him.
He shall, if required to do so by the Surveyor General of India,
join the Indian Survey Supplementary Reserve and shall continue
in the Reserve during the whole time of his employment or until
he is permitted to resign or is discharged from the Reserve by
competent authority. On breach of anyone of the foregoing condi-
tions the candidate shall be liable to dismissal from service and the
candidate and his surety shall also be liable to pay to the Govern-
ment of the sums mentioned in clauses ( 2 ) and ( 3 ) as the case may
be. . For the purposes of the 2 last mentioned clauses, a breach of

the. present condition shall have the same effect as resignation by’

the candidate referred to in the said clauses. .

(5) That he, the candidate, when employed away from the
permanent Headquarters of his unit will be required to reside where
ordered by higher authorities who will if necessary provide him with
tentage for single accommodation at the authorised scale.

. S

(6 ) That it is hereby agreed and declared that the decision of,

the Surveyor General of India as to whether the candidate has or

has not performed and observed the obligations, stipulations, provi-,

gions and conditions of the hereinbefore recited agreement shall be
final and binding. -

NOW THE ABOVE WRITTEN OBLIGATION is conditioned
to be void in case the candidate shall perform and observe the
terms and conditions hereinbefore mentioned in the event of any
default and or breach pay the Government on demand without
demur the sums mentioned herewith then this Bond shall be void
and of no effect otherwise the same shall remain in full force and
virtue, AND IT IS FURTHER DECLARED that this Bond or
Obligation is exccuted under the orders of the Government of
India and is given for the performance of a public duty in which
the public are interested within the meaning of the exception to
Section 74 of the Indian Contract Act ( IX of 1872), !

o
N
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.........................

( Signature of the candidate with full ( Signature of the surety with full

address ) address ) N
In the presence of* ‘ : ',?'
R ERTTERTTEEEE | .
b
2P 2 NPT .
'
Accepted 3 P Accepted for and on"
behalf of the President of India. o n
Signature....................
In the préSence of *
for and on behalf of the Presudent
' of India.
2 e
* Signature, address and designa.tion of two witnesses in each case.
Note :—Wherever the term “ C.C.S. (C.C. and A.) Rules ” is used,
it is intended to refer to the rules issued with the Govern--
ment of India, Ministry of Home Affairs, Notification No.:
F. 7/2/63-Ests. (A) dated the 20th November 1965 as:
amended from time to time.
M.P.—1.0v=J 85 106—16-7-83—1,000

——
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CENTRAL ADMINISTRATIVE TRIBUNAL,
CUTTACK BFNCH, GUTTACK.

ORTGTINAL APPLTCATION NO. 893 OF J1oag
" Cuttack, this th$ 27th day of November, 2000
. K - .‘."t‘.> ._.v- L.

.

~*“”.:f@' HON'BLE SHRI SOMNATH SOM, VICE-CHAIRMAN

R ~l:t,£ .

A - AND Y v e

oL : HON BLE SHRI G .NARASIMHAM, MEMBPR(JUDICIAL)

s s

“*. Bhubaneswar, nlstrlct—Khurda, at present working -as
~“Praughtsman Grade-II. - SR ,Ay;;
“‘r.m . ’

'§> Dlnabnndhu Prusty. aged ahout 41 years, son of Sri Subal
A prusty,: resident of Qrs No.Type-I1/37, Survey of India,
. ‘Residential Colbny, ~ ‘Nayapally, ‘Bhubaneswar-13,
District-Khurda, at present working as
. Grade-IT.. - : :
D

it !

. . .Simanmchal Sahu, "aged about 42 vyears, -son .
“‘Godabari Sahu, resident of House No.L-1/443, Dumu Duma
. Housing Board Colony, Bhubaneswar, District-Khurda..

Rastern Circle, Survey of T1India, Survey
Bhubaneswar-13) :
ceevas Applicants
Advocates-for applicants-M/s K.C.Kanungo
B.N.Rout
G.S.Behera
vrs.
1. Union of TIndia, 'Leproqentod throuyh. thcqccrctarj.ﬁ”

Ministry/Department of Science & Technology, Technology
Bhavan, New Mehrauli Road, New Delhi-110- 016.
2. The. Surveyor General of India,

Hathibarkla
Dheradun-248 001 (UP) ‘

.

of lateﬂj

ta

fastern Circlo

3. The birector, . South
. PO—Regional Research Laboratory,

® o a8 0

Bhubaneswar-751 013
Respondents .

AdvocaLe for respondentq - Mr.U.R.Mohapatra,ACGSC

O RDER
SOMNATH ."sOM, VICE-CHATR

In this

t

R§.1600-2660/~ with conseguantial b

:13.5.1WH2:nntionnlly and with "all

1.11.1983. They have also asked

arrears. ‘The respondents
. ;

PN

N
Y
)

N

application

the petitioners

enefils with effect from
financial benefits - Lrom

for penal

.t

1L %&maged about 42 years, son of late .
.- ““Dhagabat Jena, resident of Vill-Palasuni, P. O-Rasulgarh,

Survey of 1India,

interest on:

xhqve filed counter opposing the .

Draughtsman’ -

“{(Alliabove are employed in the office of Director, South ji
Bhavan, :

Estate,

ayed for revising'tﬁéir scale of pay of Rs.1350-2200/- to’

have - |

oF rm— e

s

RS T i

PEd



prayer of the applxcant, and the applicant has

~f'f§§ reﬁoxnder. For the purpose of cons1dering thls
8 ;s not nccessary to yo into too many facts of.thLé
;.case;; ki
» L 2. The case of the applicants is that théy:
in't 11y joxned as Topo Trainee Type "B" (Draughtsman) {n
1574 and after promotlon they are currently holding’ th
post .of] Praughtsman Grade-I1T in the pay scale £
Rs. 1350 2200/—~ fheir grievance is that ‘office Memorandum
4'dated 19 10. 1Q§4 (annexure-1) issued by the Ministry of

Finance and further instruction of the Depa;tment Qf

nnexure-2) have not bheen implemented in their case.

!\7

11T working in cprun on the basis of the Award of Board of Lo
Arbitration, may be extended to Draughtsmen, Grades I, II{:J

and IIT, irrespective of their recruitment qualification,:'3

vS Jﬁ“ in all Government of India offices:
Original Scale Revised scale on . -
the hasis of the -
Award (Rs.)
: RS (Rs
Draughtsman.crade T 42%—7&0 h ) 550-750
Draughtsman, Grade 11 330-560 4254700"' )
Draughtsman._Grade IT1I 260f430 4_330—560

1t was furthet decided that the minimum period of service

’

foilows:

(a) Minimum period of service . 7 yeafs{

for placement, from the

post carrying scale
Rg.975-1540/- to ue1?°0 -7040/—

;{'gj;““fiﬂ " Science’ ‘& Technology to Surveyor General of 1India:

‘(respondent no.2) in their letter = dated 1.11}19§4¥

Cqm'uttee of the National council (JCM) was get up to

re proceeding further, it 1is necessary to note thqt'f

.ﬁhis Office Memorandum it has been mentioned that a. -

<co Sldet the req?uest of the staff side that the following. '~

“pay scales, allowed to the D:aughtsmen,'Grades I, 17 and ..

required fot getting the higher pay scale would be gs,'




’The applicnnts have stated that they have fulfilled the

BT TR TS o e ey oo O PP D SO S, ol

(pre-~revised Rs.260-~
430 to Rs.330-560/-,

. service. for placement
s« /from:-the:post’ carrylng
. scale of Rs.120n-
2040 to Rs.1400-2300
(pre-revised Rs. 330 ~560
to Rs.425- 700)

(c) : : ‘Minimum period of

[T _ © .. service for placement .
e i from the post . o - : 4 years:
U . : . carrying scale R

. S . ¢ ;0f 'Rs.1400-2300 to
et . ‘Rs.1600-2660 = -
D ' (pre-revised Rs.425—
700 to Rs.550~ 750)

criterlon of minimum pertod of service of four years for

getting the roVLsed qcale with cons equentlal-benefits.:The:

m:Minimum period of% - : 'S years . .

DT S P R

applicants have further stated th

the pay scale of Rs.1350-2200/— which is %.50/4 less

at they. were placednino

~than

the minumum. and Rs.100/- less th

an the maximum of the pay

c .

scale of Rs. 1400 ?300/- Afor Draughtsman Crade—II after

l

Fourth Pay Comqus1on whlch corresponds to pre-rev1sed

scale of . Rs.425- 700/— They have stated that they have,‘

represented for yetting the benefit of the above Office -
memorandum. Bur in letter dnted 31.1.1996-l(hnnexure-4)
they haue_ been informed that it has not been found
possibie to agree with the rquuest of the Draughtsmen in
Survey of India for revision of their pay qcales based. on
the Office Memorandum dated 19 10 1994, In thls letter it
has been futher mentloncd that all the appllcants in OA

No.135/95 filed before the Guwahati Bencb of the Trﬁbunnl

ate informed of the abovedecision. The applicants have

stated that there is no reason why the benefit, of Office

Memorandum dated 19.10.1994 would not be made applicable




.. to- t_hem,E and that is why they have come up in

B 'petition with the prayer referred to earlier.

3. Ve have heard Shri K.C.Kanung,

lehrﬁed' .oounsel' for the petitioners. and .
U B MohapaLra, the learned Addltlonal Standing Counse. fﬁr*
the respondents.‘ It has been submltted by the lear °dy
counsel for the petltloners in course of hearing that . \“
the .meantlme the Guwahati Bench of the. Tribunal haw,
disposed. - of the Originel Application filed ‘by
-appllcants before them, who are sxmllarly sltuated,

,have allowed the same prayer which has been made by

.petlt;oners .in  this OA. Against the decision,

'espondents had approached the Hon'ble High Court of '

~3! 7.1999 tho respondents case has been dxomlssed It 1s**
’- -1'

;ther stated that "SLP filed by the respondents herore
Q 4 L
\‘the Hon'ble QUpreme Court against the dcc1510n of thefg-

"Hon' ble Gauhati fligh Court has been dlsmlssed by . the Apexi

Court in order dated 31.3. 2000 The: petltloners have flleq

the decxslonq of the Hon'ble ngh Court and the Uon' ble‘
Supreme ‘Court. At our instance the Reyistry had written tqt_Y

’ b
the Guwahati Bench of the ‘Tribunal and  obtained. .

thedecision of the Guwahati Bench and we have perused thél,a
s

same. In the petition before the Guwahati Bench the, "

petitioners who were Draughtsmen Grade-IT were drawing the
pay scale of Rs.1350-2200/- They had claimed that they are :
entitled to draw pay in the scale of Rs.1400-2300/- which;”

is equivalent. to the pre-revised scale of Rs.425-700/- and. - .

are entitled to: payment of arrear monetary benefits in.
terms of the O.M. dated 19.10.1994, The Tribunal allowed
them the higher scale in terms of the O.M. dated, |

19.10.1994 and the order of the Tribunal has reached the’

"_.n
( -} : e -




e

R ment1oned in’ paragraph 4 of the 0.M. dated 19.10, -1994." The .

ki ‘-‘a i T

' are entitled Lo the Pay scale of Rs.1400-2300/- and this

of ‘pay of Rs.1400-2300/- subject to fulfilment of the

+7 %

lfinality after th:s has been uphold By the U ble Gauhati

JHigh Court and after the sLp ngalnst the order of.the'k

on ble‘ CauhaLi High ‘Court has ‘heen d1smissed hy the -

..,r\

Hon'ble"Apex Court. The petltlonor 'arc similarly situated

LA I
‘~they »are
s &0 \I\‘ng . ?‘v -

v14oo-230n/-'

therefore

ent:tled ‘to i the’

.scale _of
dated ;

19 10 1994 and also arrears in the higher scale notionally

from 13.3 1982 - and

..'f
strictly in

tﬂrmS' of the .O “,

acLually from  1.11.1983 ‘which ‘is

Ya g ... P

thls

pet1tioners case,ﬁ

in however, ;hnve'~

w1Lhout any mer1t because

Thie prayer is

ttedlyf they. were“-'

30-560/- and accord:ng to ths O M., on completlon of

'25—700/~ whlch has heenrrev1sed'

In the 0.4, tho petitlonere have made no averment as. to how

they are entitled to still_ higher scale of pay of

Rs.1600~2660/-. On the bas 19 of 0.M, at Annexure-1 they

is what has been allowed to similarly pPlaced Frade-Tt

Draughtsmcn of Survey of India by the order of Guwahati

-~

Bench of the Trlbunalf In v1ew of the ebove, the

respondents are directed to allow the applicants the scale

" .minimum service qualification as laid down in o.M,

dated

19.10.1994.

should also be done strictly in terms of pParagraph 4 of

Their pay fixation notiqnally and actually

this 0.M.
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A. The petitionars have _asked for penal
# amilon, T

we find that ~pLs .
: J’[ﬂ .

t on their ALYGAYS.
= ‘ .
ntion before the Guwah

_interes
been subject-matter of adjudic g;‘
.jBengh“of‘the'Trihuna},dndgphe matter WS carried to ﬁhe

:chible.Gauhati High Cogrt.and the Hon'ble .

‘ylni§;ewjof this, it cannot- be said that

y withheld the  benefits from th
interest is.qgcordingly;

* geliberatel

SRR

f?hé;grq&cp for payment~of penal
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N AL

'5§;éjectgd. S
thérefd

5. In the result, re, the original¥

e

¢ in terms of th

.yobservation ahove. No costs. L L
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‘Government of India f ~—
L Mini!try of Science & Technology
. (Department of Sclence & ‘Technology)

. UNOTIFICATION B Ducdds’ L2003

m‘ 5o urred { the
by the pmvmo o arlicle 309 o

ln v of m;om:u:gm 1< uh’;mg the mcthod of rcmntmxl: to-

r Sur th:t India undsr the Deparimwent ol bcxence & Technology

' Mdﬂﬂ come mofomem the ﬁe of thmr%Muon nthe Oﬁicml mrqtta.
4 . %:‘ i pom. clasuﬁcanon and scale of pav - l‘hc numbct ‘of posls, m
}fl the Qf;:; of pav mched thereto shall be as specxﬁed in columns 2 to 4 of thc |

. | Mcthod mmmmmt, - of rccmnmcm, ago imit,
e and other gualifications. ;- The nthod ¢
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. o

(a) Who ha cnmred imo or conmcled a marnngc wnh a pcrson lm‘mg a sjmuse lmng

Whvhavmg a spousc lmng, tms entered into or contracted a marriage with any pcrcon

-Shall be dlgiblofonppomtmm to lhe smd pmt

andod ﬂnt Canlrd Go\»'mnmm may, if satisficd that su«.h manriage is pcrm:ss:blo under the
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SRR gmnndfouo domg, exempt any pemn from the operation of this ruis, 7 =

- Puwer to relax: Where llx. C‘cntral Jovummut is of Ih(' opuuon llut 1( is mcmuw or expedien
oS0 do, it may, bv tmder [or roasony o be reconled in writing and in comsabiation with the 1Tnion Pubiic
. Service ‘of Scicnce & ‘I‘cs..lmo!og,\ relax any of the provisions of these ru]ce wﬂh
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e n; e B e Ll ' '
& Savmg Notl'mg in lhes: ‘e shall nﬁ‘eu Teser: ations and mlmr concessions Teyuited to be
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o - special calegories of petsons, in- %Wﬁame wilh the%rdu issued by the Cenual Gowmmem fmm timg.
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Draftsman Gradel
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* (Deptt. of Scrence & Technology)
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